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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Schedulecl 
Cutes and Scheduied Tribes, having been authorised by the Com-
mittee to submit the Report on their beqalf present this Thirteenth 
Report (Eighth Lok Sabha) on the Ministry of Welfare-Working 
of Integrated Tribal Development Projects in Andhra Pradesh. 

2. The Committee took the evidence of the representatives of 
the :MiDistry of Welfare, Pl~g Commission and Government of 
Andbra Pradesh on the 3rd aDd 4th February, 1986. The Commit-
tee ~ to express their thanks to the oftlcers of the Ministry of 
Welfare, planning Commission and of the Government of Andhra 
Pradesh for placing before the Committee material and informa-
tion the Committee wanted in connection with the examination of 

. the subject. 

3. The Report was considered and adopted by the Committee 
on the 23rd April, 1986. 

4. A lIWIlDlary Of conclusiODSlrecommendations contained fa 
the Report is appended. (Appendix-IV) 

April 23, 1986 
Vaisakha 3, 1908 (S) 

KRISHAN DATT SULTANPURI 

Ch4irnwm~ 

Chainnan, 
Committee on the Welfare of 

Scheduled Castes and Scheduled Tribe,. 



CJIAPI&.I 

Df'l'RODUCTORY 

A. Bidorietd B«kgroI&tICI 

(i), Tftbtr! Popt&I4tiDn 
1.1 AccordiDg to It11 ceD8UI, the total populatIaD of .. State 

of ADdhra Pradesh is 53D.1IO lak:be. The total population of Scbeduled 
Tribes in the State is 31. '1S lakhs i.e. 5.98 per cent of the total popu-
lation of the State. 

1.2 Bued on 1981 Ctm8U8, Scheduled. Tribes population in tile 
sub-plan area of Andhra Pradesh is 21.88 l.akbs whicll works out to 
4.08 per cent of the total populatio~ of the State. 
(Ii) Scheduled Areas of Andhra Pradesh 

1.3 It has been stated that the Scheduled Areas in ADdhra Pra-
desh extend to 11360.01 sq. miles in the nine districts of the State 

.as under:-
1. Srikakulam 

2. Vizianagaram 
3. Visakhapatnam 

4. East Godavari 
5. West Godavari 
6. Warangal 

7. Khammam 

8. Adilabad 

9. Mahboobnagar 

1.4 The tribal population liv~ng in the Scheduled areas in the 
State is 18.18 lakhs constituting 57.02 per cent of the total tribal 
population in the State. 

1.5 The Committee have been informed that out of 31.76 lakhs 
tribal poulation as per 1981 census, nearly 88 per cent of the tribal 
population are covered under Integrated Tribal Development AgeD-
eylModified Area Development Approacb/Primitive Tribal Groupl 
programmes while, the remaining 12 per cent are dispened tbrough-
cut the State.".,., -~ ~",,:: 1 

• I T. I I 



,(iii) Tribal Development during t7anou" PlatrB 

1.6 :rn the Pre-independence period, Government mainly c:on-
centrated upon enacting proteCtiVe regulations to prevent exploita-
tion of tribals from outside aa.~ but systematic developmerit 
Was first attempted with the intrOduction of First Five Year Plan" 
,It was enunciated in ~ Firat Five Year Plan document to assist 
the tribal people to develop their natural resources and to evolve 

a productive economic life wherein they will enjoy the fruits of 
Uudr 1abollZ' and Will not be exploited by more organiaQd forces 
bm OUztIide. 

'i.7 While the basic policy of the First 'Five Year Plan was con-
tinued during the Second Five Year Plan period also, it was reite-
rated that "Welfare piogram.mes'J'tar tribal pecfple have to be based 
oa 'NIl*t ancI 'understai1cSbJg of their culture and tradition aDd 
appreciation of social, psychological and ecoaomic problems with 
which they are faced. It wu for the first time that an integrated 
~ect apP1'08Ch was initiated. t;y starting four Multipurpose Pr0-
jects ~DM ia ADdJara :Piadalh at UtD.oor in Adilabad diItr1ct, Nar-
Ampet in WarangaJ. diatrict, Araku aud. Paderil in Visakhapatnam 
district for the benefit of trlbals living in those areas. 

1.8 Encouraged by the results of the project approach initiated 
duriDsI Second Five Year Plan, the development effort wu expand-
ed to cover new areas of tribal c~tration on the basis of the-
1'8C(WDmenciations of various Committees and ComJn.isIiOBs headed 
by Renuka Roy, ;Dhebar and Elwin, while colJ.verting ~ existing 
• Multipurpose Blocks into Tribal Development Blocks, 20 New TrI-
bal Development Blocks were also started in the tribal areas of the-
State. 

The tempo of development was kept up during the mceeeding 
three annual plan periods (1966-1969). 

1.9 During Four Five Year Plan, the investment on Tribal Deve-
lopment in the State was more than all the previous Plan invest-
ments put together. Various schemes were put on ground to tackle 
the specific problems of tribals of Andhra Pradesh. N overtheless. 
some signs of restiveness became manifested in. certain tribal areas 
of the State indicating the need for more intensive effort. This paved 
the way for introduction of an agrlculture-oriemted project called 
Girijan Development Agency in Stikakulam district. In order to 
protect the vulnerable sections among tribals from the deleterious 
efforts of malnutrition. Special Nutrition Programme was introduced 
to cOver tribal children of 0-6 YJW'S age group rm.d pregnant and lac-
tating mothers .. Establishment of Housing Federation for Scheduled 
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Tribes was another land mark. The Protective Legislations such sa 
Land Transfer (Regulations) and Money Lenders Regulations, 1960 
were amended to plug loop-holes and special implementation 
nlachinery was evolved for effective implementation of Protective 
Legislation. Survey and settlement of Tribal lands were taken 
up besides massive programme of land assignment to the landless 
trlbals. The feudatory "Muttadarl" system was abolished. The Debt 
Relief Regulation was a,mended and the Tribal debts scaled down 
~d a two year moratorium on collection of debts from tribals was 
imposed. 

1.10. In the national approach, removlll of poverty was the main 
task which was set out to be accompliabed in the Fifth Five Year 
Plan. All programmes which were designed to achieve this objec-
tive had to be necessarily so orlenteci that certain classes of people 
and regions which ha,ve been lagging behind derive maximum bene-
fim. In pursuanCe of this polley, development effort was specially 
directed towards the welfare of Scbeduled Tribes and the tribal areas. 

1.11 In order to give an impetus to tribal development, It was 
decided that from the ydth Plan onwards the major thrUst for deve-
lopment of the tribal areas and tribal communities should be provid-
ed by the general sectoral depal'tments. It was laid down t~t the 
strategy would be "area development with focus on development of 
the tribal communities for areas where tribals are a predcmdaent 
community." The tasks were deflned as "efimination of exploitation 
in all forms, speeding up the process of SocICM!COnomie Develop-
ment, buildi1)g inner strength of the people and improving their 
organisational capability". 

1.12 The strategy for integrated development led to the. launch-
ing of the Tribal Sub-Plan concept tn the l"ifth Plan period. Another 
important feature of the Il'ifth Plan was the es~blishment of the 
Andhra Pradesh Scheduled Tribe Cooperative I'fnance Corporation 
(TRICOR) to provide margin money to give an impetus to Bow of 
institutional finance. Another important feature of Fifth PllUl 
strategy was to identify the most backward or primitive tribals 
groups among tribals for special treatment. 

1.13 During Sixth Plan, the plan of a,ction was drawn up on the 
basis of the charter of guidelines set-out in the Prime MinIster's 
l,etter of March, 1980, addressed to the Chief Minister. In pursuance 
of the policy laid down, development effort had been oriented within 
the broad approach suggested and it was appropriately designed to 
suit the special circumstances of the State. 

1.14 A comprehensive strategy was evolved for tribal develop-
Dlent by categorisi'l'lg tribals on the basis of the peculiarities of their 



.. 
11abitaUon and implementing programmes from their developmea.t 
... giveD. below:-

, .. t, 

(i) Tribela livlDI in area of their concentration already co .... 
ed by the Integrated Tribal Development Agencies. 

(it) Smaller but compact pockets of tribal concentration out .. 
Bide Sub-p1a.n IIhIa covered by the J4odi1led Area Dew· 
lopmet AppnJae1lj 

(iii) Area Inhabited by prilDitive aDd iIolated tribal groups fw 
whom. there is • special programme; .aDd 

(iv) The diaperIed tribal population .. 

1.1' The problems of tribal people vary according to the special 
aettiDg and the economic base on which they depend for their sur-
~val Distinction has also to be made between families possessiag 
land and the land1esa houIebolds for the purpose of programme f0r-
Mulation. 

1.16 A special feature of the Sixth Plan strategy was to identify 
tribal families lvng below poverty line and evolve programmes se. 
as to enable them to cross the poverty line. During the Sixth Five 
Year Plan a new programme of assisting 50 per cent of the tribal 
families living below the poverty line had been launched. Even 
though action plan for implementation of poverty line programme 
w~s introduced in 1981-82, the benefits actually started accruing to 
some tribal families even during 1980-81 as part of the general plan 
effort. ' ' ttl'~ 

(iv) Tribal Sub-Plan Strategy, 

1.17 The Planning Commission and the Home Ministry had issued 
guidelines on preparation of tribal sub-plan for tribal regions. On 
the basis of these guidelines. the Tribal Sub-Plan was introduced in 
1974-75 with a new approach for integrated and accelerated develop-
ment of areas of tribal concentration with two long term objectives 
viz. 

(i) to narrow the gap in the levels of development of tribal and 
other areas; 

l(ii) to improve the quality of life of the tribal communities. 

1.18 For achieving this goal the major thrust of development was 
-envisaged from State Plan which was to be supplemented by the 
tribal welfare funds to be provided by Central Government. 

1.19 It was also envisaged that Programmes have to be formulat-
oed separately for each of the tribal areas or groups as each area group 
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wa1 have its own development problems which have to be ......... 
.. taclded separately. As a consequence, the tribal populatlca .. 
AMhra Pradesh hu been categorised into four groups as follow.:;"" 

(a> Areas of tribal coneentration in and around Scbcduled. 
areas; 

(b) Small pockets of tribals concentrated areas outside 8Ub-
plu; 

(c) Primitiye Tribal Croup.; aDCl 
(4) Disper&ed trhl population. 

1 .• 'nle areas of tribal concentration were identified in eipt 
tUstricta of the State viz., Srikakulam, Vizlanagaram, Visllkhapataaaa 
I'.ut Godavari, West Godavari, Warangal. Khammam and Adilabad 
..., iDcIucliDg aU Scheduled areas, aU Tribal Development BIocb 

- areas and all villages of tribal concentration conttguoue to Sche. 
duled IIDd. Tribal Development Bloc:k areas. 

1.21 Details about the I.T.D.As in Andhra Pradesh and their 
cooverage of Seheduledl:non-Scheduled villages and population il at 
Appendix-I 
B. Imef1'l'Q,ted Tribal Development Projects 

1.22 In a written note furnished to the Committee regarding 
setting up of Integrated Tribal Development Projects in Andhra 
Pradesh together with broad outlines of each of the Projects and 
potential for development of the areas covered by each project, it 
has been stated that the tribal sub-plan was introduced in the Fifth. 
Five Year Plan as a part of the national policy to develop areal of 
tribal concentration and bring them on par with general areas. 

1.23 The areas of tribal concentration in Andhra Pradesh Were 
identified by including all the Scheduled Villages. all the Tribal De-
velopment block villages and all other villages with more than 50 
per cent population and contiguous to Scheduled areas. In these 
areas integrated area development approach with focus on tribal 
development was proposed. The integration was proposed mainly 

in four fields namely. Area, Programme, Financial and Organisational. 
Ill: each of the identified areas potentialities have been identified 
and perspective plans ranging from 15 to 20 years were prepared to 
achieve the goal of bringing the tribal areas on par with non-tribal 
areas. 

The following are the broad outlines of each I.T.D.P.:-
VisakTaG.patnam. Districts 

1.24 The ITDA area is spread-ovel' 59M.51 sq. km.covering 3558 
vill~. Out of the District Scheduled Tribe population of 35112'7, 
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- '19.8 per cent are covered by ITDA. The rivers namely MaCblsuDd, 
'Gothant Tandava and Sarada with numerous hill-streams .~ 
them flow in the tribal areas. The surface water resources provide 

. ample potentiality for constructing lift irrigation schemes, check-dam 
and Anicuts. The ground water resources are also sizeable. 

Graphite, Iron, Mica, Manganese, Coal and Lime-stone are impor-
tant mineral sources. The major forest produce species include 
Teak, Bamboo and Sandal wood while the minor forest produce like 
Addaleaf, Tamarind, Soapnut, Gum Hill brooms are available. 

Out out of the total geographical area, 74.49 per cent is UDder 
forest while 60825 Hects (9.82 per cent) is net areaSOWD. '!be it'ri-
8Iied area is 5.6 per cen~ of the net area sown. The road . length per 
100 sq. lan. is 13.57 kms for fair weather and 6.84: kmJ. for aU 
weather. 

The enrolment at the primary stage is 4:2 per cent. Details of 
educational institutions are as under:"':'" 

(I) Aahram Schools 

(II) Primary Schoo" 
(3) Boya boItela 

(4) Girla IIaIteII 

(5) u.p. IICheoIa 

(6) Hlsh IChooIa 

(7) Jr. Co~ 
(8) Degree Colleges. 

(9) I.T.I, 

(10) Polytechnics 

The literacy percentage is as follows:-

SL Category Total literates 
No. 

I. Malee 18,72 7 

2. Females . 3,509 

3· Total 22,296 

-------~ 

The following medical facilities Llre available: 
I. HOIpitals • 

II. p.H.es .. 
3. Sub-Ceotres 

10 

10 

8 

Literacy percentage 

IO • .j." 

11'00 
'I 

6'117 

5 

15 

___ ··_···_-_·r_····.·~.···~·~T._·.·.-i.T.·~i.' ........ 1111111111111111 .......... ... 
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Under rural water supply scheme 94.8 per cent of vi1la:les .... ve 

beea'covered; under electrification scheme, 8.9 per cent of villages 
haW been electrified so far. 

tl"JIt, other facilities are available as follows:-
(I) Horticulture Relearch Station • .• 

(2) Horituc1ture Training &: Nuncry Centre 

(3) No. of Vet. Dilpensarics 

(4) Silk rearing unill 

Srikaku.la.m District: 

16 

1.25 The ITDA area is spread over 1289.32 sq. km covering 376 
viUaaes. Out of the District, Scheduled Tribe population of 105142, 
56.8 per cent is covered by ITDA. The rivers namely Nagavabi, 
V8IIIIhadhara, Swarnamukhi, Gegavathl, Gomukhi and Mahendra 
with numerous hlll-streams feeding them ftow in the tribal ...... 
~ surface water resources provide ample potentiality for ccm.trv.c:t-
ing Lift Irrigation schemes, check:-dams and Anicuts. The ground 
water resources are also sizeable. 

Qr.plJite and Iron. are important minerctl sources. The ~or 
For,eat Produce species include Nallamaddi, Bamboo and teak whtJe 
t~~ If»Dor forest produce like Addaleaf, Tamarind, Hohwa, Soapnut, 
hlll.ltt'ooms etc., are 8;vailable. 

Qut of the toW Geographical area, 62 per cent is under for:eIt, 
while 17.65 per cent is net area sown. The irrigated. area ia 1.'71 per 
c.a of the net area sown. The road length per 100 sq. kin. is 16.14 
knII for fair weather and 8.12 lema., for all weather. 

'I'he enrolment at the primary stage is 40.55 per cent. 
~ existing educational institutions are as foll0W8:-

(I) AIbram Sc:hoaII. 19 

(2) Primary IIChooII 195 

(3) 

(4) 

(5) 

(6) 

(,) 

(8) 

(9) 

(10) 

Boys haItdI 

Cn IIGIteJI 

UP lICboo1l 

High IChooIs 

Jr. CoIIegeI 

Dqrec coIIegs 

I.Th 

P~CI 

6 

3 

3 

nil 

ail 
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TILe Uteracy percentage is as fpUows:-

SL c.tesory Total Iiteratal IJterICy perc 'pr 
No, 

1- Mala 87697 '4'SS 
II- Fc:maIr. ~8 ... 6f, 

Total 101115 9'61 

Under Rural Water Supply ~heme 50.79 per cent of viJ1aI!I8 
have been covered, under electrifi.c:ation scheme, 2'1 per cent of .tt-
lages have been electrified so far. 

The other facilities available are as follows:-
I. Horticulture Training and Nursery Centre 

II. Horticulture Rt.earch Station 

ViziaMg"f"ffl DiBtricts 
1.26 The ITDA area is spread over 1740.98 sq. km. covering .. 

villages. Out of the district Scheduled Tribe population of. 1S1'M4 
80 per cent is covered by ITDA. The rivers namely Vamshadhala. 
SWarnamukhi, Vedavathi and Gomukhi with numerous hill-streua:t 
feeding them flow in tbe tribal areas. The surface water resources 
provide ample potentiality for constructing lift irrigation schemes, 
check-dams and Anicuts. The ground-water resources are also size-
able. 

Graphite and Iron are important mineral sources. THhe major 
forest produce species include Teak, Nallamaddi and Ba,mboo while 
the minor forest produce like Tamarind, Mobwa, soapout are avail-
able. 

Out 'Of the total Geographical area, 63 per cent is under forest, while 
11.46 per cent is net area sown. The irrigated area is 1.82 per cent of 
the net area sown. The road length per 100 sq. lan. is 16.14 kms. for 
fair weather and 8.12 lans for all weather. 

The enrolment at the primary stage is 44 per cent. 
The existing educational institutions are as follows:-. . 

(I) Aahrl\lO Schf)oh 

(II) Primary Schools 

(3) BOfS hostels 

(4) Girls Hostels 

(5) UP. Schools 

(6) Degme c()Ueget 

36 

2 

''I 

6 

.. 
nil 
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Tbc literacy percentage is as f01lowa:-

---------------------------------------------------
81. CaU'gOry 
No. 

I. Males 

2. Females 

s. Total 

Total literata 

12130 

Lit eracy Percentalt: 

lI.go 

4.00 

7·97 

Under rural water supply scheme, 63.6 per cent of villages have-
been covered under electrification scheme, 22.47 per cent of villages 
have been electri8.ed so far. 

The other facUities are available as follows:-

r. Horticulture 1lelellrdl Station 

II. Horticulture Tn.inin, a d Nuncry Centre 

EtJBt God4vari DiBtrict: 

1.27 The ITDA area is spread over 4191.65 sq. lan., covering 
776 villages. Out of the District, Scheduled Tribe population of 
143422, 66.72 per cent is covered by lTDA. The rivent namel.y-
Godavari. Yeluru and Sileru, with numerous hill-atreams feeding 
them flow in the tribal areas. The surface'water reIOUl'Ce8 pro-
vide ample potentiality for constructing lift irrigation schemet, 
check-dams and anicuts. The groundwater resources: are also 
sizeable. 

Bauxite, clays and Tungstan are important mineral sources. 
The major forest produce species include Maddi, Teak and Bamboo 
while the minor forest produce like Addaleaf, Tamarind, aoapnut 
are available. 

Out of the total Geographical ~rea, 49.46 per cent is under forest. 
while 43244 hectares net area is sown. The irrigated area is 26.55 
per cent of the net area sown. The road length per 100 sq. km.. is 
9.76 kms. for fair weather and 4.65 kIls. for all weather. 

The enrolment in the primary stage is 43 per cent. 

The eJisting educational institutions are as foUowI:-
(I) Ashram Schoob 

(.) Priml\rySchooh 
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(5) Bors hostel. . 
(4) Glrb hostels 

. (5) U-P. schools " .. " -
(6) High schools 

(7) Jr. Colleges 

The literacy percentage is as (ollows :-

Sl. Category 
No. 

15 
5 

• IS 

~ 

'. 2 

Total literates Literacy percenla8C 

----------'"'"-""'----------,----------------:-------
I Males 

2 Female~ 

Total 

11965 

6099 

18of4, 1~1.59 

Under rural water supply scheme, 94 per cent of vil1ages have 
been covered, under electrification scheme 28.40 per cent of villag~ 
have been electrified so far. 

The other facUities are available as follows:-

(I) HOrticulture Research Station • 2 .. 

(2) H'Jrticulturc Trainin.g alld Nllrsery Cc!ltre 

Weat GodavAri District: 

1.28 The ITDA area is spread over 1006.10 sq. lan. covering 101 
'Yillages. Out of the diStrict, Scheduled Tribe population of 66586, 
51.2 per cent is covered by ITDA. The river namely. Godavari with 
numerous hill-streams feeding it flow in the tribal areas. The sur .. 
face water resources provide ample potentiality for ·constructing 
lift irrigation schemes, check dams and Anicuts. The ground water 
resources are also sizeable. 

Graphite, limestone and Mica are important mineral sources. 
The major forest produCe species include MedcIi, Teak and Bamboo 
while the minor forest produce like Addaleaf, Tamarind, Gum, 
Soapnut are available. 

Ou,t of the total geographical area 21.8 per cent is under forest, 
while 65399 hectares net area is SOWD. The irrigated area is 13.9 per 
-cent of the net area sown. The road-length per 100 sq. Ian. is 17.11 
kms. for fair weather and 14.08 lans., for all weather .. 
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'lbe ~n' at thtI prim.Iry dip is ".1 per cent. 
The sating educational iDltltuUOIII are u foJlowa:-

. ~ 
I. 

(I) Albr .. IGhoob 3l'1 

el) PriDlary _oob If 
e,) BOY' HOitels III 

C.) Glrla hOItel, 7 

(11) U.P. adaool. II 

(6) HfIh acbools .. i 

(7) Jr. coli .. 

(8) Deine ...... all 

(g) 1:1'.1 .•. aU 

(In) Polyeeohllic~ .u 
The Ulency percentale ~ u tolloWl:-

--------_._------
CawcOl'V 

... - ._----_._------_.- ..... -_. -.. _------------------- -
1 Male, 

't'ota' 

The £oUowl. medl_ "Icillt_ are • .,.UabJe J 

I. Hospitals • 

Q. P.H.c.. 

3. Sub.Centre. 

4. Moidle Med. all • 

11.97 

6 

~ 

UDder rural water supply .lCheDle, 57.00 per cent of vma,. 
bave been covered; under electrlAcation lCbeme, 80 per cmt of d-
1al. be_ been electrHled 80 far . 

. The other faclUties are available .. toIlowa:-

I. Hortic:uItQre 'Traillbtl • N~ Claire 

fl. No. or MIIIt ChIWDt Oitntlft 

KhammGm DI8WieC: 

1.28 The ITDA area is spread over 689t.8J III. Jab.. coveriDC 811 vm..a- OIIt of the Dfltdct, Schedulld TrIbe ~ cd 
.... ~.4 per cent is eoverec1 by. lTDA. 'l1le rivera vwlI 
·711 LB-2. 

.J 



Godavari, KiaDeruaDi, and Sabori with numeroUs hiU-streaniB i feed-
fDI them flow t.D the tribal areas. The aurfaee water ~ 
}Il'Ovlde ample pot.entlaUty fo~ conatruct1ng Bft irrigation· sclUdDIs. 
check-dams and anlcutl. The' ground water resources are also 
__ b1e. 

Coal, Copper and Iron are important mineral sources. The major 
10nIt produce species melude Maddi. Teak and Bamboo wbUe the 
JDfnor forest produce like Adjaleaf, Tamarind are available. 

Out of the total geographleal area, 84.4 per ce,n.t is under foreet, 
while 17.6 per cent net area is sown. The irrigated area is 41 per 
GBIlt of the net are. sown. The road-length per 100 sq. lan. til 
1.18 kms. tor fair weathar and 9.42 kills for all weather. 

The ~8t1ng educational institutions are at !oUawa:-

(I) Ashram Sehoob 62 

(a) Primary Ichool. 5;3 
(s) Boya hostels ~7 

(4) Girls hOltel. II 

(!I) U.P. lChoob 7" 
(8) HlJh 8dIoo1a :) 

(7) Jr. Co1Iep 3 

(8) Degree Colleges. nil 

(9) J.T.r •. nil 

(10) PoIytecbJlic' nil 

The literacy percentage is u foUows:-

Ii. Catqory 
No. 

Total Ih~ratet T.I teracy pt:rrrn ' al'P 

-:---------------~.------------------~-----.---... -
1 .,. 

g FeDlaJC'~ 

Total 

!I I aSS 
51178 

27161 

The following medieal facWUes are avaUable: 

I. IIoIpjUlls 

g. P.RCs. 

10.00 

8 
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. " Under rural water supply 1CIIeme, 82.2 per cent of vUJaaea haw 
"... covered. UDder eleetdfteatiOD acheme 46 per cent of vi11aIeIIllave 
~ eleetdfied 80 far. , 

TIle other fae.Wtiee are availab~ aa fo11oWI:-

I • Horticulture Research Station 

II. Hortlc:uJtunr Traininl • HUrler)' Cenh'c;s 

9. No. (If Vet. Di~JII"n8ari.·~ 

1V arcmgaZ DIItrlct: 

, I 

30 

1.30 The ITDA area is spread over 3122.46 aq.km; coveriDg 288 
vDJ.agee. Out of the District, Scheduled Tribe population of 292m, 
75.40 per cent is coverecI by IDTA. The river Godavari with numer-
.us h11kteam feeding it Bow in the tribal areas. The IUl'face .. ter 
resources provide ample potentlality for constructing lift irrigation 
schemes, clleck-dams and anicuta. The ground water resources are 
also llzeable. 

Iron and Limestone are important mineral sources. The major 
forest produce species include Teak and Bamboo while the. mfnor 
forest produce like Addaleaf, Tamarind, Soapnut, brooms are avan-
able. . 

Out of the total. Geographical area, 77.69 per cent is under foIwt, 
while 8119.90 heets. is net area sown. The Irrigated area i, 31.56 per 
cent of the net area sown; The road-length per 100 sq. lan. is 6.57 
kms. for f.n- weather ana 4.71 kIllS. for aU weather. 

The enrolment at the pIimar'y stage Is 38 per cent. • 
The existing educational institutions are as follow:-

(I) Atbraua Schoo" 

et' PrIDI.., School. 

(3) Bnys hOlCds 

(4) Girll HoItrls 

(~) U.P. Schaab 

(6) Hip 8cbaob 
(7) Jr. Cou.. 
(8) o.ee CalleFs 
(g) I.T.Is. 

tlO) P.,..... 

75 

nil 

nil 

nil 
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The literacy percentage is as follows:-. 

SI. Category 
No. 

I. M .. , 
!l. Females 

z. Tot I 

TotalliterateB 

I!J88S 8,511' 
19~ 1·39 
14855 SPB 

Under rural water supply scheme, 62 por cent of vi1lagas haVe 
been covered; under e1ect:riflcation, ,scheme 52 per cent of ;villa&ea 
have been electrlft.ed so far. 
:Adilcrbad Dlmict: 

LS1 The ImA area is spread QV8l: 613&.60 sq. km. coveriN M2 
vUlaifes. Out Of the Dtstrtct, SchedtikHl Ttlbe P,bPul&t1on of 213J88, 
76. per ceut is covered by ITDA. ~e riVel"8 namely Godawt'i, 
Kaddam aJid' Peddava;u with numeroUs bill-atteams feeding .tt flOw 
in the tribal areas. The surface water resourceS provide ample po-
tdtlltlity for CODltrueting tift irrigation schemes check-dams and 
anlouts. The ground water resources are also sizeable. 

Coal, Clay, Limestone and I~n are important mineral sources. 
The major forest produce species include Teak and Bamboo while the 
niIi10r t6rest produce like Gum, Tamarind, Mango are available. 

Out of the total Geographical area, 47 per cent is under ~t, 
wtdJa,ll'*S.40 HectI. is net area sown. The trrlgated area is 3.1 per 
aeI1t of the net ara sown. The road-length per lao sq. lpn. is IU4 
~. fGr fair weather and 3.57 tans. for all weather. 

The $1"olmeDt at the primary stage is 31.2 per cent. The existing 
educat1onall1l8titutions a1"8 as folloW's:-

(I) A.hram Schools. 

(Q) l'rimary Schools 

(3) Boy. hOIU'h 

(4) Girls hostel' 

(5) U.P. School. IU 

(I) HIcb lIchools I', 
(7) Jr. C'ooI1~1I'I'I '. 
(8) DeFee Collcge8 nil 

(!I) I.T.I.s 

(10) PoIYlechnic, ",i1 
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.. 'rhe literacy pereenta~ is as follows:-i. 

S I. (!atI1rory 
N( •. 

- -- _ .. _.;.., ......... _._- -.'-'-'~' _ ..... -._-_ ..... . 
J Malt's 'S.77 

2 :ft-naak. :.111113 

S Total 186811 

The following medical facilities are available. 
J • flu_pi tal. . 

'J. P.H.C.; 

J~.()(I 

1.6~ 

:1 

Under rural water supply scheme, 84.11 per cent of villages hive 
been covered under electriftcation scheme, 60 per cent of villa~ 
have bee:n electrified 80 far. 

The other faciUties are available as follows:- • 
I. lforti~lll1Ure 

2. nurticlllture Traillinr all cl NUJ'lery Crllll'/" . . . 

3. No. of VeL. ~Jllari," '. 

4. No. of Milk Chilling OrnLI'/"s 

1.32 Asked whether any review about the success/achievements 
of the ITD~ in Andhra Pradesh ~ been made, the Committee have 
~ informed in • written !QArte that a detailed review of I.T .D.P. 
wee lIIade by! the Hon'ble Chief lI4lnister Qf Andhra Pradesh in March, 
18M" In this meeting the tribal development situation was reviewed-
to 888e88 the 8UCCe8IIaohievements and shortfall of I.T .D.Ps. The 
fo.Uowing are the importarit lalues that emerged in this review:...:... 

(a) The lIow to tribal sub-plan during Sixth Plan was RI. 91.93 
18khs compared to 47.48 lakhs during 5th Plan. However, 
the lIow is OD1y 2.60 per cent of total plan compared to 
miDiDl~ low of 8 per cent from State Plan. This has to 
be rectiAe6. 

00 1'he percei1tage Qf villages electrified tncz:eased from 2.9 
, per ~t at'jbe )e~ng ofMh Plan to,~ per cent at the 
~.;Of 'Ith 'Plan. All the rerD.afrifDr 37'73 villa,.. 8W 
to ... e1ectdfted. 
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(c) '1'be irrigated area increuecl from 5.08 per ClDt to 25.21 ... 

eent by the end of 6th PlaD. A IIaat.er Plan for exp101tIDg 
around water, and surface water has to be prepared. 

(d) The llteracy percentage in 1981 ceasus is only 7.83 and 80 
special drive should be made to increase Uteracy. 

(e) The gaps in infrastructure in engineering, horticulture and 
sericulture are also identified. 

(f) Special ,!ncentives to staff working in tribal areas are tal 
be given by providing staff quarters or additioaa1 :HB.A;. 
Educatio:n Allowance and cash award for 1eamlng trIbal 
dialects. 

(g) Under Poverty Line Programme, specUic schemes to pro--
llide durable assets which generate continuous income to 
tribal. should be identified.. The unit 8fIIistance per fam1ly 
should be enhanced to R,s. 10,000, of which Rs. 5,000 is 
subsidy, Ra. 2,000 is margin money and Ra. 3,000 Is institu-
tional ~ce. 

On all the above issues, pollcy decisions were taken by the Hip 
Leve. Committee constituted with Chief Secretary as the <hdnn.m. 

1.33 During evidence, the Committee desired. to know the wor1dog 
of Integrated Tr~bal Development Projec~ in ADdbra Pradesh aDd 
bow far these projects hnd been able to bridge the gap ID th8 1ovel8 of 
development betwen tribal people and othel"lJl and improve the qualltT 
of life of tribaIs. The representative of the State Govemm.eDt s- . 
plained as follows:- .' 1 

, 
~ . 
• •. c , .-

"In Andara Pradesh We have ei&ht Integrated Tribal Develop-
meni Agencies in eight d1ttdcts. We have ~ 
those eigbt societies UDder Registratlo,n of Socleti. .Mt. 
These ITDAs have been carved. out of villages iD. which 
there Bre more than 50 per cent tribal populatlaa. CODCDIl-
tration. We bave a governing body wbere the DiItrlct 
Collector ill the CbainDan aDd all the DiItr1ct o1Ilcen are 
members, the Members of Parlia1D8llt of that part:leulIr 
area, MLAB, Panchayat Samiti Preaiclen't ~ aU member 
Df the go~ body: They meet from time to time aD4 
decide what type of schemes should be taken up, what type 
of projects should be drawn up. The gowning body bad 
got a lot of t\exibruty. SUdl ~ a. are tlrawn up 
by the govemiftg bedy are b1e1aIlIar'eaMmtllli '" a.e .. 
ject 0Ilcer who is usual'," ... fer tAS dlcer. lTDA baS 



17 

drawn up development programma in the fteld bf agrIcaI-
• ture, animal husbandry, horticulture, irrigation. We have 

'.:flU i·c ; separate oftlcers attached to each ot these projects. • 
I . Andhra Pradesh we have fanned a separate EngIDeerIDf 

.. . .. ~ i··· Wing tor the TrIbal welfare under the Chief Engineer, 
Tribal Welfare. We have one Executive Engineer In each 
of the eight lTD As. 'l1le idea Is to take up a lot of COD-
struction like building road irrigation and to expedite eoIIl-

pletion ot works which will' assist the ITDA in implemellt-
ing its programmes. For the integrated developmeDt 
agency during the 5th and 6th plan perlode an amount of 
Ra. 201.39 crores was a1Jocated and the expenditure duriJII 
that period was of the order of Rs, 184.'17 crores." 

(i) O&jectiw. of I.T.D.P. 

1.34 The objectives of the Integrated Tribal Development Projects 
88 recommended by the Working Group on TrIbal Development dur-
ing Sixth Plan (1980--85) are as under:-

.' 

, , 

<a) Raising the productivity levels in the fields ot agriculture, 
horticulture, animal husbandry, forestry, cotta,e, village 
and small industry, etc., so as to create ~ economic impact 
ot an order which will enable a targetted number 01. famWee 
(say DO per cent) in the tribal sub-Plan area to crOll the 

poverty-line. With the housebold as the basic unit of 
planning, in poverty reduction, the poorest and then the 
poor should be taken up on a progressive seale. 

<b)· Apart from the et!ort in the COfe economic sectors iadlcatecl 
in <a) above, education should become the key aector' In 
tho Sixth Plan period. 

(c) The attainment of the objectives in <a) and (b) above 
would vitally depend on an adequate infrastructure for 
the creation ot wblch there shoUld be commensurate fbi-
anctal and pb,sical etrort. 

ld) Concomitant with the aforesaid tliree-fold aims and per-
he,., the molt illiportant, uaiduous exertkmll are DeCIM117 
to e11m\Ute nploltatlon of trlbala in the fields of alieDatIoa 
of laDd, JDODey-lend!ng, debt bondage, trade. exetse, forest, 
ete. 

I.U '!be Worldng Group on De9elopment of Scheduled ~ 
• .., Seventh Five Year Plan (1915-;-90) h~e- felt tllat the abeve-
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objectives still hold good but these objectives have been elaborated: 
as un_:, 

(1), Raising the levels of productivity remains a means for 
alleviation of poverty. Efforts, therefore, are necessary in 
these fields in which the tribal. are, by and large, eogaged 
at in agriculture, horticulture, ~al husbandry. forestry, 
c9ttage, village and small industry. This may have to be 
affected through pJ;:ovision of capital, inputs, technology, 
education, marking, tra~g etc. Spectflc anti-poverty 
prograrrunes have to be taken. up on a scale which would 
enable 50 percent of Scheduled Tribe families (includin, 
th.oe that spill over from the Sixth Plan target) to cross 
the poverty line. These programmes should draw their 
sustenance from those of mDP, NREP. RIEGP as well as 
others undertaken with different sources of funda, all of 
them, brought under the broad TSP umbrella. Since rais-
ing a family above the poverty. line would require a pac-
kage of schemes dra-w,n from different sectors, they call for 
close coordination and inter-linkages. Serious attention 
will. hence, have to be paid to this aspect at all levels com-
mencing from the village through block, district and State 
levels to the national level. 

(2) Emphasis has undoubtedly been given in the national plans 
in the past to progress in education; out by and large, the 
sector has not received its due. In fact, considering that 
the basic objective of universalisation of education and 
removal of adult illiteracy (in the age group 15-35) has 
b~n set to be achieved by 1990, education, both formal 
and informal, has to be accorded a high priority. In the 
Sixth Plan Workini Group Report on Tribal Development, 
'it had been stressed th"t education should become a key 
sector during the Sixth Plan period. There is no evi-
dence to indicate that this lias happened. The percentage 
literacy of Scheduled Tribe population, as per 1971 census, 
was 11.3 a!nd thIs seems to have increased to 16.35 as per 
the 1981 cen9US. Even for bridging the gap between the 
tribal literacy percentage of 38, an effort will have to be 
moUnted which was hitherto not Deen in sight. The bias 
. for vocatlonaUsation should be built up in the system 
both for education and training. Low lite~cy pockets 
and girls' educatIon should receive s~lalattention. The 
potentiality of education ahd .vocatlonaJ ~~lni,>,. in .PTo-
moting self-reliance 'and self-employmentshbuld be re-
cognised in the tribal context: 
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(3) As mentioned earlier, the one fteld which can yield imme-
diate dividends, to the tribals is that of anti-exploitative 
measures. The Fifth Scheule of the Constitution provides 
the frame work for legislation. Several State Govem-
meotahave adopted legta1atJve provisions apinst land.. 
alienation, for regulation of money-lending, adoption. ·ot 
policies against sale ot liqUOr vendors in tribal areas and· 
administrative measures like creation of cooperative. aimed 
at regulatio,n. of exchange transactiol18 etc. It seems, how-
ever, that the aituation has npt improved markedly ngt-
withstanding such provisions. Land seems to be movinl 
out of tribals possession. Much more vieorous enforce-
ment Of· the various measures is necessary considering the 
present situation. 

(4) The foregoing objectives would require adequately stron, 
infrastructure for production, anti-poverty, education, anti-
exploitative programmes. The supportive infrastructure 
will have to be legislative. physical, institutional and ad-
ministrative. Among tne items of physcal intra,tructure 
particular emphasis will have to be paid to minor 'irrigation 
soil and water conservation, cooperation and land retorm~ 
which support beneficiary-oriented programmes. Capital 
intensive centres like large and medium industrie .. roads 
and bridges, mining, power, road transport wiJI have to be 
given lower priority than hitherto. Drinking water:sllp-
ply should receive special attEmtion. 

(5) Vulnerable areas and groups would have to receive special 
attention, e.g. primitive tribal groups, nomadic groups, 
ahifting cultivators, forest villagers, families dilplaced by 
develppment projects, migrant tribal labourers. speclal and 
appropriate programmes for tribal women are called for. 
Problem areas like the areas of influence of ,industrial 
and other major projects also need special attention. The 
disability from which these vulnerable areas and groups 
Buffer will have to be identified for remedial action. 

(6) 'l1Je degrading environment of tribal areas has been posing 
problem not only of precarious r~soUrce8 availabiHty in 
the fonn at. soil, forest, }ueJ, grass. fodder, etc .. but also of 

'eoological i~ity in the form of proneness in natural 
... ' dilUters li1r.e:~sll'OUIht, floods, etc. DetermiDed efforts ant 
~ to scie1lWlcally survey, plan and implement prq-
ru;nm_r,m theimprovemeAlt of the quaUty of tribAl,en-
vironmeat and uptrade resources. 
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J.S6 The Ministry of Welfare in a written note to the Committee 
have stated that the main objectiVe of Integrated Tribal ~ 
Projects (ITDPs) is to narrow the gap in development between t1ibal 
people and others and to improve their quality of life. In particular 
ITDP aims at improving the level of development of the" tn'bal areas . 
with particular focus on Scheduled Tribes. This objective is IIOU.Iht 
to be achieved through integration in the project area of aU devel0p-
mental activities of government and semi-government orgaDisatioDa 
and financing and credit institutions in the project a1'e& through an 
integrated plan with ~cus on tribals. Financial re80urceI tor the 
purpose are Pooled from the State Plan outlayS, Special Central 
Assistance of the Ministry of Welfare, Central sector schemes of 
Central Ministries/Departments a,nd institutional finance. At the 

State level, a separate sub-plan is prepared depicting the totality of 
developmental efforts envisaged for Five Year Annual Plan periods. 
Perspective project plans are drawn up for" the project area which 
present 3:n integrated view of their problems. 

(ii) UniveTsal Bench Mcirk Survey , 

1.37 The Committee desired to know whether any universal Bench 
Mark Survey in Integrated Tribal Development Project areas was 
conducted before preparing the projects reports. In a written bOte 
to the Committee, it has been stated that the Universal Ben.oh MarJe 
Survey in Inegrated Tribal Development Project areas was conducted 
~ the year 1979-80. 

1.38 The Universal Bench Mark Survey was conducted on ceIaIUs 
basis in ITDAs, covering 4.5 lakhs triba1/non-trib.l bouse bold. in 
7500 villages and 6500 hamlets on the following subjects:-

(i) Economic status of households; 
(ii) Ownership of residential Plot. or hoWle8; 
(iii) Caste or tribe particulars of heads of houJIebalds; 
(iv) Level of literacy; • ...... -, 
(v) Membership of Coo~rative Society and indebtedness; 

'(vi) No. of school going and school-age cbi1dnD.; 8DCl 
(vii) No. of households benefited with Govermnent a.tstaDce. 

1.39 Durin: evicience the Committee asked what 'WON the m:aIII 
"features of Universal Bendt Mark Survey ecm.duct.ed la 1 .... ad 
"whether tM tlndinJS of sucb a swvey were utWaed in plapII'JD. tbe 
"tTDP Iteports for Sixth Plan aDd thereafter aDtI ..... t were the mafa 
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achievements of this survey. The representative of the State Gov-
eriunent has stated as tollows:-
'i"d· 
•.. ~,.; i.' 

"The main objective of the UniverBal Bench Mark S\U"fty was 
to generate data for plan purposes and lor preparation of 
project report.s, for preparation oftrlbal 8\lb-plan and for 
collection of Bench Mark data for future evaluation 1Itu-
dies. The, Universal Bench Mark Survey was conducted 
on a census basis in lTD areas til Andhra Pradeah, covering 
several lakhs of tribal. and non-tribal householc1a, in the 
following ftelds: 

(1) Economic status of household land holdings. 

(2) Ownership of residential plots or houses. 

(3) ~articulars of heads of households. 

(4) Level of literacy. 

(5) Membership of cooperative societies and indebtedn ... 

(6) Number of ,cliool-going and school-age students. 

(7) Number of households benefited with Govemment assist-
ance". 

1.40 The representative of the State Government further stated al 
lollows:-

"The Universal Banch Mark Survey was conducted in the above 
mentioned fields by Tribal CultUral Research IDd 1'rIiIWlI 
I;altitute of the Directorate of Tribal Welfare, Governm.ent 
of Andhra Pradeah, aDd the data have been fully UNCI for 
the preparation 01. sub-plm in lTD areas. We have made 
tull use of the data for preparation of fUture plan for the 
tribal areas in Andhra Pradeah. As regards the ecoDDm1e 
ltatue lad the land holdings, in tJiis Universal Bencl1 Mlrk 
Survey we dilcowred that out of the total working force 
of , lakh trlbals, 40 per cent were landless and eo per eent 
were baWlg land boldiDgI. We also fOund that 95 per 
cent of the tribal households bad a plot for construction 
of their own houses. We have lot block-wise data in 
reII*f; of literacy. We also have the .ta about the 
indebtedne. and about the number of schooJ-coing and 

. sclioot-age c1illdren. as alsa about the households that 
were beDeft~ with Government U8tsta~e." 
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1.41 The Committee enquired whether there was any proposal to 

conduct another Universal Bench M.rk Survey as long time had 
elapsed and it was always beneficial to have a realistic . data. '!'be 
rep,*,entative of, the State Government has explained the position 
during evidence as follows: 

"We have not yet taken a decision. This will be takep up after 
the results of the previous sunrey are available and fUll 
use is made of that survey. W~ will,conduct in another 6 
years or 10 years. The previous one was done in the begin-
ning of 5th ,Plan. We always up-date the data. We are 
using this to prepare sub-plan in the 7th Plan period." 

(iii) Tribals living bel01v!above poverty line 

1.<i2 The Committee desired to know to break-up of Scheduled 
Tribe population in the State as living below poverty line and above 
poverty line. The representative of the State Government stated 
during evidence that according to figures available with them, 1.35-
lakhs Scheduled Tribes are living abOve poverty, line and 2.30 lakhs 
are economically assisted and 2.70 lakhs are yet to be assisted. The 
general norm applied for identifying 'a family above poverty line is 
that annual income of the family should be Rs. 3500 per year. Fa-
milies below th~s income level are considered as below poverty lirie. 

1.43 When asked whether there js any proposal under considera-
tion ot Government for l'aising the income limit of Rs. 3500 per annum 
of the family consisting of 5 members for the propose of determining 
people living above poverty line, the representative of the Planninr 
Commission has stated during evidence as follows:-

"This matter is being, considered in the Planning Commission 
and the income of Rs. 3500 is being subjected to scruilny. 
The income limit of Rs. 6400 per annum per family is being 
examined ..... ~ . from what date it will apply, I don't knciW~' 

1.44 A,pked'about the criteria laid down for determining inc0l¥ of 
family as living below or above tne poverty lme and how did. the 
Government practically survey tbe people who had been below or 
above the poverty line. the representative of the Ministry of Wel-
fare has stated during evidence as follows:-

"So far as 1~351akb' families in Andbra Pr~deah are concemed, 
they areof,two,).catqo~ies. Ope 'ls,.suba~Ualland own· 
lng tribal families. That is, the f8miljes who own about 
10 Beres and more are included there. 
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Secondll, the Andhra Pradesh State Government also organiaed 
. a .,.tamatic survey of the econcmic levels of Scheduled 
Cutes and Schedule Tribes sometime back. As a result of 
~t survey, they have alIo inentifted. some famWes of 
ba., come above the poveriyline, i.e •. , famillet having 
aauree! income of RI. 3500 or SO per year. These are the 
two methods by which they have come to the concJ.usio~ 
that 1.35 lakha famWes are above the poverty line. For 
example, if we have given 2 milch cows to a particular 
tribal family then over a pedod of say three years, We 
see how much of income had accrued to him as a result 
of his owning these two cows. This can be verified by a 
survey. 

In other words, the survey take. into account what was his 
existing income, what is the additional income which .ceur-
ed to him by way of economic asSistance which ftowed from 
the Government. If it is Rs. 31500 or above, then it is taken 
up as one who has come above the poverty llne~ 

There was no economic cenaus in the country u a wbole. 
Whatever little survey bad been taken up was a sporadic 
and in SO'me places alone. In Andhra Pradesh, they took 
a survey sOJiletime back. But thereafter tbey did Dot tab 
up. Most of the State Govemments also had not taken up 
economic survey. Therefore, the procedure was not 
standardised In tite country as a whole." 

1.~ Elucidating the poiDt further, the representative of the State 
(jovermnent has stated as fOllows:-

"All IncUa criteria were laid down by the Mi,niatry of Rural 
Development, Governmnt of India, which have been foUow-
ed in all the States. SO far as Andhra Pradesh is concern-
ed, we verify income of a particular family from all 
sources. They may be having goat or cow or some lane:l. 
After computing everything, if the income of a famUy ex-
ceeds Rs. 3500 then we say that he has crossed the poverty 
line. But deftnitely, this may not be all-time to come 
true. That 1s why, the Planning Commilllion is COIlIIder-
ing to change the ftgure from Rs. 3500 to Rs. ~." 

1.46 When spedftcally asked as to who conducted the ~ the 
repreacmtative of the State Government lias stated durtng evldeace 
asto1lOws: -

"Yn Andhra Pradesh the survey was conducted by an Iaatttute 
called the Tnllal Cultur.l Research and '1'rainJDg lnItftute. 
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• It is the only institute in the State which is conducting the 
S\U'Vey in tn'bal areas. Among the Scheduled Castes tbe 
survey was conducted by the Scheduled Castes Coopera-
tive Finance Corporation through the District Collector." 

1.'7 When asked to explain the exact procedure being followed 
for identifying the families which are below or above the poverty 
line, the representative of the Planninl Commission has stated dur-
ing evidence as follows:-

"So far as the question of determining or trying to identify the 
families which are below or above the poverty line 1& COIl-
cerned, the procedure generally followed" by the State 
Governments is to conduct a survey. This survey 1s done 
trom family to family and the people who are employed ilia 
the survey are generally the block staff, teachers, Gram 
Sevak and grUlJ.'OOt workers who are available. For that 
purpose there is a sma.ll booklet called Vikas Patrika. 
This family card contains all the particulars which have 
10 be filled up in regard to the family. It contains parti-
culars like the name of the head of the family, members of 
the family, their land holdings and their other apets. It 
also contains entries for future use." 

1.4: In reply to a question, the represen~tive of the State Gov-
ernment stated during evidence that the Tribal Cultural Research 
and Training Institute, who conducted the survey. was a Govern-
ment body. It was a part and parcel of the Dlrectora.te of Tribal Wel-
fare of the Andhra Pradesh Government. The survey was conducted 
under the Bupervision of the offcer from Tribal Cultural Research 
and Trainlng'Institute through BOOs, teachers ~nd VIPs. It was a 
door to door survey. 

1 . .f9. When the Committee enquired whether there was any pr0-
vision to aaess or reassess the family below or above the poverty 
line, the representative of the Ministry of Welfare has stated during 

evidence as follows:-

"Yes, Sir, There is a procedure for re-assessiDg that particular 
family and it need be a second dose and even third dose 
of assistance can be given. Thereafter, there is a di8tinc-
tic between a family which is just economically asaisW. 
Now, f!VVy family economically auistecI does not mean 
that that famUy has come ~bove poverty line and therefore 
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a 80rt of continuous surveyor eontinuous watch on the 
famUy or the study of the Vikas Patrika given wUl be 
neceaary to find out whether the family already assisted 
has again fallen below poverty line or whether in the fIll-
ttal stages it at all did cross poverty line. So, what you 
presume, second assistance dosage is provided for." 

(iv) Primitive Tribe,: 

1.50 The Committee desired to know the names of the Primitive 
Tribes identifled in the State, the popullition of each tribe, districts 
in which each tribes is dispersed anel'which Project Reporta have been 
prepared and approved. The details furnished by the State Ocmm-
ment are 88 follows: 

Name "r the dhtrict Total population 

.---------~------------.-.--- .. ------- --_._._----
I. Cleachlll. Gu"tur 1 88,197 

P,uamarn 
K"l'"lo,,1 
Mahaboobnlllar t RA"lpRacidy 
NaIgI!nd. J 

Q. Koacla Reddy • · E. Gndavari } Mo4-?!-
W- Godavari 
Xhammam 

S, KoIam. . Adilabad 17,0g6 

4· <Walla · SalbkuIam } Viaanapram st8,Q4.9 
ViaalchapatnlDl 

5· Par'" · ViaakbapaPlalll I8,S74 
8. Tothl Adllabad 1,755 

7· Kbond . Vbakbapatllllm 50,788 
a. s.v .... Srlbbdana J 81,181 

VI.i1lll .... arll • lZ,77,88g 

. 
Projects: Project Reports were approved -for Chechus, Konda 

. Baddy, and Kolams., For other commUDit1es, they are under 
preparation. 

1.61 AI regards the provision made and expenditure incurred dur-
iDe the Six1D P1aa for the development of these trtbel, the Committee 
haVe laD mtormect that during the Sixth Plan period, a total UIUlUDt 
of .. 1.84 crores was provided for socf.o-eeonomlc developmetlt of 
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these tribes and an expenditure of Rs. 1.65 crores was incurred. 
10,783 fa.milies of such tribes were covered during the Sixth Plan 
IJerioci. 

1.52 When asked what was the provision made for each year dur-
ing Sixth Plan period and. the actual expenditure incurred during 
each year, for the primitive tribes, it has been stated that an amount 
of Rs. 1.89 crores was provided during 6th Plan period out ot whldi 

. an amount of Rs. 1.664 crores was actually spent .year-wise details 
are stated to be as foUows:'-:" 
--_._---._-_ ....... _-- ' .. -.... _ .. __ ._. __ .. ---

11.1. YeaI' A11ntm .. T\t· RJq)endhu", AcWntm\r-nt 
No. 

J. IgRo-81 25,00,000 lZ5,71,8s!\ 2,298 

2. 191h-82 30 ,00,00n 66,0011 !1.4-

3· 1982•83 311 ,(00,0011 .~o.go,6lIR 2,291 

-4. I "ft:i-1I.4 511,31!.t)oo 54,31,1156 3,047 

:,. 1!)34-8;, 52 ,32 ,1'\0(1 4S,Rg,6Su 3,123 -- -- ----_ .. - -._--. -----
TOTAL I ,8~,64,oOOO 1,65,91,419 10,789 

'-._.'- .-. --.------- ...... - ....... _---_._-----------
1.&3 The Committee have been informed that the followlDi 

schemes were tak,en up for the economic development of the primi-
tive Tribal Groups duriv-g Sixth Five Year Plan period: 

(a) Reclamation of Land, 
(b) 'Individual irrigation wells and Community Irri,ation 

Wells. . 
(c) Oil Engines and Electric Motors. 
(d) Plough Bullocks and Bullock Carts. 
(e) Distribution of Agricultural implements. 
(f) Seeds and Fertilisers. 
·(1) Horticulture. 

Animal Husba.ndTl/ 
:(a). Supply of Milch Animals. 
(b) Supply of Sheep a;nd Goat Units. 
(c) Supply of poultry Units. 

FinanciclZ Aui8tGnce 
<a) Trade Assistance, and Kirana shops. 
(b) Supply of Cycle rikahaws. where there is a demand for 

tI'aDsportatkm.. 
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1.54 When asked what was the criteria for determining people 

limg in primitive stage and how many such tribes were there in the 
State, the representative of the State Government during evidence 
has stated. as follows: 

"8 in number in Andhra Pradesh. For economically assisted 
criterion, we do not have this separately. Same criterion 
is applicable to them. They are give:n subsidy at 100, per 
cent while others are given subsidy at 50 per cent." 

Explaining the point further, the representative of the Ministry 
of Welfare informed the Committee as follows:-

''There are guidelines, they include either stagnent or diminish-
ing population. Very low level of technology is there; that 
is, pre-agricultural level of technology. Third is extremely 
low level of literacy. These are the criteria. So, we cate-
gorise each of these Scheduled Tribes as primitive tribes. 
Government of India provides special assistance to State 
Government for their development. Wherever money is 
given for any particular scheme, Government of India do 
not expect an'y matching contribution from State Govern-
ment. This does not preclude the State from ensuring 
flow from their State Plan fund for development of Sche-
duled Tribe also. Wherever We give special Central 
Assistance we don't insist on State Government to give 
matching grant for their development." 

1.55 Asked whether education was being imported to there primi-
tive tribes and whether schools had been opened for them, the re-
presentative of the State Government stated that they had opened 
Ashram Schools. In three or four viP ages th:-y had opened a school 
in the Centre. 

1.56 In reply to a question the representative of the State Gov-
ernment stated during evidence that these primitive tribes were im-
parted education at various Stages. In regard to Chencbu tribe, three 
of them were in the Medical College in the Mehboobnagar District. 

1.57 Asked how many schools had been opened in primitive tribe 
areas, the representative of the State Government stJ.tcd that there 
were 436 Ashram Schools in the hill areas. 
(v) PubliCity rega.rding developmental seMmes. 

1.58 The Committee desired to know whether majority of the 
tribals in the Sub-pJan area were not aware of the various schemes 
particularly the subsidy and the loan component of the anti-poverty 
'111 L.s.-3. 
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progrlUIlDles. The representative of the State Government has stated 
during evidence as under:-

"I assure the hon. Member and the Chairman that triball: .. 
Andhra Pradesh are by and large aware of the varioua 
schemes and programmes particularly subsidy and loan 
components under the anti-poverty programme because we 
organise training programmes conducted by Tribal Cultu-
ral Programme and Training Institute every year and we 
have also made publicity, there i9 a publicity programme 
attached to project office. We have also employed tribal 
youth numbering about 20 to 30 by paying a consolidated 
amount as salaries and We will make use of the tribal 
youth for making publicity among the tribals. This is 
done by the tribal youth. The educated tribal boys were 
trained and they went to the interior and informed the 
tribals, who are not educated, about the Govex;nment pro-
gramme." 

1.59 Tile Committee note that the ma~ objective of Integrated 
Tlibal Devt'lopment Projects Is to narrow the gap in development 
between tribal people and others and to improve their qu.antity of 
life ITDPs in particular, aim at improving the level of develop-
ment of the tribal areas with particular focus on Scheduled Tribes. 
The Working Group on Development of Scheduled Tribes (1985-
90) have spelt out the objectives of ITDPs quite extensively which 
have been listed In para 1.35 of the Report. The Committee desire 
that the Central Government in unison with the Government of 
Andhra Pradesh should make concerted efforts towards these objec-
tives and ensare'systematic execution of various schemes in Sub-
plan areil of the State. The working group on Development of 
Scheduled Tribes (1985-90) have r~ght1y stressed the need for close 
coordInation in the implementation of schemes drawn from dUfe-
rent sectol'!il if a radical change In. the quality of life of the tribal 
people is to be achieved and if they are to be raised above the 
poverty line In the real sense of the term. 

1.60 The Committee have been informed that Universal Bench 
Mark Survey was conducted In the state of Andhra Pradesh in the 
year 19'79-80 and tbls was conducted on census basis In rrDAs, 
eoverlng 4.5 lakh! Trlbal/non-Trlbal h01lseholds In 7500 viUaps 
and 8500 hamlets. The main objective of the survey was to gene-
rate data for plan purposes and for preparation of project reports, 
tribal sub-plan and for collection of data for future evaluation 
,-,tudles. The Survey was undertaken by Tribal Cultural Researeb 
and TnlnIng IDstltute of the DIrectorate of TrIbal WeUare of the 
State Governmeat and the data eolledecJ by the Inatltute bas heeD 
fully used for the preparation of sub-plaD in lTD areas. 
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The Committee are happy that the data eoIleeted by Vlllv .... 
. Bench Marek Survey has proved beneficial in the pre,&ratioA of 
TrIbal Sub-plan for ITDAs In the State. . 

1.61 The Committee, however, reeommead that the State Gov-
,emmellt should undertake another Bench Mark Survey at the ear-
liest so that the available data is up-dated covering dUferent aspects 
of life of the tribals. They also feal that data would be helpful 
in the preparation of new schemes for sub-plan area of the state 
during the current Plan as well as durlnr the next plan. The 
Committee feel that a Bench Mark Survey at rerular Intervals of 
five years would provide proper assessment of the achievements 
made In the field of Tribal Development durlnr the last plall 
period and would pravide a sound basis for gramin, new pro-
grammes and schemes. 

1.62 The Committee have been informed during evidence that 
1.35 lakhs Scheduled Tribes are living,above poverty line and 2.30 
lakhs are economically assisted and 2.70 lakhs are yet to be assist-
ed. The general norm applied for Identifying a famUy above 
poverty line is that the annual income of the family sbould be 
Rs. 3500/- or more. The Committee have also heen informed that 
a proposal for raising the annual Income I1mlt from Rs. 3,580 to 
Rs. 6400/- is being escam\llt'd ill the Planning Commission. The 
Committee, therefore, desire that the decision to ralse the annual 
income lintlt to Rs. 6400/- per family for crossing the poverty line 
should be taken at an ea ... ~y date keeping In view the general rise 
in prices and low purchasing power of Rupee. 

1.63 The Committee are distressed to note that only 1.35 lakhs 
Scheduled Tribes could be brought above the poverty line and no 
clear picture is a"ailable about 2.30 lakh tribals. who were eco-
nomically assisted. The Committee, therefore, reeommend that a 
seconCl dose of assistance sh(Rlld be given to deserving tribal fami-
lies so that the eft'orts already made to bring them above the poverty 
line do not become· infl'tld1l011S. The Committee also stress that 
2.7(1 lakh tribals who ate yet to be assisted to Cl'OSS the poverty 
Hne would be taken care of during the Seventh Plan period. 

1.64 The Committee further recommend that the results of ec.J-
nomic assistance given to tribals under various sehemes should be 
properly evaluated with a view to see how far a p.articular scheme 
has helped In raising the economic level of tribals. 

1.65 The Committee note that the Andhra Pradesh Government 
have Identified eight tribes as primitive tribes viz., Chenchus, Kona 
Reddy, Kolams, Gada.,a, Porja, Totbi, Khond and Savara. The 
'Committee are unhappy to note that Project Reports were approved 
for Chenchus, Konda Reddy and Kolama only and for other five 
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tribes, the project reports are under preparation. The Committee' 
need hardly emphasize that as recommended by the Workibg 
Group on Development of Scheduled Tribes during Seventh Plan 
(1985-80), high priority should be given to the programmes meant 
for primitive groups and pl'Qject reports for the remaining groups 
should be completed and finalised expeditiously so that an integ-
rated approach could be adopted for the development of all primi-
tive tribal groups. 

1.66 The Committee also recommend that voluntary agencies 
which are working for the upliftment of tribals in the state shauld 
be Induced and involved in the Implementation of schemes for 
development of primitive tribes. As the Central Government is 
giving funds for the developnlent of primitive tribes, the State-
Government should utilise the funds fully. The Conunittee 
are not happy that against the allotment of as. 1.84 crores, Govern-
ment of Andhra Pradesh utilised only Rs. 1.65 crores. 

1.61 The Committee have been j~formed during evidence that 
Government of Andhra Pradesh are taking various steps to give 
pubUclty to the welfare schemes, particularly subsidy and loan 
components under the anti-poverty programme underta,ken by 
them in the Sub-Plan area in order to create awareness 
among the tribals. It is, however, the experience of the Committee 
that tribals are not generally aware of the details of welfare pr0-
grammes/schemes launched by the Government due to their gene-
ral Ignorance, educational backwardness and leading a life of isola-
tion in remote areas of the country. The Committee, therefore, 
recommend that the stall at grass-root level should keep In close 
touch with the tribal people and create an awareness among them 
about the welfare and developmental schemes beiDg executed in 
ITDAs. in the State ~o that maximum number of trlbals come to 
know about these schemes/programmes and derive the beneftts 
Intended for them. The grass-root level stall should be given more 
Inducement and Incentives for doing dedicated work for the uplift-
ment of tribal populace. 

: (C) Tribes Advisory Council 

1.68 In a written note furnished to the Co~ittee, it has been 
stated that the Andhra Pradesh Tribes Advisory Council is a statu-
tory body fonned in accordance Winl the provisions of Constitution 
of India viz., Article 244 (1) of Fifth Schedule. 

1.69 According to Sub-paragraph (2) of paragraph 4 of the Fifth 
Schedule to the Constitution. of India, it shall be the duty of the 
Tribes Advisory Council to advise on such matters pertaining to the 
Welfare and advancement of the Scheduled Tribes in the State as' 
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may be referred to it by the Governor in the State subject to such 
-exceptions and modifications as he may specify. Thus, the obligation 
<:ut on the Tribes Advisory Council is to adviSe the Gove~or on 
'such matters pertaining to the welfare and advancement of the 
Scheduled Tribes as may be specifically referred to it by the Gover-
nor. Under para 5 (2) of the Fifth Schedule the Governor may make 
regulations for the peace and good Government in the Scheduled. 
Areas which is for the time bei,ng a Scheduled Area and under sub-
para (5) thereof, no Regulations shall be made unless the Governor 
making the Regulation consulted the Tribes Advisory Council. All 
Regulations made under para 5 (2) shall be submitted to the Preat-
dent and until assented by him shall have no effect. 

1.70 During the year 1983-84, one Meeting of Andhr. Pradesh 
Tribes Advisory Council was held on 2-2-1984. Only an appraisal 
note on Tribal welfare activities in the Sixth Five Year Plan period 
had been prepared for Agenda and Notes of the Andhra Pradeah 
Tribes Advisory Council meeting and circulated it to all the mem-
bers of the Council. 

1.71 During the year 1984-85 also only one meeting of Andhra Pra-
desh Tribes Advisory Council was held on 5-6-1984. The Agenda and 
Notes for this meeting was for amending the Andhra Pradesh Sche-
·du1ed Areaa Land Transfer Regulation 1959, Andhra Pradesh Sche-
duled Areas Ryotwar Settlement Regulation II of 1970 and after 

-diSCUSSion, the Council unanimously agreed to the proposed amend-
ments. 

1.72 Asked what were the important subjects discussed and deci-
.sion taken by A;ridhra Pradesh Tribes Advisory Council at their sit-
tings held in February and June, 1984, the representative of the State 
Government has stated during evidence as follows:-

"The Meeting of the Tribes Advisory Council was held on 
2.2.1984 and again it was held on s-e-S4. In the first 
meeting, no particular policy decision programme was in-
troduced. But in the meeting held on 5th June 19M a 
very important item was introduced in the Council Meeting, 
that is, amendment of Andhra Pradesh Scheduled Area 
(Land Transfer) Regulation Act. Here, the propoaed 
amendment was unanimousoly agreed to by the Members 
of the Council, but this amendment recommended by the 
Tribal Advisory Council is not yet finalised by the State 
Government. It is still pending with the State Govem-
ment. I do agree that acoording to the Conatitution the 
Tribes Advisory Council should meet at least twice in a 
year, but due to exigencies of work, sometimes we could Dot 



32 

hold the meeting twice in a year, but sometimes weare-
holding meetings more than twice in a year. So, we IilIo 
feel that it should be held more often, but sometimes due 
to certa~n difficulties the Council could not meet and the· 
members of the Tribes Advisory Council in Andhra are 
mostly Tribal MLAs numbering about 15; here MPs are 
not Members. There are 4-5 offici~ls and the remaining 15 
are tribal MLAs." 

1.73 Explaining about the amendment of Andhra Pradesh Sche-
duled Area (Land Transfer) Regulation Act, the representative of the 
State Government has stated during evidence as follows:-

"According to the Land Transfer (Regulations) Act. transfer 
of land from tribal to non-tribal was prohibited. But in 
this proposed amendment, it is to restrict transfer of land 
from tribals to tribals in notified agency area without per-
mission of the Agents to Government. At present, transfer 
of land from tribals to tribals i~ not prohibited. The pro-
posed amendment is not accepted. by the Government so 
far." 

1.74. The Committee note that a Tribes Advisory Council has 
been set up In the Scheduled areas of Andhra Pradesh under Arti-
cle 244(1) of the Constitution. The Tribes Advisory Counell is ex-
pected to advise the Govemor on various matters pertaining to the 
welfare and advancement of the Scheduled Tribes. The Commit-
tee. however, find that the Tribes Advisory Counell met ollly once 
during 1983-84, and another meeting was held during 1984-85 for' 
considering the various matters relating to the welfare of Sche-· 
duJed Tribes. In the meeting held on 5th June, 1984, the TrIbes 
Advisory CouncD considered an ImPOrtant issue viz.,. amendment 
to the Andhra Pradesh Scheduled Area (Land Transfer) Regula-
tion Act. The Committee find that the proposed amendment re-
commended by the Tribes Advisory Couneil has .not been fina- . 
Used by the state Govemment so far. 

The Committee recommend that TrIbes Advisory CouneD shoalcJ 
hold Its meetings more frequently and atleast twice In a year. 
ThIs Is a Constitutional requirement which should not be ignored. 
The TrIbal Welfare Department should alsO ensure that proper 
follow-up aetlon Is taken on the recommendations of the TrIbes 
AdviROry Counel1 within a reasouble time. The Committee hope 
that the proposed amendment to the Andhra Pradesh Scheduled 
Area (Land Tnnsfer) Regulation Aet would be considered by the 
State Government and final view taken without any further delay. 
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The Committee need hanUy stress tbal unlea the recommendations 
made by the Tribes Advisory Council are riven due welrhtace by 
the state Government, the reeommendatioDS of the Council wlll 
only remain on paper, and the purpose of maldnl' a provision in 
the Constitution for the Tribes AdVisory Council would be 
forfeited. 

1.75 The Committee further recommend that action taken to 
Implement various recommendations of the TrIbes Advisory Coun-
cil should be suitably Incorporated in the Report of the Governor 
on the administration of the Scheduled areas which Is submitted to 
tbe President in accordance with the provlslons contained in the 
ruth Scheduled to the Constitution. 



CHAPTER n 

ADMINISTRATIVE AND EXECUTIVE MACHINERY 

A. Role of U,nion Government 

2.1 The Committee have been informed that in the Ministry of 
Welfare, a separate Division designated as "Tribal Development 
Division" u:nder the charge of a Joint Secretary looks after matters 
relating to development of Scheduled Tribes. The Joint SecretaI'1 
functions under an Additional Secretary who also looks after other 
subjects relating to development of scheduled castes and minorities. 
The Secretary, Ministry of Welfare is in overall charge. 

2.2 The Joint Secretary, Tribal Developm~nt is assisted in his task 
with follOWing staff of the level of Section Officer and above: 

Director/Deputy Secret ar" 

Joint Uirc:ctor . 

Under Secretnry 

'Deputy 'Oirect.or 

Researcb Officer 

Dc.k Officer . 

SN:tion Offi~r 

!l 

!l 

• 
5 

2.3 The work amongst officers in the 'Division is distributed both 
subject-matter-wise and territorial jurisdiction-wise. 

2.4 The Planm,ng Commission deals with formulatiop. of plaDa of 
State and Central levels. There is DO separate organisatioaal set-up 
to deal with lTD Projects in the Planning Commission. However, 
the Backward Classes and Tribal Development Divisio,n of Planning 
Commission deals with planning for scheduled tribes developm.ent 
and is headed by an Adviser. 

2.5 The following Ministries have se~te cells to deal with mat-
ters relating to Tribal sub-Plan:-

1. Ministry of Health and Family Welfare. 
2. Ministry of Tra;nsport (Department of Surface Transport). 
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3. Ministry of Agriculture and Rural Development (Depart-
ment of Rural Development). 

4. Ministry of Communications. 

5. Ministry of Human Resource Development (Department of 
Education) . 

6. Ministry of Finance (Department of Economic Affairs). 

7. Ministry of Information and Broadcasting. 
8. Ministry of Water Resources. 

2.6 As regards the set-up in Planning Commission for the deve-
lopment of tribal areas, it has been stated in a writte.n note fumlahed 
to the Committee that the Backward Classes Division in the Planning 
Commission deals with the development of Backward classes, Tribal 

'sub-Plans and Special Component Plans for Scheduled Castes. The 
<sanctio:ned strength of the Division is as follows:-

Advile1' • 

1)y. AdvilCT 

Senior Research Officer. 

Research Officer. 

Bconomic Investigators Gr. n 

2. 7 Regarding functions of this Division, it has been stated that 
Backward Classes Division formulates the objectives, strategy and 
guidelines and finalises the programmes for Tribal sub-Plans and 
Special Component Plans for Scheduled Cutes formulated by States 
and the Central Ministries and ~ommends allocatioa of resources. 
It also reviews the progress of implementation of program:me.. 

2.8 As regard proper coordination between the M'mi8tly of Wel-
fare and Planning Commission, it has been stated that implemeDta-
tion of programmes under Tribal Sub-Plan and Special Component 
.Plan is reviewed at the time of formulation of Five Year Plana md 
Annual Pla'n discussions with the concerned States I Union Territorl., 
where Ministry of Welfare also participate. 

2.9 The Committee enquired about the nature of liaison and c0-
ordination between the Union Ministries and State Govenunent for 
the admi:nistration of the projects and extent of Central and State 

--_._--------_ .... _--_._.-
tAdvi~ (State Pia'll) il incharae of Baclcward CJauea Divillion. Bctidea, he .1": 

loon &tier Hill Area Plan, and North E.,~n Council. 
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responsibility in the implementation of the projects. In a note fur-
nished to the Cormnittee, it has been stated that the guideUnes for 
preparation of ITDP projects and related matters have been issued 
tribal area Plans aggregate into the State Tribal Sub-Plan and is 
by Planning Commission/Ministry of Welfare. The ITDP ana other 
discussed in the Annual Tribal Sub-Plan meeting of the Ministry of 
Welfare. The Plann~ng Commission also takes such discussions at 
their level. The relevant Central Ministries participate in these 
Annual meetings. The programmes for the development of Sche-
duled Tribes are discussed sector-wise and progress reviewed in this 
meeting. As the programmes for development of the Scheduled 
Tribes are implemented in the field by the State Organisations, im-
portant issues coming up in these discussions for policy de~isions are 
taken note of and whenever necessary revised guidelines are issued. 
Amongst the important aspects reviewed are. adequacy of financial 
allocation commensurate with the Scheduled Tribe population per-
centage of the State, achievement under the poverty amelioration 
programmes, anti-exploitative measures. extension and availability 
of credit to the tribals, and adequacy of infrastructure in several sec-
tors including education, health, drinking water etc. The di-aft Tribal 
su~Plans of the States are revised in accordance with the suggestions 
made in these meetings. 

2.10 Special schemes!problems are discussed with the State Gov-
ernment officials either at Delhi in the Ministry of Welfare or at the 
State level. The DIrectorslJoint Directors visiting the State also 
look into the implementation of the schemes in the field. The Central 
Ministries allocate funds for their specific programmes implemented 
in the State. Identification of the Schemes releva:nt to the tribal 
popUlation and specific quantification of funds has al90 been attemp-
ted in 15 MinistrieslDepartments of Government of India. Amongst 
try 0 Health and Family Welfare, Ministry of Information and :Rr"ad-
them are the Mi:nistry of Agriculture and Rural Development, Minis-
casting, Mirustry of Transport (Department of Surface Transport), 
MiniStry of Human Resource Development (Department of Educa-
tion), Ministry of Industry (Department of Industrial Dev&lopment) 
arid Ministry of Communication. . 

2.11 The Government of India (Allocation of Business) Rules, 
1951 specify the role of Central Ministries as under:-

"16 cC. Development of Scheduled Castes and Sjcheduled 
Tribes. 

Note: The Ministry of Welf.re will be the nodal Ministry for 
overall policy, planning and coordination of programmes 



of development for Scheduled Castes and Scheduled TribaL 
In regard to Sectoral programmes and schemes of d~ 
ment of these communities, policy, planning, monitori'ag. 
evaluation etc. as also their coordination will be the ret-
ponsibility of the concerned Central Ministries, State Gov-
ernments a;nd Union Territory Administrations. Each 
Central Ministry and Department will be the nodal Mjnis-
try or Department concerning its sectors". 

2.12 So far 11 Central Ministries have appointed Liaison Ofticers 
for Scheduled Tribes' matters. The Central Ministries periodically 
discuss important problems of tribal areas like bonded labour, land 
alienation, housing, cooperation, excise and education. Speciftc pro-
blems of tribal areas are also periodically studied by the concerned' 
Central Ministries. 

2.13 It has been stated that Government of India releases :funds 
to State Government under Article 275(i) of the Constitution of India 
for the follOwing schemes: 

(1) Integrated Tribal Development Agency; 
(2) Modified Area Development Approach; 
(3) Primitive Tribal Groups: and, 
(4) Podu. 

2.14 The Government of Andhra Pradesh implements the family 
based programmes by using the Special Centr.al Assistance to supple-
ment the State Plan effort and sends monthly progress report on the 
coverage under 20 Point Programme and the quarterly progress re-
port on the entire expenditure under Sub-Plan. The Annual Pr0-
gress of Schemes is reviewed by the Ministry of Welfare and Plan-
ning Commission at the time of Annual Plan discussions. 

2.15 The Committee desired to know the programmes drawn up 
by the Central Ministry for tribal development in Andhra Pradesh 
in their respective sectors. In a written note furnished to the Com-
mittee. it has been stated that the Programmes drawn up by Central 
Mlnistries for tribal development in Andhra Pradesh are stated to be 
.. follows:-

Health Secfqr: 

2.16 The Minimum Needs Programme and the training of medical 
1IDd part-Medlca1 workers Is the main instrument for the development 
Of primary health care delivery system. As such in order to pro-
.tde J)NVentive, promotive and curative services to the tribals In 
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Andbra Pradesh including the tribals living in ITDP areas, a net 
work of community health centres/:upgraded primary health centres 
each for a population of 1 lakh; primary health centreslsubsiclialy 
health centres each for a population of 20,000; sub-centres each if»:' 
3,000 and village health guides, <me for a population of 1,000 or fOr 
a single village is envisaged. 

For supplementing the above efforts, attention is also paid to the 
control of communicable diseases, opening of dispensaries of Indian 
system of medicine and homoeopathy etc. 

Education Sector: 

2.17 Andhra Pradesh is one of the nine educationally backward 
States and the Department of Education has special Centrally Spoil-
sored Schemes for these States which are- ' 

(1) non-formal education programmes under which Central 
Assistance is given on a matc.hing basis 50: 50 Centre I State 
funds to open non-formal centres; 

(2) Central Assistance in the ratio of 90: 10 (CentreIState) is 
given for opening of non-formal centres exclusively for 
girls. State Governments have been requested to ensure 
at least 25 per cent Scbeduled Castes and 20 per cent Sche-
duled Tribes enrolment in non-formal education. 

(3) Under the scheme of early childhood education, voluntal'J 
agencies are given assistance for opening centres for tile 
children in the age group of 3 to 6 years in rural and back-
ward areas; 

(4) The appointment of women teachers a scheme of 80:. 
Central Assistance I State has also been initiated by tbe 
Government. Under the Rural :functional literacy t»ro-
jects (RFLP) and post-literacy follow up progruiunes. 
Government of India provide cent per cent assistance to 
the State Government. 

Three Shramik Vidyapeths have been established in the States 
for imparting education to workers and their families. The eDl'Ol-
ment of Scheduled Tribes in the above adult education programme 
is 34404 as on 31-3-1985 which is about 12 per cent of the tot,,1 enrol-
ment. 

Centrally Sponsored Scheme providing funds for the construdiCIID 
of girls' hostel is operated by the Ministry of Welfare. 
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'2.18 Out of the 330 blocks in Andhra Pradesh, 24 tribal blocks aN 
~d by the Integrated Child Development Scheme (ICDS). 

Fore8t'ry: 

2.19 The following Centrally Sponsored Schemes Rre implemented 
in Andhra Pradesh:-

(1) Social security tree plantation on governmental land. 
(2) Tribal lands used through tree farming. 
(3) Tusse host tree cultivation. 
(4) Development of forest-based cottage industries. 
(5) Establishment of Minor Forest Produce C01'pOratdon iD 

the State. 

Department of Rural Development: 

2.20 Programmes taken up by the Department of Rural Develop-
ment are-

(1) Integrated Tribal Development Programmes. 
(2) Nati()nal RUral Employment Programme. 
(3) Rural Labour Employment Guarantee Programme. 

Ministry of Transport (Department of Surface Transport): 

2.21 The Ministry of Transport (Department of Surface Tran..-
port) examine road schemes in tribal areas which are considered and 
recommended by the Welfare Ministry on getting proposals from the 
State Government. Th'! Welfare Ministry have forwarded 61 road 
achemes in 8 districts at a cost of Rs. 352 lakhs to be taken up in the 
tribal areas of Andhra Pradesh under the Central grant-in-aid pr0-
gramme. This bas been examined by the Ministry of Transport 
(Deptt. of Surface Transport) and referred to the Planning Commis-
ilion for concurrence. 

JlIniBt,., of Water ReJOUrces: 

2.22 Irrigation projects in tribal areas are planned, fu,nded and 
implemented by the State Governments. As such the Department of 
Irrigation does not prepare or formulate any programme for tribal 
development in respect of Irrigation Projects in Andhra Pradesh. 
However, Tribal sub-Plans for the Imgation Sector formulated by 
the States are reviewed at the time of Annual Plan discussions in the 
PlaunIng Commission .. 
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RUrAl Elect1'lfication: 

2.23 Funds are provided by the Rural Electrification Corporatlca 
for the electrification of tribal villages. Andhra Pradesb Govern-
ment has submitted. a "Garland Scheme" to.electrify all tribal villages 
by'l990 amounting to Rs. 25() crores. 

Agriculture: 

2.24 Department of Agriculture formulate Tribal Sub-Plan pro-
grammes and schemes to be implemented for the tribal population of 
the State. Most of these department's identified schemes having 
tribal component are implemented. in Andhra Pradesh. Some of the 
major programmes are:--

1. Agriculture' extension and training. 
2. Crop-oriented programmes. 
3. Horticulture programmes. 
4. Soil and Water Conservation programmes. 
5. Plant protection. 
6. Dairy development. 
7. Animal husbandry programmes. 
8. Fisheries. 
9. Forestry. 

10. Co-operation. 

2.25 During eVidence, the Committee asked what methodology had 
been adopted by the Ministry of Welfare to keep itself abreast with 
the events in tribal areas of Andhra Pradesh and how often the oiB-
cers of Tribal Development Division of the Ministry paid visits to 
ITDPs in Andhra Pradesh to see the pace of development, the re-
presentative of the Ministry 'Of Welfare stated as follows:--

"The Tribal Development Division of the Ministry of Welfare 
takes up the Annual Tribal Sub-Plan for discussion with 
the State Government. In this discussion we go into vari-
ous sectors relevant to the tribal development like agricul-
ture, horticulture, sericulture, forestry, animal husbandry, 
deve10pment of tribal schemes, etc. This forum for dls-
cussion is a yery important one and there we come to know 
how far the State Government is implementing the ob-
jectives of the Tribal Sub-Plan. This is one. Second II 
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on specific problems we have also specific discullions with 
the State Government like the problem of shifting cultiva-
tors which we want to take up during the current plan 
period only. We have requested them to identify the shift· 
ing cultivators, formulate • scheme and forward it to us. 
We also had a detailed discussion with them as to what 
should be done' and what should not be done. And we 
also come forward to help them financially under Article 
275, first proviso. There are several such schemes where 
we request the State Government to come to us for dt. 
cussion. We are also going down to the field occuionalJy 
for the same purpose. 

Third is problem studies. As I said this problem of shifting 
cultivators is a very important one. Earlier we also sent 
some officers to see the horticulture programme 'in certain 
areas because Andhra Pradesh has a big horticultural pro-
gramme for the tribal popUlation. So the specific problem 
study is another method by which we keep ourselves 
abreast of what the State Government is doing. Perhaps 
it may not be fully correct to say that officers of the Tribal 
Development Division of the Ministry have to viait the 
State always or frequently for ensuring implementation 
of the programme because you know implementation is 
with the State Government and physical implementation 
in the field is with the State Government. 

The other way through which we lmow what the State Gov-
ernment is doing is our evaluation studies which we take 
up partly tl\rough Tribal Research Institutes at the state 
level, through all India reputed organisations and also 
partly througb specific studies entrusted to the Scheduled 
Caste I Scheduled Tribes Commission. We have taken up 
several studies d~rlng the Sixth Plan period in respect of 
the State of Andhra Pradesh. They are all given in An-
nexure VI of the Working Group report copies of whicb 
we have given to you. 

We also, as I said, make specific studies throur;th the Director-, 
Scheduled Caste!Scheduled Tribe Commission who til 
po.ted in Hvde~abad. These are the ways in whieh we 
keep ourselv~s abreast of what is happening in Andhrll 
Pradesh in the Tribal sphere." 

2.28 During evidence, the Committee desired to mow whether 
the Ministry of Welfare were satisfied with the implementation of 



42 

development programmes in Andhra Pradesh. The witness explain-
ed as follows: 

"Satisfaction is a continuous process. We can never say that 
we have developed the tribals of Andhra Pradesh or for 
that matter any particular area all at once and at one go. 
lt is impossible. That is the reason for which this tribal 
sub-plan is coming down from the Sixth Plan to the 
Seventh Plan. Weare reviewing OUr strategy, our im-
plementation in that field and are also changing the stra-
tegy and objectives, if need be. For example we found till 
the end of the Sixth Plan that certain sectors have not been 
covered at all like vulnerable tribal sections or tribals 
living in certain very difficult and vulnerable areas. They 
are like the forest villagers and shifting cultivators and 
these are some of the sectors which were not covered not 
only by Andhra Pradesh but generally by all the States by 
the end of the Sixth Plan. So, this time we have taken it 
as a major objective. Again we say that cCblogical degra-
dation, environmental degradation has been continuing 
very seriously in all the tribal areas in the country and we 
have added that as another objective. 

What I mean to flay is that one can 'never say just like that 
straightway that we are satisfied or dissatisfied with And-
hra Pradesh or any State Government. We look to their 
problems of implementation and' have a continuous dia-
logue with the States for improving matters in that State." 

2.2'7 The Committee note that at the Centre MInistry of Welfare 
Is the nodal Ministry for development of tribal areas. In this 
Ministry there is a Tribal Development Division under the charge 
of a Joint Secretary, who Is assisted by several olBcers to look 
after the work of Tribal Development. In the Planning Commis-
slon there Is no separate orranlsatlonal set up to deal with the Inte-
grated tribal, DevelolJment Projects. However, the backward 
Classes DivtsJon In the Planning Commission deals with the deve-
lopment of backward classes, Tribal Sub-Plans and Speciaol Compo· 
Dent Plans for Scheduled Castes. ThIs diVision formulates the 
objectives, strategy and guidelines and finalises the programmes for 
Tribal Sub-Plans formulated by various States and the Centra'l 
Ministries. The various Ministries at the Centre also prepare 
aehemes in their respective sectors to be implemented under the 
Tribal Sub-Plan. The Committee ftnd that implementation of pro-
grammes under Tribal Sub-Plan are reviewed at the time of formu· 
latlon of Five Year Plans and. also da~ Annual Ran dlseusslens 



43 

held with the concemed State Governments. During these discus-
sions, Ministry of Welfare also participates. The Central Ministries 
particip'te in the Annual Meetings and the Programme fot' the 
development of Scheduled Tribes are discussed sector-wise and the 
progress 1s reviewed in these meetings. As the programme for 
development of Scheduled Tribes are implemented in the field hy 
tile State Govemments important Issues coming up during AnnUl1.1 
Plan discussions involving policy decisions are taken note of and 
whenever necessary guideUnes are issued to the state Govem-
ments. The Committee were informed durinJ evidence that it may 
not be fuUy correct to say that officers of the Tribal Development 
DivisIon of the Ministry of Welfare should visit the State for ensur-
ing implementation of programmes. 

The Committee are concemed to note that there is no distind 
machinery in the Ministry of Welfare or in the Planning Comm! .. -
SiOll to oversee the implementation of development propammes 
belnJ Implemented In the tribal areas. In view af the fact that 
large sums of money are provided by the Central Government iu 
the form of special Central Assistance for the development of Tri-
bal areas, Ministry of Welfare should not put the entire bunlea 
of monitoring these programmes on the state Govemments. The 
<Committee strongly feel that a special responsibility rests on the 
Ministry of Welfare as also on other Central Ministries which are 
-expected not oaly to associate themselves in making programmes/. 
sehemes In their respective sectors for development of tribal areas 
oCJI' by prOviding funds but also to play the role of a Leader for Tri-
bal Development In their respective seetors. The Commltte~, 
thet·efore, recommend that there should be a proper monitoring-
system at the Central level and officers o! the Ministry of Welfare, 
P1annil"g Commlsston and the Ministry concerned with Its sectoral 
progralDme should visit the project in the Tribal Sub-Plan area of 
the Stllte to assess the pace of development. 

The Committee also recommend that Ministry of Welfare. as the 
nodal Ministry for the Development of tribal areas, should devise 
a suitable machinery to watch the prorress of ImplementaUon of 
development schemes being Implemented in the Tribal Sub-Plaa 
Area In Andhra Pradesh and In other states where Trlbal Su" 
Plans are in operation. 

For this purpose, a special "Implementation Cell' should be 
created In the Tribal Development Department of the Ministry of 
1Velfare with suftlcJent complement of Staff charred with the res-
ponsibility to oversee the propess of Implementation of various 
develop.neDt schemes spoIIlOred by the Centre. 
711 LS-4." 
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B. Machinery at State Level 

2.:ll As regards the organizational set-up and im,plementation 
machinery set up in the State Government of Andhra Pradesh in 
respect of Integrated Tribal Development Projects, the Committee 
have been informed that the administrative machinery has been 
created to cater to the divergent needs of tribal development admi-
nistration under Integrated Tribal Development Agency/Modified 
Area Development Approach/Primitive Tribal Groups. After a 
detailed review of the development Programmes in March, 1984 by 
the Chief Minister, various jnfrastructural schemes have been sanc· 
tioned under Horticulture, Sericulture, Engineering. Podu Coffee 
Plantations, Publicity etc. 

2..29. The following ure the details of administrative machinery 
at various levels:-

(i) State Level 

There is an exclusive Minister of State who is incharge of 
Tribal Welfafe in the State cabinet. The Commissioner 
Tribal Welfare is also Secretary to Government in Social 
Welfare Department. 

"he Director of Tribal Welfare with supporting Staff on 
administration and research sides is Chief Controlling 
Oflicer and Chief Estimating Officer of Tribal Welfare 
Budget. The Director. Tribal Welfare is also the Manag-
ing Director of Scheduled Tribes Cooperative Finance 
Coorporation (TRICOR) which lends margin money to 
tribals to act as catalyst for mobilisation of Institutional 
Finance. 

The Girijan Cooperative Corporation (GCC) which mainly 
deals with purchase of Minor Forest Produce and sale of 
DOmestic requirements is headed by a M~naging Director. 

There is also an Integrated Tribal Development AgeDcy ex· 
elusively for Modified Area Development Approach and 
Primitive Tribal Groups Progranunes with a Project 
Ofticer at Hyderabad for which Director, Tribal Welfare 
is the Chairman. 

(it) Field Level: 

(1) G.C.C. :-G.C.C. has a net work of 28 Primary corpora· 
tive Societies and 445 D.R. Depots under the supervision 
of General Managers for each region. 
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(2) TRICOR : -The TRICOR do..:s not have Oftlcea of ita own 
in the districts but ODe Sr. Assistant of the Corporatlo,A 
works in each district attached to ITDA or DTWO or 
Scheduled Caste and Backward Classes Corporation to 
Ulaintain accounts. 

(3) DiAtrict Tribal Welfare Officers : -There are DTWOs, in 
all district except in Krishna, Medak, Ranga ~ddy and 
Cuddapah. During 1985-86, DTWOs will be opened in 
Krishna and Medak districts. In the remaining districts, 
the Dy. Director (Social Welfare) looks after Tribal 
Welfare Programmes. The DTWOs in ITDA districts are 
designated as Assistant Project Qftlcers of ITDAs. 

(iii) Special Dy. CoUectors:-Special Deputy Collectors are 
operating in Bhadragiri (For Srikakulam and Vizlana-
garam Districts), Paderu (Visakhapatnam District), Ram-
pachodaval'all' (East Godavari District), Eluru (West 
Godavari district) Palwancha (Khammam) Warangal 
(Warangal district) and Utnoor (Adilabad district) to 
implement L.T.R. in all Scheduled Areas· covered by 
ITDAs. In Mahaboobnagar district. the R.D.O., Atcbam-
peta, is implementing L.T.R. in Scheduled Areas in 
Achampet Taluk in that district. 

(Iv) ITDAs:-The Integrated Tribal Development Agencies 
which were started with minimum specialists have in· 
cluded more and more specialists as new programmes lib 
Sericulture. Horticulture, Podu, Engineering etc., were 
sanctioned in 1984-85. The following apecialists are now 
available With ITDAo;. 

1. Project Officer-Over all supervision, 
2. SpecIal Deputy Collector for implementing L'1'R, 
3. Asst. Project Officer, Tribal Welfare (DTWO), 
4. Animal Husbandary. Project Vety. Oftieer, 
5. Agriculture, Project Agrl. Officer. 
6. Executive Engineer, 
7. Assistant Director, Sericulture, 
8. Horticulture Centres, 
9. Addition .. l D.M.&H.O./Dy. DM&HO, 

10. Education Addl. DEOIDy. DEO (under sanction). 
11. Social Forestry·podu scheme-Asst. Conservator of Forests, 
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12. Horticulture-Podu Scheme-Asst. Director, 
13. Administration-Administrative Officer, 
14. Accounts-Asst. Accounts Officer, 
15. Monitoring-Statistical Officer, 
18. Information and Publicity-Asst. Director. 

Supporting staff has been provided for all the abov.e mentioned 
Omcers. 

(v) Girijan Coop. Coffee Development COTpo'Tation: 
Government have sanctioned staff for Girijan Cooperative Co.ee 

Development Corporation for taking. up Coffee Development in 
Vishakhapatnam and East Godavari District as fOllows: --

I . Officer on 8pcial Dllty 

!I. E.tate Man..,,,. 

3. Aut. Estatt' M,,"agerl 

... Supel'vilon 

~ Fieldmen • 

6 office 9ta fI' 

(vi) MADA AND PTG Programmes: 

" fI 

8n 

o 

Presently MADA " PTG Programmes are being impl~mented 
through Project Officers in ITDAs areas, DTWOs, in non-lTD-
areas who are designated as Assistant Project Officers for MADA 
and PTG. In Nalgonda and Mahboobnagar, PO:; are sanctioned in 
view of the heavy work and special attention to be paid. 

2.30 The Committee desired to know whether a'l1Y mactinery bas 
been set up at State Level to achieve proper coordin~tion for 
devE'lopmental Schemes which are to be implemented in more than 
one Integrated Tribal Development Project. In a written note 
fumished to the Committee it has been stated that there is no spe-
cial Machinery set up for this pur:Po~. However, schemes l.ika 
Agriculture Research, Horticulture, Sericulture etc. which are 
implemented in more than one ITDAs, are being coordinated bl the 
Secretary. Tribal Welfare and Director of Tribal. Welfare. 

2.31 The Committee enquired about the personnel policy of the 
Central Government in so far as the implementation of Tribal aub-
plan was concerned. The Ministry of Welfare in a written note fumi-
sbed to the Committee have stated that the Maheswar Prasad Com-
mitee (1978) went into die question of personnel policy in tribal 
areas and made severlll suggestions regarding selection of suitable 
personnel. provisions of adequate monetary ~nd monetary incentives 
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ttl posts in tribal areas, provision of a modicum of physical facHi,· 
ties to attract personnel to serve in the tribal areas, approprIate 
l;~ruit~ent 4M>licy. f01'1llation of sub-cadres etc. The recommenru.. 
Hons of the Committee have :been brought to the notic~ of the 
State Governments who. have favourably reacted and implemented 
s,cveral of the recommendations. Details of some important recom· 
rr:i~ndations implemented in th,e fte]d are given below:-

(i) Payment of Special compensatory allowance to staff POIi-

ted in tribal areas has been agreed to by aU States having 
substantial tribal population including the eight States 
having Scheduled Areas (Andhra Pradesh. Bihar, GUjarat, 
Himachal Pradesh, Madhya Pradesh, Maharashtra, Oris-
sa and Rajasthan). The Seventh .Finance Commission 
awarded an amount of Rs, 30.71 crores as grant-in-aid 
from tbe Centre to the States for this purpose and a 
similar amount (Rs. 30 crores) has been awarded by the 
Eighth Finance Commission (1984-89). 

(Ii) The Seventh Finane,!: Commission awarded an amount 
'of Rs. 11.92 cror8!J for construction of stat! quarters in 
tribal areas. This has been utilised by the State Govern-
ments, besides putting in their own funds for the p~se. 
For additional staff quarters, the Eighth Finance Com-
mission has :mggested a grant-in-aid of Rs. 37.28 crores 
from the Centre to the States. 

(iii) The Eighth li'inancc Commission has accepted the posi. 
tion that facilities in tribal areas continue to be inadequate 
and has awarded, for the first tillle. ~n amount of 
lis. 47.05 crore3 for development of infrastructUTe in health, 
communication and education in selected tribal villages 
in the States to make service in tribal area attractive to 
the personnel. Infra.structure is al80 receivi,ng adequate 
attention under the Tribal Sub-Plan strategy. 

0,.) An integrated approach to admirtistration in tribal areas 
has been sought to be adopted by posting of Project Ad· 
ministratorslProject Ofticers to all Integrated Tribal De-
velopment Projects (ITDP). These OftIcers are gene-
rally from ~Ilior fanks of the State CivU ~ce or the 
I.A.S. The D~trict Collector functions as the Chairman 
of the Proiject ImpleDlentationlReview Committees 
(pICa) . At the State beadquarten high level commit· 
tees under the Chairmanship of Chlef Ministers and 
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Chief Secretaries have been form,ed. During the Se\'entb 
Plan further integration at the ITDP level is proposed. to 
be attempted for IRDP, NREP and RIEGP ~c., progratll-" 
mes by associating the PI:oject Officers in a more intlmate 
manner. 

(v) Adequate administrative and financial powers l1avc 
been delegated by the State Governments to the Project 
Offic,ers of ITDPs. 

(vi) Department of Personnel & Administrative. Refl'lt"IDS 
have introduced a special Column in the C. R. fornu pre-
scribing entry of remarks reftecting attitude of the ofl\cer 
to Scheduled Castel Scheduled Tribe development. 

(vii) Relaxation of age and quallficati~n in r,espect of posts 
and services obtains in most States so far as SchedUled 
Tribes are concerned. Reservation in POSts and services 
for the Scheduled Tribes has been ensured by Govem-
ment of India and the States through legislation as also 
by executive orders. Special recruitment, open only to 
Scheduled Caste/Scheduled Tribe candidates, have also 
been taken recourse to fin up backlog in percentage of 
reservation. 

(viii) Involvement of tribal people in local administration has 
been elliured through legislative provisions in certain 
sectors like cooperation and Panch~yati raj institution. 
Scheduled Tribes members have been taken in the ITDP 
Committees and State level Committees. State Govern-
ments have also been examining scoPe for further L"lvol-
vement of Scheduled Tribes and their traditional village 
level functionaries in statutory and administrative bodies 
from time to time. ' 

(ix) To ensure sufficient involvement of Scheduled Tribes in 
plan formulation, reformulation of existing ITDP project 
is proposed during the Seventh Plan, associating members 
of the Scheduled Tribes. 

(x) Training cour!'es have been organised by the Departm,ent 
of Personnel and administrative Reforms in the Admin-
istrative Training Institutes (ATIs) to give tribal orien-
tation to the State personnel. Special curricula on tribal 
la,ws and tribal sub-plan have also been introduced by 
States in their ATls and TRIs (Tribal Research Institutes). 
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No separate sub-cadre for tribal areas has been introduced 
in any State. But some States have resorted to special" 
recruitment for filling up vac~nt posts in tribal areas, 

(xii) Grants under Article 2.75 (1) in aid. of the revenue of 
the State for specificscbemes of tribal development have 
been released by the Centre. 'nlis grant which remained 
at the level of Rs. 15 crores during the first four years of 
the Sixth Plan was raised to Rs. 20 crores during the final 
year and continues to be at that level durin, .. ,._ first 
year of the Seventh Plan. pending final year determina· 
tion of the Seventh Plan size. 

(xiii) A Working Group on Monitoring and Evaluation was 
set up in the year 1979 and they have suggested 3 tier 
reporting on tribal development programme5 at Block, 
ITDP and State levels in separate formats. These 
recommendations ha'Ye been implemented. Further, a 
system of concurrent monitoring and evaluation had 
also been introduced by Ministry of Home Mairs since 
1983. 

2.32. In reply to a specific question as to what action the State 
Government had taken on the recommendations made by Mahesh-
wari Prasad Gommittee, the Committee have been informed that 
Government of Andhra Pradesh after making a thorough review of 
the personnel policies have sanctioned the following incentives in 
1ribal areas:-

I(i) Staff quarter.'l: There are nearly 15000 employees in tribal 
areas and 90 far 1957 quarters were constructed. For cons-
tructing remaining 13125 quarters in scheduled areas a 
detailed plan was drawn up for Rs. 72.50 crores. The Gov-
el"oment of Andhra Pradesh had sanctioned Rs. 2.5 crores 
during 1984-85 and Rs. 1.00 crore during 1985-86. At this 
rate an amount of Rs. 10.00 crores is likely to be provided 
by Government of Andhra Pradesh. '11lis amount is pro-
posed to be matched with Rs. 3.47 crores provided under 

VIII Finanee Commission for std qliarters. Therefore:tD 
amount of Rs. 13.47 crares is Ukely to be available during 
Seventh Plan to construct 3000 quarters. 
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(i/) Financial incentives: In view of the adverse cUmate con-
. 'ditions and difficult living conditions prevalent in Tribal 

area,. Government have sanctioned further financial incen-
tives In addition to the existing incentiV:esto staff working 
in tribal areas as follows: - ' -

(a) Existing: 'Bad climate allowance at 10 per cent basic pay 
subject to maximum of Rs. 150 p.m. 

(b) 10 per cent basi,c pay towards additional HRA in lieu of 
'ij.,., rent fr~ quarters up to a maximum of Rs. 501- p.m. 

(c) Special pay of Rs. 2001- for Project Officers and Rs. 100 
to the D.T.W.Os. working as R.P.OS. of ITDAS whose 
headquarters are located in tribal areas. 

New incentives: 

(a) H.R.A. enhanced from 10 per cent to 20 per cent in case 
of second class agency subject to a. m.aximum of Rs. 300/· 

p.m. and increas;zd to 25' per cent in case of 1st class 
agency subject to a maximum of RI. 375/- p.m. 

(b) Separation allowance ~t the rate of 15 per cent of basic 
pay subject to maximum of Rs. 3001- p.m. to the emp-
loyees who keep their family jn areas outside the tribal 
areas for want of educational facilities. 

(c) Education al10wance of Rs. 1001- per student residing in, 
recognis,cd. hostel outsi4e the tribal areas. 

(d) A cash award ot Rs. 20001- for ofticers leerning local 
tribal dialect. 

Screen.ing Committees: Screening Committees have been constitu-
ted at distrin level and they have been activated to screen undesir-
able oftlclals working in scheduled areas. 

2.33. The Committee desired to know the detaDs of programme 
of imparting training to the personnel at various levels selected for, 
working in the Integrated Tribal Development Projects or other tribal 
areas in the State. The Commit~ have been informed in a written 
r~ote that the Training Wing of the Tribal Cultural Research and' 
Training Institute has been conducting Training Programmes for 
ofBcials working at various lev.els in ITDA areas. The aims of the' 
training programmes are stated to be as follows:-

(1) To equip the ofBcers working in tribal areas with know-, 
ledge of tribal life and culture. 
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(2) to impart knowledge about administrative arrangemen~ 
and strategies of deve10pment sper;:ili,uy evolved for trlba19 
and tribal areas. 

(3) to explain the concepts of Sub-plan, ITDA, PTG, MAnA 
etc., and their application in executive action. 

(4) to explain the various constitutional and statutory previ-
liged and concessions extended to scheduled tribes besides 
detailing the provisions . of Protective Regulations tha t 
have ~en enacted from time ,to time. 

The Training Programmes can be broadly categorised as follows: 

(1) Training courses for Senior and .Tunior Officers. 

(2) Appraisal cours,e On new approaches on Tribal development 
, for ITDA and District Officers. 

(3) Special orientation course for officials. 

So far 1102 officers belonging to. vario~ levels of administratIon 
have been trained. 

2.34 Asked what steps had been taken to achieve peoples participa-
tion in Integrated Tribal Development Projects and measures adopted' 
to popularize the developmental ,programme among the villages,' in 
tl written note furmshed to the Committee, it has been stated that 
Govenlment of Andhra Pradesh have evo~ved a new methodology of 
progranune implementation by making tribJIs as participants in 
development process. In cas.: of Horticulture operations, the tribal 
is involved from the selection of the area till the Crop starts yielding. 
The coats of cultivation have bee~ culculated to important crops in 
such a way that the tribal participates as owner labourer and he is 
paid like wages for the work turned out by bim. In tbe lean sea sops, 
Q subsistence allowance is paid, that too against specified works Hb 
watering, watch .1Id. ward etc. w,ben the institutional ftnance forms 
part of tb,c de~t component, tbe repayment burden makes him 
to increase producUon, tbe approach is a 'guided d"velopment' in its 
strict sense. 

It baa been stattKl that in order to improve the awar.enes. of the 
tribal groups especially the ~DJitive Tribal GrolJPI 8Jld to knqw 
their immediate needs as perceived by- them a new approacb of Ofga-
nising "Tribal Meet" was experimented in Adilabad district where 
'Kolams' a primitiVe Tribal group from nook and ool'Der of the 
district were gathered. The reepolUle to theftrst meet in 1982 was 
tremendous, even through tribals in general were nIX in a mood ~ 
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attend Government organised melas after the Indravally Firing inci-
dent. All the tribals were divided into groups b~sing on their natkte 
place and each tribal Was interviewed by a team consisting of anthr,) . 
pologists, ITDA functionaries, Medical Officers, and R,evenue func-
'tionaries. Individual wise and village wiSe problems were notea' 
wnich formed basis for detailed investigation into some serious pm'; 
lems like land alienation dispute with forests and Health problel:':; 
like Goitra. T.B. etc. The follow up programmes taken up made the 
Tribal to respond to the development programmes in a big way. Th:.: 
Primitive Tribal groups even started sending their children to genr::-· 
ral schools and those organised specially for them. 

Basing on these results, Government of Andhra Pradesh san:> 
tioned Rs. 7 lakhs during 1984-85 under Impact money and Mass co~:
tact programme, mainly to organise medical camps etc. Simihr 
P.T.G. meets were organised in Paderu and Srisailam. The resutt.; 
of this programme are ,encouragi:ng. 

In the Governing 'Bodies of ITDAS, the Tribal leaders, tribal 
MLAs, MPs of the area are made members. One of the Triballeader,~ 
iJI made Vice-Chainnan of the ITDA. The Tribes Advisory Council 
and the Legislature Committee on Welfare of Scheduled Castes al1d 
Scheduled Tribes in which tribal MLAs are also members, increased 
the scope of tribal participation in the T.O. Blocks also. The block 
Level Cbmmittees review the details of plans and programmes. 

Before planning for tribal developments also, the TCR & TL 
conducted training programmes for tribals of the area group in 
which first hand information on the felt needs was gathered, which 
fonned basis for further investigation. Pecipatetic training pro-
grammes were also organised to improve the awareness of trih':i1 
leaders. traditional and elected. 

2.35 The Committee feel that the Dlstrlet CoDeetor has multl-
iarlouR responsibilities In the day-to-day ac1m'n'sVaUoa of the dl~
'trlct and be eanaot devote asmueb Ume &luI attention as Is requir-
ed for the work of lTDAs. As audl. the CommIttee feel, the Pro-. 
ject OtIhler woo Is a key ftpre In I'l'DA, sboalcl be a senior oflleer 
with wide powers so that be has 1I0t to walt for the approval of tM 
'Collector In matter. reJatbar to the .ay-to-day working of various 
IClhemes III the project area. 

5.36 The Committee enquired whether any problem areas umk' 
area at the block level, Block Developmellt OIlur and his team 
rof ofneers sbooW function nnder the direct eoatnl of the Project 
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OIicer so that the Project Oftleer Is a "Key Field Oftleer" iD the real 
sellSe of. the term. 

".37 The Committee feel that there is aD DDderstan~ pp bet-
weea the govemment ollleials and trlbals In recant to develop.. 
Ine..tal measures being undertaken for trlbals. This gap can be 
madr up by the poass-root workers actin&, as an eifectlve aDd dedi-
cated penonnel who are trained to work for tribal development 
ad for tribal people. In this context, the Committee eamaot over-
e..,tlaslse the Importance of proper orientation of pel'SOJlDel posted 
til the tribal areas. 

2.38 The Committee note that the Eighth Finance Commlsaion 
has made an aDocatlon of. Rs. 37.12 erore. from the Centre to the 
States for cODstructlon of std quarters In tribal areas and the 
share tar the state of Andhra Pradesh Is Rs. 3.t7 crores. The Com-
mittee, therefore, recommend that .... table ate,. should be takeD to 
eIISIlre that the tUDds avaDable for the construction of staJr quar-
ters tor the trlbals are useful'ly utilized durin.. the Seventh Plan 
pertOIl. 

The FJghth FiDaD.ce CommlssloD has made an aUoeatlon of Rs. 
30 crores from the centre to the states far payment of special eom-
peasatory allowance to staff posted In tribal areas as further IDan-
(liaJ Incentive. The Committee desire that steps should be taken 
to lee that the tuDds avallable to the Slate Government ter pay-
ment of compensatory allowanee to the staft posted in tribal areas 
... worklnr In dUBeuit conditfoDs are actuaDy utilized durlnr the 
SeveDth" Plan period for this purpose. 

2.31 The Committee also note that the EWhth FlDance CommIs-
at. has aeeepted·the poslUou. that fadllUes In tribal area. coati. 
au to be lDadequate and has awarded for the Irst time, an alllOllllt 
of as. '7.05 crores for developmeut of infrutru(lture In health, 
eommanlcatlon .. and education In selected tribal vllJqes in tbr 
States to make service In tribal areal attractive to the Pel'SODllel. 
The enet share of ADdhra Pradesh in this allocation Is, however. 
not known. The Committee trust that fund. made available to 
Andhra Pradesh for the development of Infrastructure In bealth. 
eommunlcation and edncatlon "woald be fully utlUzed darlDc tbe 
Seventh "an period. 

l.tO As local Members at Parliament and the Memben of th. 
Legislative Assembly are CODversaut with the problems of Scbe· 
.. uled Tribes In their respeettve areas, the Committee recommeud 
tlaat they should be fally associated In the formalaUoa a. weD as 
Implementation of various schemes la tribal sub-plan area 
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BUDGET AND FINANCE 

A. Allocation ~nd utilization of fu~ds. 

3.1 The Committee have been informed that there are fOul' main 
sources of financing for the Sub-Plan area as under:-

(1) State Plan; 

(2) Specil\l Central Assistance; 

(3) Centrally Sponsored Schemes; and 

(4) Ina'llitutionlll Finance 

3.2 Total amount allocated for the lritegrated Triba1 Develop-
ment Projects, the sources from which funds were allocated and 
the actual expenditure incurred during Fifth Plan period a,nd Sixth 
Plan periOd is stated 'to be as foll0W:s:-

(Ra. in l~) 

------ --------,-----,---
SL ~ No. 

1 StI,te Plan , 

a Special Central AlliltaDce 

S CentraUrs~~ .. , 

... InItitutioaal ~ 

TorAL : 

~th Plan 

AIlocatfC:m Expenditure AlloCation . Expenditure 

--_. __ ._---
MS5.a8 "748' S5 11.",00.00 91~,JIO 

7010'00 'f98·66 1693' 00 I~'OO 

SOQ. ot;I ·4'124- MI'OO 619. 00 

1010.00 12311'76 1700' (1) 1B9+,00 

3.3. The Committee deaired to bow whether the funds provided 
for implementing various Schemes in the Sub-Plan areas were consi-
dered adequate. The Committee have been informed in ~ written note-
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that as per Government (jf India guidelines, the flow of funds to Tri-
bal Sub-Plan has to be made basi,ng on the following points:-

(i) Total geographical urea of the SuD-Plan, 

(ii) Total population in the Sub·Plan area; 

(iii) Level of social services; and 

(iv) Inverse ratio of development. 

3.4 It has been stated that taking these factors into consideration. 
the Government of Andhra Pradesh, have ~ow decided that at least 
6 per cent of the State Platt funds should. flow to Tribal Sub-Plan to 
achieve the important objective of the Tribal Sub-Plan i.e., to bridge 
the gap in levels of development between tribal areas and non-tribal 
areas. 

3.5 However. the percentage of investments during Fifth and 
Sixt~ Plans were 2.48 aQ.d 3.35 respectively. Within these inadequat-:= 
flow of funds, sizeable mvestments had gone under Medium Imgs-
tion, commercial forestry etc., which did not directly benefit the 
tribals. 

3.6 The Committee have been informed that in order to bridge 
the gap in the levels of development, it is necessary to allocate more 
funds to core sectors of development which may be pooled from 
out of the total Plan of the State at 6 per cent because the present 
J)ractice of allocations to Tribal Sub.Plan by various Departmenb 
from out of divisible pool results only in inadequate flow a:nct that· 
too in some irrelevant programmes or programmes which have nella-
tive .ffllCt. 

3.7 Explaining the r~sons for lesser percentage of allocations to 
Sub-Plan area, it has been stated that the main reason for 1eael' 
percentage of allocation to Sub-Plan was that the total plan is divided 
into divisible and. non-divisible pool and the funds for Tribal Sub-
Plan Bowed only from divisible pool. An analYSis of the funds under 
these two categories during the Five Annual Pl~n periods had shown 
that the non.divisible pool had increased from 45 per cent to 70 per 
cent of the State Plan as the Annual Plan size doubled from 1980-81 
to 1984-85. The quantum of funds under divisible sectors more or less 
remained at the same level while their percentage decreased from 
55.38 to 30.39 per cent over the Five Annual Pl.n periods. 
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3.8 The details of the analysis are stated to be as followa: 

(RI, in Iakbt) 
_.-..---. .. __ . __ ..• 

Annual Plan Period Total Divilible % to Non- 1'W: State Sector total diviaible 
PJao State leCtor PIa 

Outlay Plan 

I~(h 500'99 a77'44- 55'S8 aas' 55 44'~ 

IgSl-&I 5s8'58 ag6'o7 55'00 *'51 .e'oo 
IgBa-8g 610'00 114S'74 39'g6 s66' a6 60'04-

Ig8S-B4 8g6'a8 ago'46 311 '4' 605'Sa &"59 
1984-85 978'31 1197'113 30 '39 681,!J 6g ,6, 

TOTAL : 35113'86 1404'94. 39'87 ailS, 911 6o'IS 
-.----- - -.---. -- .. ------._- ----._-_. __ .. -

3,9 The _ Committee have been informed that the static size of 
divisible sectors had not provided scope for expansion of development 
programmes as funds available were only sufficient to continue the 
schemes already started or to maintain the level of phySical targets 
achieved in the first two years of Sixth Plan, 

3,10 It has been stated that in view of the low level investments 
during the Fifth and Sixth Five Year Plans, the objective of bridging 
the gap in levels of development could not be achieved, But on the 
other hand, the gap has widened due to progress in plain areas, in 
corresponding Plan periods, 

The following statement shows the gaps in the level of de.elop-
ment between non-tribal areas a'nd tribal areas as existed by the end 
of Sixth Five Year Plan:-

Sl, Indicator Level of Development 
No, 

Tribal_ State •• whole 

a 3 .. 
,I IJteracy (%) 7'8S 119' 94 

lZ~ of roada (per 1000 Iq, lana, 
area" , 7S' 79 KIlls, 111),76 Kms, 

3 Vdlagn electrified (0/.) !lS% go% 
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... Hoepitall bed Itrength (per 10000 
population). • . 

5 liTigated area to net 

6 R WS (% of population covered). 

'1 GI'OIIA vallie of output of food pn. 
per 1le&Cl of rural population (Ra.). • 

8 G1'OII value of output of non·food 
lI"ailll per head (Ra.) . 

!l Average milk yield (Jitrel) 

3 

32 ~ 

is'i9 41 '119 

30 75 

139· 70 600'00 

71' 24 II 564'00 

0"5 i'S 

;-;,lL In a written note furnished to the Committee, it has been 
stated that since the major thrust for Sub.Plan is from State Plan 
of -various departments, it was decided by Governrne,nt of Andhra 
Pradesh in 1977-78 that all the Tribal Sub·Plan fund. will be exhibi-
ted i.md·ar separate sub-head of account under the MajOr bead. of 
eaei: department. This was mainly done to ensure non-divertibility 
Of Tribal Sub-Plan funds. However, this could ;not ensure non· 
lRp~;a bility. 

·~.12 The Committee have' been informed that in terms of finan-
cial allocations to Tiibal Sub-Plan, the Sixth Plan saw a substantial 
increase in the flow of funds of State Plan over Fifth PIan, even 
though the percentage of allocation remained more or less same and 
expenditure on schemes not of direct relevance to tribals was of hil'b 
proportion to total outlay of Sub-Plan from State PI.n. 

3.13 The Committee desired to have an account of the working 
of the projects since their inception together with the targets planned 
and achieved '(Physical and Financial). In a written note furnished 
to l..'I:1e Committee, it has been stated that the ITDA projects envisaged 
bringi;ng tribal areas on par with non·tribal areas 15 to 20 years 
perspectIve. For achieving this. the gaps that existed in levels of 
development _t the beginning of the Fifth Five Year Plan were 
identified and these were proposed to be bridged by the end of 15 
year perspective plan, 

3.14 The major ftow of funds for development were expected to 
come from State Plan Qf various departments which were to be alp-
pJf'menterl by Special Central Assistance from Government of India. 
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The Institutional Finanoe was also raised to match the central aasis·· 
tance for using it towards family-oriented schemes. Just as the sul:l-
plan has to be prepared at State level by each department. the Cen-
tral Ministries are also supposed to allocate funds to tribal areal,fof 
tackling their special problems. Thus the aboVe four sources of fund:-
ing formed the tribal sub-plan effort in each State. 

3.15. The Committee have been informed that the Sp~ial Central 
Assistance is given by Go:>vernment of India, mainly to take-up family-
oriented schemes. However, the concept of taking family as a unit 
was implemented only f('om Sixth Five Year Plan. 

3.16. During Atb Five Year Plan, there were 4.46 lakh families 
identified to be living below poverty line, of whom 50 per cent i.e. 
2.23 lakh families were proposed to be covered. The actual coverage 
by the end of Sixth Plan was 2,498 lakhs. The important lacunae 
identified in this programme was that the unit assistance was very 
low i.e., Rs. 1910 per family. Another important reason for little 
impact under this programme was lack of integrated approach dur-
ing programme implemeJ1tation. The well conceived programme of 
animal distribution and arrangement of procurement through net-
work of milk chilling centres failed ultimately because of lack of 
coordination at the implementation level. However, schemes like 
lin-irrigation wells, Coffee Plantation in individual holdings taken-
up systematically not only proved successful but also helped to 
increase the demand from other tribals. Similarly. the horticultw'e 
and seric\11ture schemes taken·up in an integrated plan also suc-
ceeded. However, schemes like ayneut develiopment under existing 
irrigation schemes. extension of electricity from main village to 
tribal hamlet and to the pumpsets, universalisation of education are 
yet to be fulfilled. These things are proposed to be taken care of in 
the Seventh Plan period. 

3.17. The following statement shoWing the physical targets set 
forth and achievements made during Sixth Plan period hae been fur-
nished to the Committee. . 

SI. 
No. 

II 

Unit 

s 

VI.PIan 

4 ----------_._--------
I. H.Y.v."....mc 
II. 8GII~ 

.5 



59 
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Q 3 .. !'i 

S· T.ud development . H~. r:l'll 

... s..py fI PP equipmeall - NOI • rS40 13 :1' 
,- IIarticukure Dev., Aa., 50000' 611311 

6. Co&e Dev .. .. 578" 
.,. ~ buIIoc:b ..... 91'9 I 

e. .~c:arCI H_ .", . 
9· oa £1 I., I £le. Mclean - NCI. 545 

10. hcIiaI bulla Na&. ,. 150 
II. .t.IIcI. &IdmaI. Ualo 

571' ,I. ~ will • • • .,.. 
IS· .. anill .. 1,0 

14· Cd Raring " 4S 

15- .... ncr to Giriju I'iIbenam Nc& 500 

16. Cammea:ial pIUlQdcma (leak) HecIL 1I!jOOO 1066+ 
17· rrripdon . Heeti. 5371 ea.1 

18. Tube welIa NOI. 8s 

19· nus wells .. 181,. 

10. R.eIeuc of Ilel'Vices " 10665 lo.F.J 
21. Electrification of villaga No. or gOO IIgS 

1111. Village &: Small lClIle IndUltr1es N ... 11500 fill. 

23· l.arF &:Medium Inign., Nos. 200 3$ 

2 •• Mulbery Ac. 11500 HII' 

115· TU1~ar Cocoon prodn. IAkl. '\jOt!. 8.;0 474-

116. Minor bridges NOI. 16 II) 

27· Roads K.mI. 5-14 544-

118. C.D. Works NOI. !)8 B.t. 

29· Supply of text boob, note boob d_ Iakh 
.tudeotl S'I)O 1'067 

30. Prematric S/IhipI It o· 7116 I' 30 

31. JUIIior CoIIega. Nell I II 

SR· ~1I:IhooII HOI. I S 
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._---" 

12 3 .. .' 5 

34· I.T ••. NOlo 3 S 

35' NOlI. or adult Edn., Cencrca NOI. 300 373 

36. Self Employment SebeDlel No. or 9161 70l1li 
bent 

37· Craftmea Training 538 6tg 

S8; HOUIiIuf NOI. 8405 8to5 
39· R..W,S. 000 5!23 3812 .... 

Population 

3.18 The Committee have been Wormed that 15 Ministriesl 
Departments had q~llfied funds for the Tribal Sub-Plan areas 
during the Sixth Plan pertod.· Ilffonnation on specific quantffl.ea-
tion 'Of funds for Andhra· Pradesh during Sixth Plan period by lIOIIle 
Ministries is given in the Statement {Appendix-TI). 

3.19 Referrinr to the shortfall in expenditure during the Sixth 
Plan Period, the Committee "enquired whether the unspent money 
get lapsed, the representative of the State Government has stated 
during evidence as follows:-

·'It does not lapse. The shortfall in expenditure is bec~use 
sometimes due to natural calamities like cyclone drought 
some funds get· spent for that purpose." 

3.20 In reply to a question, the representative of the State Gov-
ernment stated that no fund particularly meant for Scheduled 
Caste or Scheduled Tribe was diverted. The diversion. of funds 
was only to meet the natural calamities in g~neral. 

3.~1 When the Committee enquired whether there was any 
guide-line from the Planning Commission to divert the funds from 
one sector to another sector, the representative of the Planning 
Commission stated during evidence as follows:-

"The guideline is that the tribal sub-plan funds should DOt 
be diverted to any other area. But it might be done be-
cause the funds cannot be utilized on account of tile 
natural cala.mities in that partieular area. TherefGl'e, 
the Tribal Sub-Plan funds are sometimes diverted to 
meet a particular contingency." 

3.22 When the Committee enquired whether funds fOl" 'l'I'iMI 
Sub-Plan Iuacl heeD diverted to otller aecton, the repteseatative III 
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the Ministry of Welfare has explained the positi~n during evidence 
as. under:-

"We in the Ministry do not have the direct field organisa-
tion. The Scheduled Caste/Scheduled Tribe Commis-
sion has a field orgl;llisation and they have got some 12 
or 13 Deputy Directors in difterent areas in the country. 
We receive specific enquiries and reports from them and 
we al'SO see through the evalution studies that we con-
duct throu,h the independent organisation. So, Sir, we 
,have not come across any recent instance where money 
has been diverted from the tribal 8ub-Plan project 
schemes." 

3.23 Explaining further the point regarding diversion of funds 
the Npresentative of the State Government stated as follows:-

"The han. Member has mentioned j;hat funds allotted for tri-
bal welfare have been diverted for other purposes. 1 
assure the honi Member that., there w~s no diversion of 
tunds from tribal welfare schemes to non-tribal welfare 
schemes as such. For example, during the current year, 
in Andhra Pradesh. we have allotted Rs. 97 crores for the 
tribal welfare. 

Out of this amount of Rs. 97 crores. the Central Government's 
contributjon is 16 per ce,nt and the State Government 
has contributed to the extent of 84 per cent. Out of thill 
total amount of Rs. 97 crores We have not diverted any 
money to other schemes. I assure the hon. Member that 
there is no question of diversion of fund. Perhaps the 
fund is not sufficient for the development of tribal areas." 

3.24 The Committee we::e informed during evidence that Giri-
jan Cooperative Corporation was one of the institutions for tribal 
service. It was established in 1956-57. It had 27 branches. "iz., 
primary societies. These 27 primary societies were spread over in 
8 districts and the main functions of that Corporation are three. 
One is to procure a:nd purchase minor forest produce, and second 
is distribution of essential commodities to the tribals who are liv-
ing in the interior inaccessible areas by supplying rice, oil, cloth, 
kerosene etc. About 500 domestice requirement depots had been 
set up. A domestic reqUirement depot was a sort of a fair price 
shop. Through them essential commodities were dlstribJ,lteci to the 
tribala who were living in the inaccea.ible agency area. And t];e 
third functtOll was that they dfstributed short-term agricultural 
~t. 
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3.25 Asked what was the percEmtage of the tribals in the Girijan 
Cooperative Corporation ~he representative of the State Gover'n-
ment has stated during evidence as fallows:-

"It is one hundred per cent that of the tribals. The Girijan 
Cooperative Corporation has got 27 primary societies and 
only the tribalsare its members. These 'SOcieties are affi-
liated to the Corporation. In the primary SOCiety one-
third are officials and two-thirds non-officials. There is 
no non-tribal member. So, the question of non-tribal 
member becoming Chainnan does not arise." 

3.26 The Committee are dlstreued to Dote that the .pereentap 
Of Investments from State Plan to Tribal Su"'PIaa taring the 
Fifth and Sixth Five Year Plans In AnAra Pndesh was !.a aIUl 
3.35 respeettvely and within these lDadecuate 80w 01 faDdl, sbe-
able Investments had gone UDder Medium Iritptlon, Cemmerela1 
forestry etc., which d.id not directly beIleftt the trlbals. Due to 111-
adequate ftow 01 funds to" Suti-Plall areas, the disparities between 
the trlbal and non-tribal areas did. not ret narrowed down bat 
rather they.lncreased. The Committee further note that Govern-
ment of Andhra Pradesh have not decided that atleast 6 per cent 
of the state Plan funds should 80w to Tribal Sub-Pl .. in order to 
achieve the objective of brldglng the gap hi levels of development 
between Tribal and non-tribal area.Ii. 

The Committee recommend that during the Seventh Plan period 
a larger percentage of state Plan funds should be earmarked for 
Tribal Sub-Plan and there should be greater emphasis on famlly-
orjented schemes which would directly benefit the tribal families 
to bnprove their e('Onomic standard and thereby narrow the gap 
in the levels of developnlcnt between tribal and non-tribal areas. 

3.27 The Committee also feel unhappy that the quantum of 
funds under divisible sectors remained static during the Sidh 
Plan period and as the funds for Tribal Sub-Plan flowed only from 
di"isihle pool, the flow of funds for TrIbal Sub-Plan had not beea 
adequllte. The limited funds were only sufficient to continue the 
sehemes already started or to maintain the level of physical targets 
achieved in the ftnt two years of the Sixth 'Plan. 

3.28 The Committee recommend that as per declsion of the 
State Government at least 6 per eent of the State Plan funds mus~ 
flow to Tribal Sub-Plan during the Seventh Plan period. This can 
be achieved tty allocatmr funds for the rore seetors of development 
out of the total Plan allocation of the State. lD.uvWaal Depart. 
meDts should draw up sehemes for development of tribal people: 



but. it should not' be left to them to allocate lunds lor these scIae-
mes, but these schemes should be fl.naneed from State Plan IDIlds. 

3.29 The Committee are concemed to note that even thoqh the 
flow of funds to Tribal Sub-Plan was only 3.35 per cent of the total 
State PIan funds during the Sixth Plan Perlod yet there was short-
faUs in the utiUzation of funds allocated for Tribal Sub-Plan lor 
the Sixth Plan. 1'be ComJUittee have been informed du.riD.r evid-
ence that the shorttall in expenditure is due to Datural calamities 
Uke cyclones QI" drought when some funds are spent for' that pur-
pose to meet a partieular contingency. No fund, particularly lDeant 
for Scheduled TrIbes was diverted and the diversion of funcls was 
.only to mee~ the natural ca~JUitles in pneral. The Committee 
feel that nOD-utilization of available funds coupled with diversl811 
of funds under certain compeIling cJ.rcumatanees has retarded tbe 
pace of develQpment in tribal areas. It also indicates that the 1m-
plementation machinery Is not properly executing the schemes. 
The Committee; therefore, recommend that the admhd.tratlve aDd 
implementation maehinery should be suitably .trenJthened both at 
the state level and project level so that there is full utWuttoa of 
funds earmarked lor Tribal Sub-Plan. In no case, the funds allo-
cated for implemen*-tlon of development programmes/schemes 
In the Sub-plali areas should be permitted to be diverted for other 
purposes or remain unutilized. 

3.30 The Committee further recommend that there should be 
-regular review of the tarrets fixed and achievements under eacb 
scheme at the close of an Annual Plan. 

3.31The Committee are happy to note that GIriJan Cooperative 
Corporation has 2' primary SQCieties spread over in Tribal Su. 
Plan .areas of the state and they are doing very useful work In vari-
ous spheres. The Committee further note that only tribal people 
are the members of these Primary Societies. 

The Committee are not sure whether these primary societlClll 
are able to cover the entire sub-plan area. They woald, therefore, 
like to reeommend that the state Government render all possible 
assistance to this Corporation to expand Its activities and area of 
~peratlen and ODeD more Branches. II necessal'J'. 

B. Monitoring and Evaluation 

3.32 The Committee desired to know whether any evaluatio~/ 
survey of the working of the Integrated Tribal Development Pre.-
jects in the State had been done and what was the role of the 
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Ministry of Welfare and other concerned Central Ministries~ 
Departments to monitor the schemes for which funds were,p.ro-
vided by the Cent~l Government under the' Tribal Sub-Plan. The 
Committee have been informed in a written note that the State 
Tribal Research Institute, Hyderabad has been undertaking evalua,.-
tion stuct1es of Integrated Tribal Development Projects as also 
sectoral programmes implemented in the projects areas. 

3.33 The Ministry of Home Affatrs sponsored through the Indian 
Institute of Economics, Hyderabad an evaluation study of ITDA 
Adilabad (1984). The Institute had earlier (198~) completed an 
evaluation study of ITDA Khammam. The ITDP, West Godavari 
District was evaluated by A. P. Agriculture University. In addi-
tion, the· Prog~amme Evaluation Organisation of the ~nning 
Commission has undertaken an evaluation of ITDA Visnakh8-
patnam. The report is being· drafted. 

3.34 In the Ministry of Welfare, a 'Research, Monitoring and 
Evaluation Wing functions under the control of Joint Secretary 
with a separate Director, 2 Joint Directors,· 2 Deputy Directors and 
• Research Officers. The Ministry has prescribed monthly and 
quarterly progress reports for reporting progress by the States of 
Tribal Developmental programmes, particularly item 7 (b) of the 
20-Point Programme. The Ministry brings opt monthly and quar-
terly reviews based on these reports. The Planning Commission 
also undertake similar reviews on all the items of 20-Point Pro-
gramme. 

3.35 Each Central Ministry/Department is the nodal Ministry/ 
Department concemi~g its sector. Thus each Ministry/Department 
is responsible for the concerned sector, and makes its own arrange-
ments for suitable monitoring of programm·es in the tribal areas. 

3.36 It has been stated in a note furnished to the Committee by 
the State Government of Andhra Pradesh to the Committee tha.t 
the monitoring and evaluation aspects of programmes had not re-
ceived adequate attention during Fifth Plan period whereas attempts 
were made to streamline the monitoring systerq during Sixth Plan 
period. Evaluation of ITDA programmes . was done by TCR&TI, 
Agricultural University, Indian Institute of Economics, Hyderabad, 
etc. and the feed back was quite useful in reformulation of the 
schemes from time to time. However, the new feature of concur-
rent monitOring and evalut4tion of Tribal Sub-Plan Programmes to 
be conducted by the development functionaries as desired by Gov-
ernment of India, is yet to take a clear shape, 



',65 

3.37 During evidence the Committee desired to know the func-
tiOl18 of the Cells in the central Ministries/Departments for moni. 
toring the programme for tribal development in States. The repre-
sentative of the Ministry of Welfare stated as follows:-

"The Central Ministries have set up these cells for monitor-
ing the programme for tribal development. They have 
nominated one of the existing Joint Secretaries or Deputy 
Secretary or Director or even Under Secretary to be in-
charge-of this Cell. 

However, in some cases, high level officers have also been 
nominated to be in-charge-of this Cell. For example, the 
Ministry of Health has set up a cell under the overall 
charge of the Joint Secretary. In the' Ministry of Ship-
ping and Transport, the Chief Engineer assisted by the 
Superintending Engineer and other staff has been posi· 
tioned to monitor those tribal programme .ctivities. How-
ever, in most of the caaes, it is in-charge·of one of the 
existing officers, may be the Deputy Secretary or the 
Under Secretary of the Director. There are two occa-
sions when we have discussions with the Central Minis-
tries. One is the tribal Sub-Plan discussion with the 
State Government. Wt!t requested the Central Ministries 
to send their represen~tives. In such cases, the concern· 
ed oftic~ or the representative comes and makes his point. 
Moreover, we also call for a specific meeting of the Central 
Ministries to discuss about their own tribal sub-plan. 
These are two important occasions. Besides. there are 
others. For example, the Planning Commission' takes up 
annual plan discussion of each central'Ministry. We send 
our representative. and attend thOSe meetings, and we try 
to ensure that the concerned Ministry earmarks adequ_te 
fund and also identify adequate number of schemes for 
the tribal area and the tribal people." 

3.38 Elucidating the point regarding functioning of the cells, 
the representative of the Ministry of Welfare stated ~s under:-

"Actually, the Cells in the Ministries _re not a sort of inspect-
ing units at all. Their existence is to ensure that the con-
cerned Ministry pays sufficient attention to their planned 
programmes in the tribal sector, This is their purpose. 
The Incharge of the Cell 4S such is not required to visit 
the concerned State and see the implementation. On the 
other hand, in many cases. the Ministries may be having 



their own field units. Such field units would be ~g 
the implementation in the field, not the Cells themsel~:' 

3.39 Asked what was the mechanism evolved in the Ministry to 
sl'!t'utinize and re-orient the planning approach in respect of lTDPs 
in the Sub-Plan area of the Andhra Pradesh, the representative of 
the Ministry of Welfare has stated during evidence as followS:- . 

.. At the end of each Plan period, we take up __ review of iia. 
plementation of measures during the preceding Plan. 
We find out the shortcomings in implementation, go into 
the matter through a working group constituted by the 
Planning Commission at the national level and then de-
cide about the bro __ d objectives of tribal Sub-Plan for 
the next Plan period. This is applicable to the country 
as a whole. But there may be specific problems relevant 
to specific States. For example, in Andhra Pradesh, we 
have stated that low liter~cy tribal pockets will have to 
be identified in Warangal. Adilabad, Srikakulam and 
Khammam districts apart from other pl~ces. The meraey 
rate there is only 7.8 per cent. . 

Then. we found that the tribal practising shifting cultivation 
in Andhra Pradesh in the various areas did not have __ ny 
rights on their land. We have requested them to confer 
term rights on such tribals for 15-20 years ~t least so that 
they are in a position to avail of the institutional finance 
for getting settled on those patches of land. 

In the case of Andhra Pradesh, quantification of funds under 
the State Plan for tribal development purposes will have 
to be improved. Again., we have requested them to pa,y 
special attention to protective legislation particularly in 
the land alienation sphere etc. o, 

:UO The Committee desired to know whether the arrangements 
at the Central level for monitoring and evaluation of tribal pro-
grammes and evalution of tribal programmes in Andhra Pradesh 
are foo).proofand whether the Ministry was satisfied with the 
functioning of Research, Monitoring and Evaluation Wing for pr0-
per monitoring and evaluation of developme.nt schemes in the 
State. T~e representative of ·the Ministry of Welfare stateddur-
lng evidence as follows:-

''For monitoring and evaluation, we have one wing under a 
Director. There is one Joint Director assisted by 2 re-
search officers specially for monitoring and evaluation. 
For this purpose, we have first of aU prescribed a set of 
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schedules to the State Governments, in which the evalua-
tion has to be done. In the interest of uniformitY in the 
"pproaeh to evaluation, these schedules are necessary and 
these have been finalised only ~fter cQnsulting the States. 
These schedules have been supplied about seven or eight 
months back. We have got a Research Advisory Com-
mittee in the Division. Only last month, it Central Tribal 
Advisory Council has been set up under the Chairman-
ship of the Deputy 'Minister for Welfare." 

3.41 The Committee observed that there was no special machi-
nery set-up at State level to achieve proper coordination for deve-
lopment schemes which are to be implemented jn more than one 
Integrated Tribal Development Project and desired -to know the 
reasons tor the same. In a written note furnished to the Com-
mittee, it has been stated that in Andhra Pradesh each Department 
has a Liaison officer to plan and monitor the development pro-
grammes includinJ{ the family oriented schemt's implemented by 
these departments in ITDA areas for Scheduled tribes. These are 
revU!wed monthly by the Director, Tribal Welfare and periodically 
by Secretary Tribal Welfare. The Chief Minister and the Chief 
Secretary also JJ1ake periodical reviews of the progress under sub-
plan programmes. 

3.42 Asked how long it will take to streamline the monitoring 
system for proper evaluation of programmes in the Tribal Sub-
plan aIea of the St~e to iet better results, the Ministry has inform-
ed in a written note that for concurrent evaluation, the Ministry 
has prescribed a profolma which is to be filled in by the State 
officers of' various development departments making .field visits to 
ascertain the impact of assistance received by the tribal bene-
ficiaries. The State Government has to send quartely review re-
ports, indicating the main findings of on-the-spot checks and reme-
dial measures taken. It is difficult to prepare evaluation reports 
On each and ,every beneficiary out of 54,000 target group by Project 
officer by frequent visit due to bad communication. That is why 
the Project officers are not able to send reports. Secondly, if the 
implementing agency itself evaluateg. the reports will not be diffe-
rent from progress reports. 

Strengthening of mOnitorina- and evaluation machinery is a con-
'tinuous process at the Centre and in the States. t;o far as Andhra 
Pradesh State is concerned, the set-up for this purpose is "dequate 
as Director of Tribal Welfare, COIIUnissioner. Tribal Welfare. Chief 
Sea:etary ~nd Chief Minister review the Tribal Development proi,-
1etn and monitoring units are created in ITDPa and there are Liaison 
oftkoera In Departments to deal with Tribal sub-plan. 
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3.43 As regards strengtheniI).g the present arrangements for 
monitoring and evaluation both at the Central and State level, the 
Committee have informed in a written note that there is no doubt 
a need for strengthening the exist ina structure of monitoring and. 
evaluation both at the Centre and State levels for better monitor-
in2 and evaluation of tribal development programmes. In the Re-
port of the Working Group for the Seventh Plan (1985-90) also 
this aspect has been emphasised. The Working .Group has in.ter
alia suggested to avoid substantial expenditure in building the Iul
fledged. evaluation organisation and greater attention has to be paid 
to concurrent monitoring and evaluation through the existing field 
functionaries in the tribal areas on the principle of checks and 
balances. 

3.44 The Committee note that the Central MlnIstries have set 
up Cells for monltorbi&, the prorrammes for tribal development In 
their respecUve· seeton. These Cells are· headed by senior oftleers 
01 the rank of lolnt Secretary. Deputy Secretary or DIrector. But 
these Cells are not inspection units for maklnl' Inspection In the fleltl 
In the ITDA areas. TIle Ccpmmittee farther note that at the ea.t! 
of each Plan a WorklD&, Group 15 constitutec1 by the Planning Com-
mJssloa at the national level to decide the broad objectives of TrI-
bal sub-Plan for the next Plan period. ' 

At the State level, each Department has a Liaison 0fIleer to Plan 
and monitor the developmental programmes Including famUy-
odentea schemes being Implemented In tribal 8Ub-plan areas of the 
State. These are renewed monthly by the Director, TrIbal Welfare 
and perlocJlcalty by Secretary. TrIbal Welfare. 

The Committee feel that at the Central level the ,monltorln, 
and evaluation system needs to be strengthened. The practice of 
constituting a Working Group at the end of the Plan to decide the 
strategy for the next Plan is laudable but there should be concul'l'ell.t 
monitoring. and evaluation of TrIbal Sub-Plan programmes being 
Implemented by the Central Ministries at the end of each Annaal 
Plan. This Is necessary for taking remedial measures during the 
next Annual Plan on the basis of the shorieomlnls noUced in the 
Implementation of various schemes in the previous. Annual Plan. 
The Committee therefore recommend that the achievements made 
in the implementation of "arlous centrally spoilsored progra .... es 
should be reviewed at the end of each Annual Plan. 

3.45 In the Report of the Worklnlr Group on developmeat of 
Schelluled TrIbes durlnc the Scventh Plan (1~) also this as-
pect has been emphasized. The Working Group has inter-alia sq-
gested that rreater attention should be paid to coneurreot _1-
torlng and evaluation through the exlstln, fleld funeUonarIes Ie tile 
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tribal areas on the principle of checks and balances. The Com-
mittee, therefore, recommend that the exlstJD&' monitoring and eva-
Iu:atibn systems both at the Central and state levels should be tor-
ther strengthened so that there Is proper aS5eSlIDent of the proa-ress 
acJdeved In various programmes belnl' Implemented In Tribal Sub-
Plan area of Andhra Pradesh. 

3.46 The Committee are happy to note that for proper moni-
toring and evaluation of tribal development PJ'OI1'8DUDes/lChemee 
In the States a special wiDK' has been estaWshecl In the MInIstry 
of Welfare under the char&"e of Joint DlrectDr 8II'sted by two re-
search ollleers. They have preserlbed a aet of IIChed.ules for evalu-
ation to all states including Andhra Pradesh only recently. The 
Committee have also been Informed that a Research Advisory Com-
mittee and a Central Tribal Advisory Council under the ChairmlUl-
ship of the Deputy MInIster for Welfare have been set np for monl· 
torlng and evaluation of prorrammel/sehemea meaDt for tribal 
people In the states. 

3.47 The Committee trust that both these orpnisatloD. namely 
Research Advisory Committee and TrIbal Advlllory Counell would 
play a significant role In streamUnl.., the procedure for havlnl' an 
effective monitoring system for all development proll'&mmea beln, 
hnlJlemented for the benefit of the tribal people. 



CBAPTD IV 

PROTECTION OF TRIBALS FROM EXPLOITATION 

4.1 In the Report of the Working Group on Tribal Development 
during Sixth Plan (19S0-85) issued by the Ministry of Home 
Affairs, it has been stated that the problem of exploitation in tribal 
areas is widespread and _cute. As yet, no reliable estimate of loss 
of the basic resources of the tribal, e.g. the land, has been made, 
but co~sidering that his land has been taken away by Governmen;. 
public ~nd private undertakings, individual enterprises and indi-
viduals for various purposes like townships, major and medi~ 
industries, major and medh.llll, irrigation projects, mining com-
plexes, roads, etc. the total quantum which might have gone out of 
his possessiol). would be. considerable. Serious efforts need' to. be 
made, therefore, .for restoration of the" land. Trade, Commerce, 
middlemen etc., have exhibited a strong tendency to exploit the .tri-
bals. Liquor vendors have drained the tribal areas of their reo 
sources. Forest contractors have been employing tribal labour on 
less than the statutorY minimum wage-rate. In many instances. tri-
bals have been reduced to bondage. 

4.2 The Working Group on Development of Scheduled Tribes 
during Seventh Five Year Plan (1985-90) has observed as under:-

"A sound base for economic stability in the tribal society 
cannot be laid unless the vulnerable section of the tribal 
community is protected against in-roads into their eco-
nomic status. Both for protection oj the existing meagre 
assets as also to ensure their newly acquired economic 
support against spoilaee and exploitation. protective mea-
sures both le.gislative and administrative are essential. 
The etlorts made in this direction till the end of the Sixth 
Plan' have to be continued and strengthened further dur-
ing the Seventh' Plan. Besides intenSifying the reform 
measure!: in tribal areas, specific attention wlll be needed 
to alienation of agricultural tenancy, money-lending and 
debt-relief. bonded labour, forestry. excise. trade and 
socio-cultural exploitation." 

~3 Regarding some of the special problems ~aced by the tribals 
in Andhra Pradesh and the steps taken by their Government to 
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protect the tribale from exploitation, the Government have beeIt 
informed as under:-

A. Land Alienation 

4.4 Andhra Pradesh Scheduled Areas Land Transfer Regulation, 
1959 as. amended from time to time, is under implementation in the 
schedulect areas of AncIhra Pradesh. The GO.\29 which was com-
ing in the way of imp!emen~tion was set aside by the Andhra Pra-
desh High Court. spedal effo11s are being made to identify the 
J.and transfer cases which are in violation. of the land trauafer RegU-
lation Special Deputy Collecton are functioning in all scheduled 
areas. 

4.5 In respect of Protective Le,islation. a detailed survey of Iud 
beld by non-tribals j.e .• Government land, fqrest land and private 
land was made and effective steps have been· taken to proceed 
UDder the Andhra Pradesh Scheduled Areas Land Transfer Regula·· 
tion, 1959. :: 

4.6 ·The WorkinJl Group on Development of Scheduled Tribes 
during Seventh Five Year Plan (1985-BO). basing on data collected 
at the time of tribal Sub·Plan discussions during the Sixth Plan, 
have found the following deficiencies in the land alienation legis-
lations which should be given urgent attention by way of remedial 
lejflslative and administrative action:-

(1) Benami transfers of land in the names of wives, plough· 
men or servants belonging to Schedllied Tribes h~ve to be 
effectively stopped and suitable "modifications introduced 
into the legislation. 

(2) pprmission to Scheduled Tribes to transfer or sell land to 
. non-tribals for met'ting their social, production or market-

ing ob!i~ations may be "ranted very sparingly in view 
of the large network of cooperative institutions and mar-
keting corporation.o; and societies working in the tribal 
area and the multitude of State support('d schemes de-
signed to help tribals and their economy. To checkmate 
the tendency to transfer land on flimsy grounds-mostly 
'at thE' insti2atiOt'l of shrewed and unsympathetic ele-
ments-the authority ~ompetent to grant permission under 
the land alienation Laws should only be the District Col-
lector. 

(:I) The incidence of land ali~natlon, both surreptitious and 
open. are the hishelt near industrial and fast developint 
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a~eas. ~pecial courts with ad~itional staff should be ).~
tioned m such areas to look lnto such cases with a V'f1lW 
to deterrent and expeditious disposal of land acquisit~6n· 
caMS. j. r,,' • 

,.,~ 

H) . Physical restoration of land to tribals takes place in ~ 
small percentaif.! of cases even after passing of the res-
toOration orders. A time-limit of such restoration should be 
prescribed under law and erring oftici~18 ~ken to task.' 

(5) Reoccupation and. retransfer of restored land has been 
reported in some cases, Sufficiently deterrent penalty 
should be prescribed by law in cases where the previous 
occupant is involved, whether by himself or through 
benamidars. 

(6) Progress of restoration of land and disposal of land alie-
nation cases should be reviewed quarterly by' the Tribal 
Commissioners. 

(7) On the pattern of the Centrally sponsored scheme for 
assistance to allottees of ceiling surplus land under Rural 
Development Ministry, a scheme for providing inputs to 
tribals who have been restored land should be launched . 

. 4.7 During evidence. the Commit.tee desired to know the diffi-
culty in withdrawing G.O. No. 12g, which came in the way of im-
plementation of Lan!i Transfer Rel{Ulation. The representatives of 
the State Government explained as follows:-

"G.O. No. 129 is already struk down by the High Court ~nd 
it does not come practically in our way. We have to im· 
plement the order of the High Court. Only formal with-
drawal is to be done by the Government. But ;t is only 
a formality. It is ·comill.2 in the way indirectly because. 
until we withdraw officially some implementing ~gencies 
'will have that impression. So. we are requesting the Gov-
ernment to withdraw it fonnally. 

We are trying to impose restriction on transfer of land from 
non-tribal to non-tribal in scheduled ,gency area, in the 
interest of the tribals. We have been observing in the 
past that lands have been transferred and passed on to 
the pOllsession of non-tribal through benami transaction. 
Until and unless we stop this transfer of land between 
non-tribal and non-tribal. the land of the tribal will go 
throu~h benami transaction into the hands of the non-
tribals. At present, the proposal is pending with the State 
Govemment." 
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4.8 Total number of ~ses of tribal land in possession of non-
t~ which came to the notice of Andhra Pradesh Government 
at. tiae end of December. 1985 were stated to be 41,822 and the total 
ana in acreage covered was 1,71,461.39. Enquiries were initiated 
in 31,162 cases and 1,51,687.51 acres of land was covered. 33,818 cases 
of tribal land in possession of non-tribals had been disposed of 
covering 1,51,687.51 acres of land. 67,945.31 acres of land had been 
restored to tribals and the total number of tribal beneftciaries were 
19,139. 

t.9 The Committee Dote that inspite of the fact that Govenunent 
of AIH1hra Pra.... hu taken legislative measures to prohibit tile 
traMfer of tribal land to nOD-tribals, a larIe number of eases of 
IaIII1 allenatlaa. are still pendln&" cJIsposal. The CommIttee 11Ift-
that alJ pending eases may be dlsJ,1osal of within one year at the 
latest and a massive drive for tbls purpose be undertakeD. The 
Committee allO reeommend that exemplary punishment should be 
a __ ed to 1IIISmlJ)UlOU penous Indulglnc In Illegal and benaml 
la .. -transaetlOJls in order to stop this practice for ever. 

4.11 The Committee also desire that varictus remedial lePslative 
an. administrative measures sunested bv the Working Group OIl 
development of Scheduled Tribes durinr Seventh Flve Year Plau 
(1915--.-90) as enumerated In para 4.6 of the Report should be follow-
ed in letter and spirit and for that pUrpose, the State Govern-
ment should evolve a suitable machinery for detection of eases of 
iYega) transfer of tribal land. 

B. Bondrd l.,(l/Jour 

4.11 It has been stated that in pre-dominnntly tribal areas of 
Andhra Pradesh. bonded labour is not existing. However, in areas 
like Khammam district. where the non-tribal POptl~<~tion is sizeable. 
bonded labour system is existing. So far all the 200 bonded labour.' 
ers jdentified in the State have been rehabilitated. No cases of 
bonded labour has been reported from other tribal areas of the 
State. 

4.12 The Committee are happy to note that bon.ed labour Is Dot 
eziItIar 'In most of the tribal areas of AIUlhra Pradesh. and so far 
all .... boDded Jabouren IdeDtffled ID the State have been reba-
,. W. The Cemmlttee recommend that ....... Iaboarers 10 reIaa-
1IIIIated IhoaJAIIJe pnviW with ap1euItarall .... un ••• .,. tapa., 
I m 1' ........... employmeat aftllMi .. that thq de Bet '"_ w: .... edl pndIce. 
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c. lndebtedness 

4.13 . In exercise of powers conferred by the Fifth SehedtUi.tt· 
tlae CoDltitution of India, ~he Government of Andhra Pradesh'~"; 
ed the Andhra Pradesh (Scheduled Areas) Money Lenders 1\egUla-
twn, 1960. The Regulation has been extended to the Sehedul_ 
Are.. of Telangana area as per the Andhra Pradesh Scheduled 
Areas Laws (Extension) (Amendment) Regulation, 1963. 

4.14 The main purpose of the Regulation is to control the buli-
J!eS8 of the money-lending in the Scheduled areas. ~n pro~ 
of the Replation are:-

(1) Money lending without licence is prohibited. 

(2) The money lender has to renew his licence once in 'a ,ear. 

(3) The Regulation stipulates that interest shall be ~ 
and shall not exceed 12 per cent. Under sub-section (It, 
if money is advanced against a pledge and if the loan is 
Rs. 25/- or less the rate of intex:est chargeable is 9-3/8 
per cent per annum and if the amount is more dum 
Rs. 25/·6-1/2 per cent per annum simple interest. 

(4) Every money lender should maintain account books for 
loans advanced. 

Certain penal provisions have been incorporated in Sections 16, 
17, 18, 19 and 20 of the A.P, (Scheduleq Areas) Money Lenders 
Regulation, 1960. They provide for punishment of the money len-
ders for violating the provisions of this Regulation. 

4.15 Under Andhra Pradesh Scheduled Tribes Debt Relief Regu-
lation, 1960 all the debts incurred by a member of Scheduled Tribe 
before the date of commencement of this Regulation. whether such 
debts are incurred within or outside the Scheduled area shall be 
scaled down. The amount of debt shall be limited to the amoWlt 
of principle as originally advanced and only the principal and such 
outstanding portion thereof shall be repayable. No interest" shall be 
payable and all interest outstanding on such date shall be deemed 
to be discharged. Where any tribal has paid to the credi.tor any 
amoWlt in excess of or equal to the principal amount shall t>e 
deemed to be wholly discharged. A two ~r moratorium on repay-
m~nt of debts has been imposed under tais Regulation. 

4.16 Special enforcement machinery has, been created to e~o~ 
various provisions of Money Lenders and Debt ReUef ReiUltatU,ifu 
in the Scheduled. Areas of the State. .& a result of the effo~-.. 



usurious mDftey leading hu been largely controlled. So far 2270 
T-: .... ve Men ~ otIt of which 22H cues haft been dilQlOled 
ot,:.;;,1Iie· distliet-wise break-up is .. follows:- . , 

SI Nune of the Dflerict 
N~. 

No. .r 
~.oasea 
detected 

No. of 

by" 
apecial 
staft' 

------------------------------------------
I Srilrakulalil 

2 Vjaillllapram 

3 ViIlalcllaPM_. 

4 Baat Godawa,j 

5· West GotIAbari 

6 KIJamm"", 

7 Wara,,!.I. 

8 Adilabad . 

TOTAL: 

47 

1111116 

---- ---_. __ ._--_._-----------
4.17 Under Debt Reliet Regulation, 3737 cues have been detect-

ed involving an amount of Rs. 16,17,464/- so far. Out of these cue" 
in 2713 caaes, the debts involving a sum of Rs. 5,19,450/- have been 
scaled down or dosed. Number of cases wbich requlrec1 to be eca1ed 
~n~l~ ; 

A WARE Organisation in Khammam district is advancing loans 
without interest to the tribals. 

4.18 Durin, evidence the Committee enquired about the causes 
of indebtedness and number of people suffering from tbis. The 
representative of the state Government bas stated as follows:-

"The main cause of indebtedness is the extreme backwardne81 
of the tribals and, to some extent, exploitation by the out-
slders who go to the tribal areas and lend money by 
c:harging a very higb rate of interest. According to our 
finding, 20 per cent of the tribal bousehold families were 
indebted to money-lenders, 10 per cent to lancllorda, 12 
per cent to outside traders and 58 per cent borrowed 
money from cooperative banks." 
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4.19 The Comllllitee Bote that the Govenuneat of AIIdhn Pra-
desh are aDve to the problem of trlballDdebted .... and they'"1IaJre 
bken legislative measures to replate the mOlley lending bllslnesa 
and to protect the trlbals from UDSCl'UJ)Jtlous money lenders.' The 
Commlitee have been Informed that so far, 1270 cases have been 
detectecJ In ellht ft'DAs 011 Andhra Pradesh out of which, 2226 
cues have been disposed of by the Courts. The Conunlttee recom-
mend that Government of Andhra Pradesh should take immediate 
.tepa to wrl~tr old debts of the tribal people In the remaining 
1014 cases detected under Debt Rellef Regulation. The Committee 
are of the view that In order to save the trlbals from fal11Dr an easy 
prey to unaerupuloll8 money-lenders, cooperative credit Institutions 
should be strenathened 10 that loans are provided to the trlbals on 
easy terms to meet their day to day needs of production and con-
mmptlon loul. 

D. Minimum WtlfJes 

4.20 The minimum wages fixed for male and female labourers 
in the state of Andhra Pradesh under the Minimum Wages Act itt 
Rs. 12 per day. In all departmental works, the minimum wages 
are being paid. In private employment wherever it comes to notice. 
action is taken by the concerned department to ensure that mini-
mum wages are paid. Cultivators who constitute private employ-
ers, do not maintain records about the payment of wages to labou-
rers. MandaI Revenue Officer, is the Executive Magistrate and he 
ensures that the correct wages are paid to labourers. 

4.21 The Committee note that the minimum wages fixed for male 
and female labouren In the State of Andhra Pradesh under the 
Minimum WaKes Act Is RI. 12/- per day. The Committee have 
been informed that cultivators, who constitute private employers, 
10 not maintain records about the payment of wares to labourers. 
The Committee recommend that the enforcement machlnery should 
be strenathened 10 as' to ensure that the preaerlbed minimum war6 
are I1lvarlabiy paid to all labourers In agriculture sector. The Com-
mittee further recommend that the minimum wages. should be re-
viewed half yeady In the llcht of rlsin&" prices. 

E. E~e Policy 

4.22. Regarding excise policy in tribal areas, Report or the Work-
ing Group on Development of Scheduled Tribes during Seventh 
Five Year Plan (1985-90) states that the 'bottle' has acted as an 
important conduit through which the willy forces of exploitation 
have long 'been entering tribal area. Recognising the seriousness 
of the situation, the Ministry of Social Welfare had issued certain 
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guidelines in 1975 for Excise Policy in the tribal areas, the· main 
cUJJlill stones of which were: 
,~~'nh~l\ 
:ufT <a> Abolition of the contract system of vending of liquor in 
"., " tribal areas. 

(b) Sale of liquor through Government agencies where the 
non-tribal population was mixed with other population. 

(e) Permitting tribals to brew their traditional liquor. 

4.23 It has been stated that the Excise Policy in tribal areas of 
Andhra Pradesh is one of the important measurel for elimination 
of exploitation in tribal areas. 

Tribals are permitted to brew liquor for domestic purpose. and 
they are permitted to store any amount of Mohva Flower in their 
houses for domestic purposes and cin possess 1. B.L. of Arrack and 
2. B. Ls., of today without pennit or licence as per Government 
Memo. No. 2534/T /83-1, dt. 30-8-1983. 

In case of running of arrack shops, the following procedure il 
being followed by the concerned Department of State Govern-
ment: --

(1) Rule 3 of the A,P. Excise (lease right to sell Uquor in 
retail)· Rules 1969 has been amended 80 as to enable the 
arrack shops situated in scheduled areas having tribal 
population of less than 50 per cent, to put to open auction; 

(2) Where the tribal population is 50 per cent or more, shops 
situated in rural villages, department may run as ftnt 
preference or may be leased out to Tribal Arrack Coop. 
Societies as second and auction among tribals a. third; 

(3) If the above three courses are not possible. such shops 
may be pu.t to open auction. 

4.24 The system followed was that the Arrack Shops in TrIbal 
areas were run departmentally on agency basls. The selling alent 
is chosen on recommendation of ITDA. if no one is available in the 
locnl areas or on the nomination by COllector. Presel)tly, no loop-
holes have been detected in the runrVrig !,f 14l1'ack shops. 

4.25 Assistance of voluntary organisations to wean the tribals 
away from the habit of drinking gradually has not been taken by 
the State Government. 



78 

'.26. It bas been lltated that in Andhra Pradesh, commercial 
vending of liquor is continuing through departmental agencies, 
arrack co-operative societies and through limited auction amongst 
tribals. In order that unscrupulous elements operating under tri-
bal cover do not take advantage in the limited auction of liquor 
shops; a firm decision to abolish contract system of liquor vending 
ia a genuine need of the tribal areas. 

4.17 The ColIUIIIUee Dote that the pldellaes blued by the Cen-
tral Government In 1975 for Implementlnr the excise policy In the 
trJbaI Real have by and. larre been aeeepted by the State Govern-
.... t of ADdbra P.radesh. The Committee have been laformed that 
la ADOra Prallesb commerelal vendlar of liquor Is eontlnulng 
tbroagh departmental agencies, arrack. cooperative societies and 
throqh limited auctlGll amonpt trlbals. 

'lbe Committee regret to point out that eamest efforts have not 
been made by Q»vernment of Andbra Pradesh to elIclt the coopera-
tion of voluntary social orpnlsatlOll.l to wean the trlbals from the 
drInIdnl' habit. The Committee hope that the state Government 
would DOW pay serious attention to tIds problem and take this Up. 

The Committee also recommend that the ultimate aim of the 
State Government should be to craduaUy abolish the contract sys-
tem. of liquor vendln&" completely so that the tribal people are not 
tempted to spend their meagre eamings In the cQDSumption of 
liquor. 
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:1 

ACHIEVEMENTS IN SECTORAL PROGRAMMIES 

A. lAnd and Agriculture 

IU. The Committee have been informed in a written note that 
except in Bhadrachalam area of Khamrnam di.trict, lUl'Vey and ... 
tlement of land has been completed. In Tribal Sub-Plan ..... 
proper titles to land have also been given. 

5.2. It has been stated that there are 1,69,888 tribal famUie. ia 
the Sub-plan area who do not posselS any land, 

5.3 When asked whether there was any lICheme for the allot-
ment of surplus land among landless tribal familiet so as to provide 
them a means of livelihood, the Committee have been informed that 
46,292 acres of surplus land have been allotted to the 1lll1Cl1et1S trl-
bal families in the state. . 

5.4. The Committee asked about the facilities being provided to 
the tribal families for raising better crops on their land. It bal 
been stated that improved quality of seeds under 'Mini kit pro-
gramme' are being supplied to the tribals. To a specific question, 
wbether seeds, fertilizers and agricultural implements are being 
supplied to the tribals at subsidized rates, the Committee have been 
informed that agricultural implements are being .uppUed to them 
on 50 per cent subsidy. 

5.5. The Committee desired to know as to how man,. a8Jicultu .. 
raJ farms have been set up under the Tribal Su.boplan in ADAr. 
Pradesh. In a written note furnished to the Committee, it bait bee.D 
stated that 9 Agricultural farms (Nuraery-cum-traiJ)ing CeDtre 10r 
Horticulture and Social Forestry) had been set up durilla lQM.8&. 
These farina are now producing plant material required fOr lTDA 
schemes. So far 50 tribals have Leen trained in eraftina. 

5.6. In reply to a question as to whether tbae qricu.ltural farmI 
have belped in popularising the modern teebniques amonpt triball, 
it has been stated that these fanns were started oo1y durin, 1984-:85 
and at this stage it: is rather CWlicu1t to know the acbievement, iA 
this reprd. 

79 
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5.7. The Committee desired to know the d~tails of the waste/ 
surplus land reclaimed during the Sixth Five Year Plan, the ainount 
spent thereon, and the number of tribal families benefited -d\1tlng 
that period. It has been stated in a written note that 5620 ·,acres 
of surplus land and 19190 acres of waste land have been recl~ed. 
The Committee have been informed that about 24,000 tribal fami1ies 
have been benefited from this programme. 

5.B. It has been stated that Pattas have been issued for surplus 
land to all the allottees and the Government waste lal)d has been 
allotted. 

5.9. The Committee have been informed in a note that the allot-
tees of reclaimed. land are being given financial assistapce for the 
purchase of bullocks, agricultural implements, improyed varieties 
of seeds, fertilizers and pesticides etc. so as to raise their economic 
standard by raising the yield from the land. 

5.10. During evidence, when the Committee asked whether the 
land which had been submerged in the Tribal Sub-plan area would 
be given back to the affected tribals and whether anJ.[ compensa-
tion had been given to them, the representative of the State Gov-
ernment stated as follows:-

"In a few cases in Adilabad district, the land was submerged. 
The past procedure was to give cash compensation. Now 
a decision has been taken to give land in lieu of land sub-
merged or lost due to natural calamities." 

5.11. 'As regards sifting cultivation, the. Committee have been 
informed in a note that the shifting cultivaiion called 'PODU' has 
been the "Way of Life" for a number of Tribal groups living in Sri-
kakulam, Vizianagaram, Visakhapatnam, East Godavari, West 
Godavari and Khammam Districts. The Tribal population engaged 
in 'Podu' cultivation generally shift from one field to another after 
every three years. The shifting cultivation has been a threat to 
forests and the soil erosion caused as a result of this, results in not 
only hardening of the soils but also in silting up of irrigation Pro-
jects, Hydro-eleetric Projects. While the peripdicity of shifting 
cultivation has been reduced due to impositions by the Forest De-
partment, the area under shifting cultivation is increasing over the 
years. For example, the area under shifting cultivation as per 
lurvey made ill Tribal Development Blocks in 1974 is 17493 Hec-
tares while the survey conducted in 1984 shows that the area under 
Podu is 490038 Hectares. The substantial increase in 'Podu' area is 
due to the fact that 38691 hectares of land in Forest areas that was 



brought under 'Podu' year after year. by tribalsis granted as: illicit 
~~~nyation in Reserve Forest Department and connected .. 'Podu' 
.~WM· 

'1')j)512. The present survey shows that 49038 ~ctarel of land. 11 
'Uiide~ Podu cultivation the details of which are as foUowl:-

(i) OW!! la'\d (once Cort'lt area and hence allilnw to 
tribalJ) , •. • • • • • 

(ii) Government ·La'lda 

(iii) Reaerve Furest Areas 

1/ 

514 He ct. 

gSa! Heet. 

91189' Heet. 

5.13. It has been stated that 'Podu' cultivation is being practiaed 
by 49771 families in 1132 villages. After a detailed review of the 
present day problem, a Project report has been prepared to reha-
bilitate the 'Podu' cultivators. The salient feature. of the Project 
report are as follows: 

(1) Presently, rehabilitation programmes can be taken up in 
own lands and Government lands and in forest areu, a 
policy decision on the lines of scheme of alSiinment of 
degraded Forests with necessary modificationa has to be 
taken. 

(2) Out of 49038 Hectares, only 27887 hectares can be taken 
up for implementing the programmes as the remaining 11 
not productive area and conaista of boulders etc. 

(3) At the rate of 1 Hect. per family 27887 families ean ~ 
rehabili tated. 

(4) The two important programmes identified to be imple-
mented ate as follows:-

(i) Horliculture . 

(Ii) Social Fomtry 

~~CLin 616 

~~t.in IIC) 

(5) The lands identified will be assigned to tribal. or liven 
on long lease. 

(6) The Horticulture and Social Forestry schemes have been 
proposed to be implemented in a comprehensive manner 
by involving the tribal as owner beneficiary and it would 
be a 'Guided Change' approach at every stage. 
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(7) In order to have uniformity in approach. uniform costin, 
is proposed for major crops under Horticulture and Bo-
cial Forestry. Variations in costs according to local needS·· 
is being allowed. The importan~ aspect is provision of 
subsistence allowance of Rs. 500/- per year per family: 
and this is also linked in performance such as number 0," 
plants planted, survived etc. 

(8) The ,total cost of the scheme is Rs. 55.40 crores which 
consists of development component, Infrastructure com-
ponent and staff component. The infrastructure proposed 
to be created is Ashram schools, Housing Link roads and 
Drinking water wells. 

(9) For taking up the scheme, Government of Andhra Pra-
desh have already sanctioned the staft separately for 
horticulture and social forestry. 1'Iie scheme will be fun-
ded from 1985.aa onwards for which action plans are 
being prepared. The details of funding of programme 
are as follows:-
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5.1' The Committee note that except In Bhadrachalam area of 
Klummam DIstrtet of AIuIhra Pradesh ....... IIDd oeI~of 
land has been completed. in Tribal Sub-Plan area and propa.',.. es 
to land have also been given. The Committee desire that imm,. te 
steps should be taken for the survey anll settlement of, ) In 
Bhadrachalam area of Khammam District anel proper titles. to Janel 
shoulel be rtven to tribal lanel owners without any further loss of 
time. 

5.15 The Committee have been Informed that there are 1,69,693 
tribal families In Sub-Plan area of the State who elo not possess 
any lanel. The Committee note that 46,292 acres of surplus lanel 
have been allotteel to the lanelless tribal famWes In the state. The 
Committee further note that Improved quality of seeels under 'Mlnl-
kit programme' and agricultural implements on 50 per cent subsidy 
are betnr supplleel to trlbals for raising better crops on their lanel. 

The Committee further note that 5620 &<lres of surplus lanel anel 
19,190 acres of waste lanel have been reclalmeel anel 24,000 tribal fami-
Hes have been benefited from :thlli pro..-a,mme. The Committee 
trust that proper incentives like Improved varieties of seeds and 
subsidy anll agricultural Implements etc. woulel continue to be rtven 
to the aUottees of reclaimed lanel In the Sub-Plan area of the state 
so that they may be able to raise their economic stanard anel 
thereby Improve the quality of Hfe. 

The Committee finel that there Is a large number of tribal fami-
lies who are still landless In the TrIbal Sub-Plq area. Tbe Com-
mittee recommenel that elurln, the Seventh Plan period dorts may 
be made to allot reclaimed lanel to more tribal families so that they 
are able to cross the poverty line In elue course of time. 

5.16 The Committee note that shifting cultivation, calleel "Podu" 
has been the 'way of life' for a number of tribal rroups In many 
districts of the State. The tribal population engared In "Podu" 
CUltivation renerally shift from one field to another after every 
three years. The shiftlnr cultivation has been a threat to forests. 
While the perlocllclty of shift1nr cultivation has been reducecl elue to 
the impositions by the forest elepartment, the area under sh1ftinc 
,.'ultivaUon has been Increaslnr over the years. The Committee 
have been Informed that shlftlng cultivation Is belnr praotlseel by 
49,711 families In 1,132 vlllages of the state. After a eletalled review 
of the problem, a project report has been prepared for the rehabiU· 
tation of the 'Podu' cultivators by alIotttnrone hectare Qf land per 
famlly and by Implementinr two important procrammes of horticul-
ture and IOClal forestry. 
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5.1'1 The ColDDdttee are of &be view tbat the til .... ,I'M ....... 
sbirtmg cultivation can be weaned away from this .... eslrable 
'1~ctiee only by allotment of IaDd aD a Icnar-term ba..... UDiea 

.... ~ !tu develop .. teeilDa' that the land belODll to them, neither hortl-
re nor any procramme of social forediry wW be lUeeelllul ID 

rafltDg their ecoJlolDic ltatUI. 

B. Irrigation 

5.18. In a written note furnished to the Committee, it hal been 
stated that in Andhra Pradesh. there is concentration of Tribal 
population in 8 Districts which are as follows:-

1. Visakhapatnam 
2. Srikakulam 
3. Vizianagaram 
4. East Godavari 
5. West Godavari 
6. Khammam 
7. Warangal 
8. Adilabad: 

5.19 With a view to ensure speedy development of irrig_tion in 
these areas, all schemes having 51 per cent or more of its total 
ayacut belonging to Scheduled Tribes are taken up as Tribal Sche-
mes without considering the Benefit Cost Ratio. 

5.20 These schemes are categorised as under:~ 

(1) State Tribal SuO-Plan and 
(2) Integrated. Tribal Development Agency. 

Since funds are not being released by Integrated Tribal Develop-
ment Agencies, all new Schemes of Minor Irrigation are being exe· 
cuted under Tribal Sub-Plan. 

5.21 So far, 423 schemes with an outlay of RB. 829.24 lakhs create 
ing an irrigation potential of 32,166 hectares from Fourth Plan to 
end of Sixth Plan (i.e., upto end of 1984-85) had been completed tn 
Tribal are~s in the State under Tribal Sub-Plan and Intelrated 
Tribal Development Agency programmes. 

5.22 The total plan outlay for Sixth Plan (1980--85) was Ra. 
5000.00 lakhs. Out of this Rs. 200.00 lakh. were earmarked for 
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Trtbal8Q~. Phyaical targets under·TriRl Sub-Plan -for Sixth 
Plan was 2,023 hectares. Year-wise details are as follows:- <l(.(t 

(RI. in Iak!l\~) 
. ~.I(J 

Year· 

1980•111 

1981.81 

19811•83 

19B3·84 

1984·85 

TOTAL: 

'k . 
Amount Expendi. Ph~~!. 
allacated ture achieve. 
in Iakh. mflDU in 

Hectare. 

45. 00 56 .10 694 

45;00 41.75 554 

45. 00 116.65 497 

4B.883 50·(11 1.1911 

58. 14 411 .40 556 ------------- .. ~ 
11411 .nIlS 1117.411 3.493 

5.23 The total Plan outlay for Seventh Plan (1985-90) is 
Rs. 10000.00 lakhs. Out of tlUs, 6 per cent (i.e.) Rs. 600.00 lakha have, 
been earmarked for Tribal Sub-Plan. Physical target under Tribal 
sub-plan for Seventh Plan is 5,100 hectares. ~ . ~ 

5.24 The total outlay for Annual Plan 1985-86 was RI. 2340.00 
luhs. Out of this 6 per cent (i.e., RI. 140.00 lakhs) had been eiu'-
market for Tribal Sub-Plan for 1985-86. 'llle physical target under 
Tribal Sub-Plan for 19850-86 was 1,020 hectares. 

5.25 The Committee des!,red to know the irrigation schemes taken 
up and the funds "Uocated fot themdari~ the Sixth Pian for im-
proving tiie iITigation facilitie, in Tribal Sub-Plan area of the 
State. The following information has been furnished to the Com-
mittee:-

(RI. in Lakha) --..... .---..... ------------------.......... ----.----..... ------
AllacatiOll Bxperuliturc 

£i) IrrIpdoR . lIOO.OO 117.411 

(II) .•• R.1)ept. 9·04 9. 0 4. 

(iii) 'o;.aulld Water 14.91 15.6,. 

(Iv) Irrlption Dev. Corporation go.oo '7·4.7 

------------
TQDt. I ,14.00 S519.s6 
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,~.28 During evidence, the Committee ob.erved that certain IJChe. 
meso UDdertaken YJuier mediwn irrigation adegory hid DOt been 
~1i9'pleted as yet and desired to know how much m,ore funds would 
be required to complete these schemes. In a written note furnished 
to ·the Committee, it has been stated that stx Medium Irrigation 
schemes were taken by. up the Chief Engineer, Medium Irrigation· In 
the tribal areas. The scheme-wise estimated cost, amount IpCmt and 
amount required for completion are as follows:-

SI. 
No. 

Name of the Project 

(R~. in ~,) 

--------_._-----
Estimated A11I0UDt 

COlt 'p""t 
11/82 

Am""N 
requit«f 
Cor 
comp) ... · 
dOlI 

St.qo! of the pr()j~ct 

-- ------~--- .. -.---.--.~-----.----------.-.-- .-- .------_.----

11 TlI.liperu ProJect. 1495.00 

3 Guadlavqu Projec t . 6SO'1IO 

4 Satllata Project. 105.00 

5 J aIleru Project .19. 00 

6 M addipdda Project 316.110 

15''1,39 

Igo·511 

..• 767·8ti 

314·45 

1161.99 

Pnjac& i. eomplelled. 
6078 Hect. of irrip-
dOlI ",fC'ItiAl creat • 
... d. Th.. Ich eme i. 
espectr.d to be com· 
p..,~ by March, 
'16. 

1193 61 Irrlptio'l I'o\lelld.1 
i. created ror 1153 
Hrcll. 

359,48 Weir work i. In 
progrell. The cana .. 
art' yet to br. 

taIGen·up. 

1182. 18 Hrad worb are In 
PrClllren. 

104 .55 Except Ipill way 
relflilator an Head 
wol'lrl are complc:t-
ed. 

Expectr.d to Jx, com-
pleted by 6/86. 

5.27 Owing the year 1985-86, a sum of Rs. 365.00 lakhs was pro-
vided for the above schemes of which RI. 126.18 lakhs was spent till 
end of Decembe!', 1985 aDd. the balanee amount was likely to be 
-pent by March 1986. For the year 1986-87 an amonut of RI. 350.00 



88 

lakhs had been provided for the above schemes. All the above pro-
jects are expected .to be completed by end of seventh Plan period 
with funds from State Plan only. 

5.28 During evidence I , the' Committee delired to know the ritinor 
irrigation schemes being implemented in various Integrated Tribal 
Development Projects in Andhra Pradesh. The representative of 
the State Government has stated as follows:-

"Minor Irrigation plays a most important role in the develop-
ment of agriculture in the tribal areas and even by the 
end of Sixth Five Year Plan, we had brought 80,000 acres 
underminer irrigation for the benefit of tribals. AI)d 
now we are preparing a master plan for minor irrigation 
of eight agency area. Our master plan is going to be com-
pleted by the end of March and we will start implement-
ing them by 1986-87. In this master plan for irrigati.n 
we are preparing a scheme. It. is almost complete. This 
scHeme is meant to irrigate 1 lakh acres in the coming 
ftve years and the master plan isbelng approved by the 
Tribal Advisory Council. We had submitted in the month 
of January that it will be completed by March end. We 
had also taken note of it. Some are very small. They are 
to check up the diversion of river water-Kunta-, Lift 
irrigation. borewell, percolation tanks. minor irrigation 
in tribal area and diversion of rivers. We make the plan 
in such a way that whenever we are taking up minor irri. 
gation, for the benefit of tribals, we taken up those sche-
mes which will benefit mere than 50 percent of the tribal 
people. We are planning only in minor irrigation because 
major irrigation are not relevant in the tribal area. We 
stipulated wherever Ayacut is more than 50 percent of 
the expenditure of the tr~bal farmer. such of the schemes 
will be taken up. and funded by the Tribal Welfare 
Department. For diversion of Kunta river water, a small 
reservoir will be constructed. For lifting water through 
lift irrigation system in the tribal area an AYlcut is built 
because the streams are perennial. 1'I)ey are very steep. 
They have to irrigate land." 

5.2~. When asked whether minor irrigation schemes were more 
useful in tribal areas in the State, the representative of the State 
Government has state a during evidence as follows:-

"In tribal areas. minor irrigation is most suitabJe because 
minor irrigation is scheme which can be spread over to 
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various parts of the tribal area. We have not come across 
any hindrance in the implementation of minor irrigation 
schemes." 

·5.30 During evidence the Committee pointed' out that major p6r-
tion of the funds had been sanctioned for medium irrigation schemes 
and desired to know the reasons fOr the same. The representative 
of the State Government stated as under:-

"Here' you are right so far as this point is concerned. In this 
connection, we had a meeting with the officers concerned 
and took a decision that only such of the schemes which 
would benefit majority of the tribals should be taken up 
and those schemes which would benefit the tribals to a 
small extent should not be taken up." 

5.31 'l'he Committee have been Infonned that minor IrripUen 
plays a most Important role In the development of qrieultufe ID 
the tribal areas and a Master Plan for minor Irrlptlon for elrht 
Integrated Tribal Development A&'eney areas Is beID, prepared and 
would be put Into operation from the year 1986-87. Darl.... evl-
denee, the representative of the state Government stated that 'In 
trlMI areas, minor irrigation Is most suitable beeause mlDor Imp-
tlon Is a -scheme whleh can be spread over to various parts of the 
tribal area. We have not come across any hindrance In the Imple-
mentation of minor irrigation schemes. 

5.32 The Committee need hardly stress that the major thnaat 
should be towards Minor IrrlJation Schemes wbJeh are more bene-
ftclal In the tribal areas of the state and can be Implemented more 
quickly and at le~ cost. The Committee, therefore, desire tbat 
a larger alloeatlonof funds should be earmarked for minor Irrtra-
tlon schemes during Seventh Plan period. 

5.33 The Committee note that major portJoa 01 the funds have 
been sanctioned for medium Irrigation schema. The Committee 
further note that six sehemes undertaken under Medium Irrtcatlon 
category had not been eompleted at the end of the Sixth Plan and 
more lunds would be required to complete these schemes. The 
Committee have been Infonned during evidence that the COBUrn-
ed olBeers 01 the State Government have now takeD a deeilion that 
only such of the Irrigation schemes wbleb would beneat ma~ 
rlty of tile trlbals would be taken up aud sehemes whleb. would 
beneftt the trlbals to a small exteut would uot be taken up. 

The Committee rqret to potut out that this deelsloa .... beea 
taken at a very late st&Ie whea lot of money bas alreacly beeD 
spent oa several medium Irricatlon Sehemes. 
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'DIe CoaImHtee reeom...... Ulat; tIIeIe medlamlrdpfil_ Idle-
mea aboald be completed III a phased lII&IUIerlD that iIae Iunt;-
ments already made do not ro wute. Bat III fatDre plaDntn .. " the 
main ~8t has to be on minor 'irrigation schemes which are' more 
relevant to the tribal eeoJlomy. 

C. EdUCAtion 

5.34 It has been stated in. a written note furnished to the 
Committee, that Tribe-wise literacy in the State of Andhra Pradesh 
according to 1981 census has not been published so far. The per-
centage of literacy amonl Scheduled Tribes in the State according 
to 1971 and 1981 census ~s 4.41 and 7.83 respectlvely. 

5.35 The Committee desired to know' the strategy to increase 
the literacy rate amongst tribals during the Seventh Plan. In a 
written note furnished to'the Committee it has been stated that in 
order to increase the literacy rate among the tribals, two pro-
grammes are proposed to be implemented-one for increasing en-
rolment ()f tribal students and the other for spread of adult educa-
tion. Both these pro~ammes are proposed to be undertaken 
during the Seventh Five Year Plan. It is proposed to achieve 100 
per cent enrolment of boys and girls during the Seventh Plan. 
Under adult education, the target proposed is to cover 2.70 lakhs 
people. The following sttateary is proposed to be adopted during 
the Seventh Plan:-

·(i) Consolidation of existing institutions by providing build-
ings and other infrastructure; 

(U) Upgradation of existini institutions by providing teachers 
as per scale: 

(ili) Provision of quality education by admitting them in best 
institutions, residential schools and public schools etc.: 

(iv) Starting of Mini-primary scnools in school-less ct"ntres 
by appointing 10th passed tribals as teachers; and 

(v) Educating 2.70,000 adults. 

5.36 The Committee enquired whetlier any prob~m areas under 
ITDPs have been identified which deserve special attention for 
spreading education in the State. In a written note furnished to 
the Committee, it has been stated that Primitive Tabal Groups 
(PTGs) inhabitated areas have been identified for special treatment 
for spreading education. 19 residential schools are proposed to be 
started with Government of India assistance. . 



91 

5.37 The Committee enquired whether any survey was ever con-
>.s!Ucted in reprdto the tribal children who are attending primary, 
:t-.iddle and higher secondary schools in the State. In a written 
ifDft.e furnished to the Committee, it has been stated that a survey 

.101la8 conducted in 1978 by Education Department and School-less 
Centres and enrolment data was collected. Department of Tribal 
Welfare is now conductina a fTesh and detailed survey in this 
reaard. 

5.38 The Committee desired to know the amenities/concessions 
being given to Scheduled Tribe children in the State in order to 
attral't them to schools. In a written note furnished to the Com-

·11littee. it has been stated that following incentives are being iiven 
10 attract the tribal students:-

(i) Prematric scholarships: Rs. 20/- for Class-I. Rs. 50/- (or 
Class II to V, Rs. 70/- for Class VI to X. 

(ii) Free ~upply of Text Books and note books. 
(iii) Supply of one pair Of dresses to day scholars. 
(iv) Admission in Ashram Schools and Hostels-free food 

Rs. 1001- per I1lonth, free books, two pairs of clothes, 
bedding, utensils etc. 

5.39 Asked what tangible steps had been taken or proposed to 
be taken to check th~ problem of drop-outs amongst tribal child· 

. Ten, it has been stated that coaching and better facilities for the 
st~y of tribal children are being provided to check the problem of 
d~op-outs amonist the tribal children. 

5.40 Asked how far the vocational training has been introduced 
in the curriculum in the schools keeping in view the special. needs 
of the tribal people in the State, it has been stated in that the voca-
tional tnining' is yet to be introduced in the curriculum in schools 
in a big way. The Committee have been informed that the curricu-
lum of the schools in the tribal and non-tribal areas is exactly 
same. 

5.41. Asked how far education in tribal areas has belped tribal 
youth to earn their livelihood after completing school education. 
in'a written note furnished to the Committee, it has been ltated 
that educated tribal ltudents get employment after completing 
.lCbool education. It has also increased their awarenea and helped 
them in the adoption of new practicel in Agriculture. Horticulture 
and Sericulture etc. ..... 
711 LS-7 .r 
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5.42 As rceards pre-matic scholllrship scheme, it has beea ~~ 
~ 2,04,100 tribal students were getting scholarships at the 'end, pf 
Sixth Plan period. , . 

_ ,5.43. Asked about the criterion for awarding scholarships at 
th.e secondary stage of education, it has been stated that SCheduled 
Tribe students whose parents' income is less than Rs. 12,000 per 
year are eligible for the award of scholarships. . 

5-'4. Asked how far tribal students are ~ncouraged to go in for 
higher studies . particularly in professional courses, li~ Engineering, 
and Medicine, the ConunJ,ttee have been informed in a written note 
that coaching for tribal .students before all competitive examina-
tions is being arranged at all district headquarters and at Hy-dera-
bad. There is a good response from trib;rl students for such coach-
ing. cllisses. 

5.45 As regards Ashram schools: in the State of Andhra Pradesh. 
it has been stated that there were 431ABhram Schools at the end 
of Fifth Five Year Plan. 35 Ashram SCliools were started during 
the Sixth Five Year Plan. During 1986-87, 10 Ashram Senools .~ 
prf,P&8ed to be opened. Seventh Five Year Plan requjrements for 
open;ng of Ashram schools would De assessee after eaucation sur-
vey is completed. 

~.46 bl reply to specific question, whether any evalUation hu 
.~ made about the working of. these Ashram Schools. it has been 
ltatsd that ·no 1iuch -evaluation 'has been made by the State Govern-
ment of Andhra Pradesh. 

5.47 As regards hostel requirements for the tribal student. ID 
the Tribal sub-Plan area of the State, it has been stated that hostel 
requirements for tribal students are calcuJated·· On the basis of 
~1irnber of students likely to be in upper primary and high school8-•. 
The Committee 'have been informed that there are 410 hostels at 
the end qf Sixth Five Year Plan with 40;000 boarders .. It has been 
rit8te~ that 35 hostels are proposed to be ppened during 198.6-87 and 
the target for Seventh 'P'ive Year Plan reearding opening of hostels 
has not yet been fixed. l 

5.48 Regarding educatianal programmes for tribals in AndhrB 
Pradesh, the Ministry of Welfare in a written note furnished to the 
Committee have stated tb-at the major objectiVes of the educational 
d.eftlopment Of the Seventh J'ive Year Planl. to enlUre Universal 
--.entary Education and Adult Literacy in 15-35 age group '" 
the Year 1990. In order to acliieve tIleae objectives special empha-
sis is being given to the educational develop1ftent of Scliedult'd 
Cutes and Scheduled Tribes. 
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. 5.~. Andl;lra Pradesh is one of the 9 Educationally Backward 
States end the Ministry of Education has special centrally spon-
BOred schemes for these States. These are:-

(i) NOI1..J'onnal Eclucation Programme under which Central 
Uililltance is liven on matching balis (60:50) to Open 
Non-Fonnal Centres. 

(ij) Central assistance in the ratio 90: 10 is given for opening 
of non-formal centres exclusively for girls. The State 
Governments have been requested to ensure at least 25 
per cent and 20 per cent enrolment in Non-Formal Educa-
tion is from Scheduled Caste. and Scheduled Tribes re .. 
pectively. 

(iti) Under the scbeme of Early ChiidbOOd Education whID-
tary agencies are gi:ven aYistance for opening centretfor 
3-6 years age-group children in rural and backward 
areas. 

(iv) For appointment of women teacl;aers in these States a 
scheme of 80: 20 Central assistance has also been initia-
ted by the Government 

5.50 Under the Rural Functional Literaey Proj~ and Post 
Liieraey FoHow Up PrOlfatnmes, Government of India provide cent· 
per WIlt auilltaDee to ~ State Govemmdlt. a.ides a number of 
Wlitmtaryorpnisations in the State IlaYe beea ginn ftQn.cial asai .. 
tuJce under the scheme of Assistance to VoIUIltary OrganisatioDL 
The RImlmik Vidyapeeths have been 8lltablilhed in the State for 
etiutation of workers and their familtes. TIle enrolment of Sche.-
duled Tribes for the above Adult Education Programme is 34,40' 
.. <a 11>4·85 in Andhra Pradesh which amounts to 12 per cent of 
total p..JU'olment. . 

5!5t The Working Group on Dwelopment of Scheduled Tribes 
has reeommended in l~s report, in addition the above objectiwa, 
tbp fallowing:- . 

(1) Low lit;eraq81'e&s and low literacy gr0UJ)8 amongst the 
Scheduled Tribes, i!lduding the Primitive TIil:Ie.,. should 

. be identified and programmes devised for theae groups. 
(11) Due emphasis should .. be made oil induction of larger 

llumber of SCheduled Tribe boys into vocational courses. 
The Admtnistrationof education in trftJa] area. should be 
rationa11aeC1 by bringiDg of sUch. iDtitutions under ~ 
control of the Education Department. 
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Adequate supervisory infrastructure for inspection and super· 

vision of these schools . should be provlded. Adequate 
funda for the improvement of infrastructure in the' i.~ 
of equipment, 'sports facilities etc. should be eanriafrked. 
A policy decision has to be taken in regard to __ doption 
of tribal languages as medium of instruction at primary 
stage. Tribal culture, art, painting, music and dance 
should be encour~ged in schools. 

5.52 During evidence, the Cnmmittee asked what ,is the percen-
tage of literacy amongst male and female tribals in the State. In 
reply, the representative of the State Government stated that lite-
racy 'percent __ ge in general among tribals in Andhra Pradesh was 
7.83 and for females it was 4 per cent. Ac(.'ording to survey, illi-
teracy among the adults was about 48 per cent. So, the literacy 
leovel among the tribal population was also very low. 

Explaining further about the low rate of literacy and steps 
taken to increase the literacy level, the representative of the State 
Government has stated as follows:-

"We have discovered that the literacy there is low because 
the coverage of village schools is very low. Out of 
approximately 7 ,000 vUla~s' and 5,000 hamlets in the 
tribal areas, we have covered only three and half thbu-
sands with schools. So, the belance of about eight to 
nine thousand habitations are yet to be covered with pri· 
mary schools. So, the St~te Government is seriously 
considering to increase the number of primary schools by 
another four thousand to cover the eight thousand vil-
lages to have full coverage in the corning Five Year Plan. 
Here we expect the enrolment will be to the tune of two 

.lakh seventy thousand children." 

5.53 During evidence, the Committee desired to know as to how 
. many teachers belong to Scheduled Tribe category in schools in 
in Tribal Sub-Plan area,th~ representative of the State Government 
has stated as follows:-

"Near about 75 percent of the teachers are non-tribals com-
ing from plain area and so on. To serve the tribala, non-
tribals are coming from the plain area and so on; nomnaJly 
they don't want to stay. In the coming Educational PolicY 
we have taken up this matter. As far as possible., eduea&ed 
tribals reading in 10th class and above should be employ-
ed as teachers In the primary schools." 
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.. q,~ .. When asked what facilities are being e"tended to tribe! 
bo)r!il.tu get themselves trained as teachers, the representative of 
the ;A~te Government has stated during evidence as under:-

.llif'Now the Gover,nment has taken a decision. Tribal boy. should 
be recruited. Subsequently they should be sent for train-
ing as in-service candidates: This year 300 tribal boys 
are recruited. They are being sent for training subse-
quently." 

~.55 When the Committee enquired whether Government is 
thinking of opening up more public schools in the State for the 
benefits of tribals, the representative of the State Government hu 
sta·ted during evidence as follows:-

"We have residential schools, we hav~ opened 19 residential 
schools. This is from Class 1 to Class X. This gives qua-
lity education to the tribal boys. Teacher will be in the 
same campus. Class room will be in tbe same c.mpul. 
19 residential schools provide good scope for tribal child-
ren to learn and go to higher classes." . 

6.56 Asked what facilities are available to th~ trib~l students 
after paSsing 10th class, the representative of the State Government 
has stated during evidence as under:-

"There are 3 junior degree colleges. More will be opened. We 
bave opened one degree college in tribal area. There w11l 
be one degree college in each of the 8 ITDA areas." 

5.S'1 In reply to a question whether permission is given tor 
opening of private jnstitutions in the tribal areas. the representa-
tive of the State Government has stated durlni evidence as tol-
10\\,s:-

"We give incentive. We give land, we give infrastructural 
Ilelp. There are some Catholic missions. There is Rama-
krishna Mission; they are giving the best education in 
these tribal areas." -

5.51 '.nae CoIIIIIIIttee .... that llterae1 pereeatap amoal the 
8eIlehiel TrIbes ID AJu1IIn. Pradesh u per un .... 1.1 CleIISIII 
... I. ... 7.11 respectively. AeaordIaIl1" tile SaneJ, Dllteney 
....,. ......... Is abollt 84 per caat ...... the Uterae)' level .,..on, 
tR' bthal PoPuIatien is very low. Tbe c-ualttee alto notetb.t 
Aadhra. PratIesh is ORe al the a1ae ..... tioIaa11)' itaekwarct ;St •• 
anel tile Ministry of. H1IDl8D ReIoar~ft DevelOJRMli't '(Deptt. ." 
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FAlucatlon) bas Speeial CentraUy Sponsored Schemes for theae 
States. The Com.ndttee have also been ialormed tliat In order to 
Increase the Uteracy -rate alDQ~ Vibals, two prorramm~ne'tor 
increasing enrolment ot trlbal students and the other for sprea.- of 
ad*" etlucatlon are proposed to be undertaken durin, tile Seventh 
Plall perlod. 

SUaee education is key to tribal tlevelopment, the Committee re-
commend that this problem should be tackled on a prlOJ'ity -basis. 
A large number of primary schQOls should be opened for the villages 
anti hamlets III the trlllal areas of Ute State 10 that by tile end at 
Seventh Pia. period 110 per eent ClOven,e' II acldeved at the pri-
mary stage. IINides,- "'dot faDc1s lI1Ioald be alleeate4 for 
construction of aehools, hostels aDd reI4d-'" qaarten fer teaehen. 
UDleu Ute working conditions for teachers ~ improved In tribal 
are.., ~ tribal eduaated youth would Dot like to become teaehers 
for educatin, their kith and kin. 

5.51 In order to meet the shortare of teachers In tribal areas, 
the Committee desire thAt the' eI1D4l8ted tribal boys aDd rtrls should 
be given eDcouraremeat to jQln the teachin, profession, If Ileee&-
sary by relaxin.r the educational quaWlcatlon and a1'l'lDl'iD, In 
aervtce training a.D4 .,.-ovtting proper Inceatlves to the td ..... boll 
and girls 10 recru1te4 to work In trlbal areas. ThIs wID. In tile 
oplnion of the Committee, enable tJaem to play their part In PlUpa-ra" ... ~ .....uo .... ., tile trlbals and Inculeate in 
th_ -tile spirit at senIcle. 

5 .• The Committee note that enrolment of Schedn1ed. Tribes 
DDler the Adplt Bdllll'tiqp ProIruame is 34404 as OIl 31-3-1985 In 
Allibra PlMeaIa wlalela .. II,,.,'" ceot of tb.e total enroIm.t. The 
COIBIIIIUiee recommend u.t Ac1uIt Edue.t.tOlJ ~e shoald be 
enOOlll'al'84 In TrIbal Sub-PIaa area of ADdhra Pradesh 10 that per-
.,.tNe of elU'Olment of Scheduled Tribes under this programme 
roes up durin, tlJe Seveiltll Pia. pedotl. The c.mmlttee bGJe that 
the State GoYerDment .... d avat of tile Inavlal a ...... ce pro-
'riled by the Centnl Gftenun_t 1Ider the ceatraD, ~ 
schemes In this repm. 

The ColDQllttee ~uld aIIO like 1e ... ,. •• Ise tllat .. l'8COIIlIIIea-
.ed by theWorIda.r G1'01IP .. DeftII.,..... &f ~ ~ 
low Uteraey areas and. , •• IHeraey II'OaIIB __ ........ 
TrI .... lacIutla,r the prlmNft ttl'" ba the ........... Ita ... fiI-
Aed .... ~ .. _etIiietller thlle lNa.1 'I'.Ile QnamlUlee abo 
..... tllat ..... ttI • .......,. ~,.. ............ 
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supervislon of schools lltoW in tribal areal mould be provltl~ 
so ai to ensure that the schools are· run OD proper lIDe a' all Umes. 
The Committee also feel that at the primary level women teaeIIen 
are more useful than male teachers and for appolDtmen' of WGIIleIl 
teachers the State Government should avail of the It per cent ftaan-
cial assistance oftered by the Central Government. 

5.61 The Committee note that there were "' Allar.. SehOGls 
fancttODln&' In the tribal areas 01 the State of ADdhra Pradelb _, 
the end of Sixth Plan period. Assessment for openinr .of AshraID 
Schools durinr SeveDth Flve Year Plan would be done after tile 
edaeation survey Is completed. 'fbI! Committee bave beeD 1Df ...... 
that no evaluation about the workln&" of theM ldaooll baa beG 
made by the EdUcation Department. The Committee dealn "" 
proper evaluation about the functlaD;fq of these Aahnm SeIloola 
should be dODe without any loss of Ume .... IIdtable ... .... 
to Improve their working. Proper •• _meat for 0 ....... of IlION 
Ashram Schools .urinl' the Seventh Plan mould be dODe quIeIdJ 
and simultaneously with the EdueatloD. Survey 10 that .... tIDDaI 
Ashram Sc:hools are opened without delay. 

D. Health 'Services 

5.61 The Committee have been infonned in a written note fur. 
nished to the Committee that durinR the Sixth Plan period a sum 
of Rs. 264.82 lakhs had been alloeMed under the Public Health and 
Family Welfare Sector for Sub-Plan area. A sum of Rs. 209.42 laths 
had been spent durillJ[ the Sixth Plan in this sector. 

5.63 The physical targets fixed and achievements made uadIr 
Health Sector durinR the Sixth Plan are stated to be as followa:~ 

51. 
NO. 

Item 

I SpIlloVer con.lruotion-

<a> PHCbuildinp 4t .taft' qunm 
(b) Sub-Centres 

(.) 5u~ Health CeDIl'U 

1:1 CODItrI. or new PRe buildill(ll . 

, Coana. of backlogflUb«ntnll . 

~ s.~ TA.ADrup for ANa. (MrW) 

!IO 

80 

10 

19 

4 

9 

35 

I, 
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• 
S SaJaria, TA '" drup (or ANBI (MNP) 

6 . SaJaria & TA for HVS (MJIW). 

7 Non-recurring expdr., for sub-centrcs • 

8 Equipmmt (or PHCa. 

9 Continuation of sublidiary Health Centre. 
,10 Continuance·of.taR' nW'IQ 

II Supply- 01 Vchic1ca to PHCa. 

III Drcas aDow.nee to PO Student. 

,19 CoatinlWlee of PHCa. 

1+ . ~tic!n of elaa IV. emploYeei in PHe., 

IS I.C.D.S. 

16"lIIlt. of Addnl. DM"'HOs. 
---_ .. _---_. 

-. 
3 +.-"i ,,·~V • 

. " . ~, 

50 ~ 

19 19· 

9 9 

4: .. 
10 10 

119 119 

.. .. 
300 300 

4-

117 27' 

5 5 ---_. 
The balance amount 0'1 tpilJover works is propoeed to be Bpent during Ig8S-86 and 

1986-a ,. _ 

~64 'rhe doctor population ratio in the Sub-Plan area in the, 
Stott is 170 doctors for 21 lakh .pOpulation i.e., one doctor for 12.600 
population. It has been stated that the averaJedoctor population' 
ra.tio. in 'the, State as' a whole is not available. 

5.66 The Committee have been informed in a written note that 
there is adequate supply of medicines in various Health Centres. 
:n;....sar~S' and Hospitals in ITDAs and in the Sub~Plan area of 
th. State. ' 

1).86 It has been stated in a written note furnished to the eom-
mittee',that a sum of Rs. 1.97 crores has "been earmarked for Mint 
Public ,Health Service etc.,. duri~ the Seventh Plan. 

&.67 The Committee have been infol'Jl'led that norms fixed for 
opening ·of pubUc health institutions in tribal areas are as under:-

. '(1) Primary. Health Centre-one per 20.000 Population. 

{il) Subi-Centres-one per 3,000 population. 
'(iii) A d{Spensary in all Mandal He~dquarters arid a hOBpitaI 

in all Taluk ~eaqquarters. . 

5.88 In reply to a question as to, whether there is any shortage 
~f doctors, nunes etc.. in Public H~lthinstituti(m toeated.' in th~ 
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SUb·Plan area,. it has been stated that about 100 posts of doctors 
have been lying vacant and these are proposed to be filled up through 
special recruitment. " 

5.69 The Committee have been informed that the sUU{jng pattern 
in the Public Health Institutions is as per standard pattern preacr1ti-
ed by Government. 

5.70 It has been stated in a written note furnished to the Com-
mittee that the shortfall in expenditure in Health and family Wel-
fare Sector during the Sixth Plan period was on construction of 
buildings and staff quarters for medical staff. 

5.71 The Committee have been informed that during Seventh Plu 
period, 67 Public Health Centres and sub-Centres are proposed to 
be set up. It)s also proposed to provide buildings for all the exist-
ing' PHCs/Sub-Centres wherever not existing besides continuing all 
the existin~ health centres. 

5.72 The Committee note that a sum of Bs. 2&182 lakbs bad 
been provided dudJIK Sixth Plan perloll under the Public Health 
IDd FamUy Welfare'sectol/. ApJnst this aDcptlon, a sum of 
Rs. •. 42- lakhs hacl ~ spent durlnr the Sixth PIau iD the 
health sector. The shortfall in expendltaftl Is stated. to be on 
aeeount of COIIItruetion of buIldiDp and staff quarters for medieal 
staff. The Committee recommend that the worldng of the 'health 
schemes, should be reviewed Immediately in order to eDiure that 
the schemes In the health sector are properly Implemented durll'l 
the Seventh PlaD period and the fUDds alloea&ed are fully utilized 
for the beneftt of the tribal population in the Tribal Sub-Plan area 
of the State. 

5.73 The doctor population ratio in the Su.Plan area Is .taW 
to be 1:12,000. The Committee have been Informed that the averare 
doctor population ratio in the State as a whole is not available. 
There Is a shortare of 1" quallbel .odors and tbese poIta of doc· 
tors are pro.,.,.. to be ftDed throup spedIal reerultmen.t. The 
Committee repet· to point out that the avaJIabJUty of 'GCOrs In 
tile Sub-Plan area Is quite Inadequate, The CoJnmIttee, therefore. 
recommend that the posts of doctors lymr vaeant sb~l' be tllIN 
up wlthoDt aDy further loss' of tilDe. 

The. Committee need banIly stress that Hospitals. Dltpensarles. 
PrImary Health Centres/S'Ub-Centres cannot by tIIemlelvflII be of 
-7 servlee to the tribal people unless these met1ical lnstltu 
u's are ....... b7 quaU8ed .odors an' other para·me6lal 
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staff. The Committee would Hke the state Government to eumlae 
at to why 100 posts of eloctors a.-e I,.... vaeant aJUI fix "'lOll-

. slbllity for not taldlll timely aetion to 811 up the vaQQ.CIes. 
5.11 The Committee woulel also like tQ stress that the worldng 

conc1ltlons of eloctors anel other mec1ical staff postec1 in remote 
-tribal areas of the state shoulel be lmprove4 by various measures 
e.,., by construction of stat! quarters tor them, by living 8naac1al 
. baoentivel In the shape of higher a1IQwaneea aael eacaUonal taei-
IIUes for their ehl14ren. The Committee feel that unless the medi-
cal statr work with de41~Uon aJl.ll with a spirit of servlee, tile 
health standards are not likely to Improve 1DsJI&e of opening. more 
hospitals, primary health centres etc., In tile tribal areas of the 
S.... For this, proper motivation Is reqalred and motivation ean 
be baIIt up by provltJtng special amenities a1l4 laeeativeIL The 
Committee hope that the- Central alill State Govemment. WIll 

beitow their careful attention to tills upeet and make aVtJlJable 
. the necessary funds and infnstrueture. 

E-Communication 

5.75 In a note furnished to the Committee. it has been stated that 
Andhra Pradesh hts an area of 2,77,000 Square. Ki1om.etrel. Out 
of this, an extent of 30294 Sq. K.M. in 'the districts of Srikakulam, 
Vlzianagaram, Visakhapatnam, Eaet Godavari, W.est Godavari, 
Wat'angal, Khammam and AdUabad had been indentifted as Tribal 
area since the tribal population predominently resides in this area. 

5.76 Tbe original length of 1'0a& in· the tribal area under the 
control of Roads and .Bulldings Department was 2593 K;Ms. In 
addition to this, 768 K.Ms. of roads whicn were under the control 

. of the Panchayat Raj Department had been taken over· under· the 
control of the Roads and Buildings Department since 1975. The 
total length of roads in tril'al area now under the contrpl of the 
Ro~ and' Buildings. ])epartment. including thQ. roa~ ~n. over 
carnes to 3S58'K.Ms. District-wiBf: position is indicated below:-
--<--_ ........ ----- ---
81. 
No. 

Dlltrict 

-_._--

R~B Taken ToW· 
~in··~· J~ 
~. ~, fI ...... 
area in .. froIn·P.R. in Tn~ 
K.MI; ter ill 1'ftWl area -- =~ concrol. 

S 4 5 ~ 
---------.----------------~~--~--------
I S~..wn 9090' go fi63 11111 875 
~ Vilakl;'~. ~. 51 4Cio 9 46t 
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II 3 4 5 8 
' .. 
~ 

3 Eat Godavari 4191'65 !169 53 31lt 

-4 Welt GodaYari • 1006'10 7' 71 , Waraqpl . 3.l lliZ ·t-/i 178 6 1St 

,6 Kbanamam 68gg·g2 70i0 353 1003 

7 Adilabad 6133'50 1112 130 WI 

TarAL : 
302Yt 44 ~. 763 3UG 
IQ .. M. K Ms. K .•. 

Some of the roads in tribal area are deficient in relPCCt of pI'O-
per carri~y and cross drainage 'Works. J. 

5.77 The en_ tribal area in the State is rich in forest pfoduce 
and all. the forest wealth could not be tapped due to lack of all-
weather transport facilities. The inadequate road communication, 
facilities in the tribal area has also come in the way of the full im-
plementation of many socio-economic measures taken up by the 
State Government to improve the lot of the Tribal population ad 
also created. Law and Order problems due to remoteness of villages 
and inaccessibillty. 

5.78 UDder Article 275(1) of the Constitution of India, the Gov-
ernment of India took up the responsibility of ilVproving the 
Agency area in the C01DlUy. the sole objective being to bring the 
Tribal population into the main stream of the nation. Having reaUs-
ed the impoztapce of good commUDiaation facWties, ocmcerted etfortl 
are being made'smee 1051-52 to Jay the roads in tribal area. A 
majority at tile scilenles taken up with the auistanee CIt the ao.. 
el'lU!len~ qf In4ia duPnl the Arst tJu:ee a'Flve Years PlaJl" p8l'iCI\dI 
coul~ ~t be~l!\ple~ for w~t of adequate f1Ulds. From AP~, 
1989 onwards, this sch~ ?las als~ntlnued aDd all the incomplete 
works were abandoned for want of funds. 

15.'19. In ... been .tatedtbat ill 1910-71 the Government of Andbra 
PradMh teek up' e' pIQIIrIIDIde of Jaymg roID in tribal .reaa db 
the twin objeCsttve of iqIroving tile cbJnmun1catIon facilllttes arld 
to tIIIIt lie naultt.e menace which had then become 10 rampant 
slnee the area' .... iI1aeeelllible to tM police to maintain la. and 
order. UDder this scheme, 34 roads were sanctioned. They were 
financed by the Tp~l Welf~re DepartlpeJ)t till 197:t-7.. ThPD~' ", 
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Tribal Welfare Department iQformed the RoadS and :auUdings :0.. 
partment which is the executive agency that no funds could be pro-
vided fol' tribal roads from 19'74-75 onwards stating that no fun~ 
were earmarked during nfth Plan for road works under tribal 
welf~re . sector. In these circumstances, there was no other go 
except to tactle the development of tribal roads from the alloca--
tion made to Roads and Buildings Department. The allocation for 
Tribal roads under Roads and Buildinp Department Plan since-
19'7S.'76 is as foUows:-
---'-----_.,,--_. __ ._._---_._-----_ ... _-------
Year 

.f· 

19i5-76 

1976-77 

1977-711 

1978-'19 

1 97!},4Io 
IgHci-'lii ~ ; 
I !}II 1-8:t • 

198!1-U, • 

1!}II3~ • 

11)84-85 • 
----------_ .. _--_ .. _-,,---- -----

Plan 
alloca-
tion in 

lakhs 

4.5'89 

'85- 00 

100' 00 

80'00 
Jrl()'(o(l 

37 00 

78. 55 

58 '00 

60'00 

53' ?gO 

Expmdi--
ture in 

lakhs 

4.5'90 

83'g6 

100'85 

80'33 
101'35 

37' (i:) 

8:1'6g 

46·66 
54. 67 

5SZ'07 
----

5.80 33 road works costing Rs. 493.89 lakhs were completed since 
1974-75 in tribal areas in the Districts of Srikakulam, Visakhapat-

nam,. Vizianagaram, East Godavari, Warangal and Khammam. 

5,81 31 road works costing Rs. 733.20 lakhs are in progreu .. 
tribal areas in the district of Srikakulam. Visakhapatnam, Vizlana-
garam, East Godavari, Warangal and Kbammam, 

5.82 The Committee have been informed that propc;sals for taldDI 
up 53 'road works costing Rs.' 2163.'00 lakhs Were sent 'to Government 
In Master Plan fOr improvements in road communications in tribal 
a:lleas in the Districts of Srlkakulam, Vizianapram,Visakhaptnauia. 
West Godavari, East Godavari, Warangal, Khammam and Adilabad 
and approval of Government is awaited ·for the works included in 
Master Plan. - . 

5,83 AD. amount of R.I. 71.00 laths was allotted for road work~ . 
taken up in tribal Su~P1an from plan alloeatlon of MB Depart-
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ment, for the year 19S~S. An amount of Rs. S.09 lakhs was spet\t 
upto June, 1985. 

5.84 In tribal areas, 15 road works costing Ra. 410.38 lakh. were 
taken up under various sub-lieads of plan, in addition to the wodts 
taken up in Tribal Sub-Plan, and are in progress. Funds allotted 
for these 15 road works during 19S5-86 were ltS. 59.92 lakhs and the 
progressive expenditure incurred upto June. 1985 was RI. 0.2 lakhs. 

5.S5 Asked what is the average road lengths per 1000 Sq. K.Ms. 
in the Sub-Plan area of Andhra Pradesh and what is its average 
for the State as a whole, it has been stated that average road length 
per 1000 Sq. K.Ms. for the State as a whole is 12067 K.Ms. and ... 
the Sub-Pla'n area it is 7569 Kms. 

5.86 In reply to a question as to whether District headquarten. 
Tehails, Blocks, \Weldy Market Centres, Health· Sub-Centres etc . 

. have been made accessible by cOlUltructing all-weather roads, it has 
been stated that not all have been Connected with fair wealhel' 
roads. 

5.S7 The Committee have been informed that an amount of 
Rs. 88S.95 lakhs has been provided for the Seventh Plan period for 
improvements of road communication in the Tribal Sub-Plan area. 
The Chief Engineer, R&B and Chief En,meer, Panchayat Raj .re 
responsible to watch implementation of all schemes of road (lOftS-
truction in a plapned manner. 

5.88 During evidence, the Committee enquired about the belle-
fits which have accrued to the tribal areas after the construction of 
roads, the representative of the State Government has stated as 
follows:-

"Without construction of roads, we cannot take developmen-
tal activities in the tribal areas. Unless we construct 
roads in the tribal areas, they cannot bring all their pro-
ducts to the market for sale. They find it difficult to bring 
all their products to the market. To that extent, roads 
are very beneficial for the tribals." 

5.89 In reply to a ,question regarding providing employment to 
local tribals at the time of construction of roads, the repre.entative 
of the State Government stated during evidence that mostly the 
tribals were engaged in the construction. work. In this way. the 
benefit had gone to them in the shape of employment. 

5.98 The Oommlttee DOte tbat as .... wora COIIIIac ..... 
1akhs were compleW sbaee l11C-'S Ia·the tribal ..... or tile .... 
aad 31 road works eostIar Ba. 733.. 1aIdIs.re III JI'OII"fJII. 'ftae i 
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Committee have also been Informed that propoaala f .... t.aIWt&' \ap 
~ road works costin, Rs. 2168.10 lakhs were included: iatlle Master 
Plan for improvements lD ~" commanleatlon .n trlbIll IP'ea.a In 
$he cUstricts of Srlkakulam, VlziaDagaram, Vlsakbapatnam, West 
Godavari, East Godavari, Waranpl, Kbammam and AcJUabad and 
·~he approval of Government Is still awaited. 

The Vommltiee· reeonunead that road works whlah are· in pro-
IN88 should be eomplMea on prlwItyballs ·by aIloodnr '·f1Iiads 
required for the purpose. The proposals for maldnc Improvements 
In road oommanleatton In trlbaJ. areas wl1lch were sent to Govern· 
IDflDt for approval should be cleared without any further delay. Tbe 
COmm1$We need harc1ly sttess that In the absence of proper road 
eommllDlcatiOll faelUtles, the ttl~ WUI not be able to ret a talr 
price for their proiuce. The Committee ~mmen4 tbat. more 
funds Willa be alloeateit by Government of !Dilla ulliJer the MiDI· 
mam Needs Prorramme for construction of roads in the tribal areas 
of the state. 

The Committee regret to poiat out tbat majOl"ity oftbe road 
CODItnactlon sehemes t..kea ·up with the asslmnee Qf GOveauDeat 
Qf IDcJIa d'arbaa'the ant, ......... thIn1 Five Year Plans ceuld 
aot be completed for waat of fIInU aU: were alaaDdonec1. The ~ 
dlture already Ineurretl OIl Incomplete roads has PIle ·wute. 'Dds 
only proves lack of plan..., on the part of the Catral Govermnent. 

5.ttl Tbe CQmmittee eaDIlot over emphasize tbat tile Trlbial SUb-
Plan area of the state shoUld be eovered. by a •• work of reds 
connecting the blocks, sub4lvlslonal beadquarters and c1lstrlet bead· 
quarters with markets and oUier I1'Owth centres and as such the 
Ceatral Government as weU as Goverament of ADc1hra Pradesb 
should accord the bI,best priority to road eonstraetiQn prornmme. 

Sueess can only 'be aeblevefl if there Is lone: term plannlng and 
.proper eoordlnatiOll betweell the Central alld State Governments 
... a 8rm determ .... tlon that no scheme DDdertaken for construc-
tion 01 roMs wGl be left gttflM .... ed as otilerwise it results In "as~ 
_e oI' .... .,armarked for tribal dnelopme.ut. 

F. Industries 

5.92 Regarding Industrial Policy. the Ministry of Welfare in a 
note furnished to the Committee have stated..that the Report of th(' 
Working .Group on Tribal .Development during the Sixth Planpe-
riod (19'80-85) highlighted the importance of location of modem 
major and medium industries in tribal areas. A suggestion was 
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made that the Bureau of Public Enterprises should take up leader-
ship role at the national level for· location of industries in triDal· 
&reasand the ~ini8try of Welfare should. also be represented in the 
LiceftCing Committee for industrial development. 

. 5.93 Village and cottage industries .play an import apt role in 
providing employment opportunities in rura,l areas and particularly· 
to the weaker sections of the community with reference to resour-
ces and skill. For ~he economic' development of tribals 1t is con .. 
sidered neceSsary to encourage a variety of J1ODoooagricultural pur· 
suits. It is consider~necesl8ry to organise cooperative societies 
,of .tribals to help tribal artisans and to train them to improve their 
skills an~ vocational capability. The Working Group on Tribal l)e.. 
v.elopment for the Seventh Plan has stated the basic objectives 
as: 

(a) To provide a fillip to the traditional industries by giving 
a thrust for upgrading their technological component and; 

(b ~ establish new industries impart new impulses of growth 
in the small village and cottage industries sector based 
OIl tecJmo.economic survey and feasibility studies. The 
working group has chalked out a six-point strategy to 
achieve tbese objectives. 

s.n The Working Group has also listed out 21 small scale indus· 
tries bued on :forest, mineral and handlooms which can be encou-
raged In the tribal areas since ~ny tribals are excellent craftllDan. 
Tr.it 'SeveJ,lth Plan hopes to cover a8 large a number of families as 
POlliible under povert:Y eradication programmes through schemes of 
cott.J,e, village ~nd small' industries. The provision of credit to 
~cialies of the cottage industries schemes is also one of the 
~oncerns dvring the Seventh Plan. 

5,9~ The Committee have been informed iii a written note that 
there are not many major industries located in Sub-Plan area of 
DIe State of Aadhra Pradesh except a few medium sized iadultriea, 
namely, GodawariPlywood Factm'y in East Godavari District and 
Cement Industry in Adilabad District and Bhadrachalam Paper 
~C)ard Industty in Khamman District. These indastries have not 
displaced tribals. 

5.96 Dun", eviden~, the Committee desired to know the major 
indUstrial unUI located la sub-plan area in the State and what 
steJlShave been taken to encourage small scale industries in the-
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Sub-Plan area. The representative of the State Government 1\1& 
.-stated as follows:-

"In Andhra Pradesh. we do not have major industry located 
in tribal sub-plan area except one or two cement facto-
ries. When the land belonging to tribals was taken over 
for the purpose of setting up of cement industry, we tried 
to· ensure by way of written agreement that at least on 
-member of the household who was going to be displaced 
by the setting up of the industry should be given auured 
employment in that factory, either skilled or semi-skilled. 

- We have one Godavari Plywood factory located in East 
Godavari. The complaint of the tribal leader was that 
the private industry was not giving employment to the 
triba,L That is why, there has been a lot of criticilm_ 
Therefore, the Tribal Advisory· Council h_s recommended 
that in a tribal area, only cottage and small scale indus-
tries should be encouraged. That is why, we have pre-
pared- a plan by engaging the APITCO Consultancy. Gov-
ernment of Andhra Pradesh. Profile projects which are 
sUitabCe for small scale industry and that can be com-
pleted in another- three or four months have been worked 
out. One of the scheme is, we will pick up suitable tribal 
entrepreneurs to take up small scale industry and we 
will encourage them." 

5.97 Asked whether there is any scheme under which the tribals 
. are given training for setting up industries for self-employment and 

whether any subsidy or financial assista:nce is given to tribal entre-
preneu~, the representative of the State Government has s~ted 
.during evidence as follows: 

"We have a small scheme, we have provided about Rs. 12 
lakh:s and out of it we spent Rs. 9 lakhs. We train up 
tribal boys to take up small-scale industry and cottage 
industry. So far we have trained up 1,041 entrepreneurs." 

5.98 Re~ardi"1g grant of loans to educated tribal youth for setting 
'Up small industrial units, th~ representative .of the State Govern-
ment has stated as follows:-
; "That scheme of Rs. 2,500/-for tribal educated employment 

is applicable to tribal area and the scheme is impl('m<'n-
ted by the Dist;ict Collector at distriet level through the 
District lndustrial Offtcer and I do not have the details. 
But the scheme is being implemented. The scheme is 
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mostly in non-trib"l area. Not much has been take!). up 
;in the tribal area." 

;" .... :; 5.9[i In reply to a' question as to how many trained tribal! !have 
got the assistance from the Government, the representative of the 
State Govenunent has stated th~t in industrial Cooperatives, their 
wer~ 1,("21 Scheduled Tribe entrepreneurs who had taken th~ bene-
fit and the concession was given by the Government. 

S.leoThe Committee note that there are not many maJer ,1lUlus· 
tries located in the Sub-Plan area 01 the state except a few modi ..... 
sized industries III East Godavari, AdDabad and Khammam dJIt.rIc&s 
and these Industries have not diaplaeecl the trlbals. The CoDualttee 
would like the State Government to make neeetaary nles or rep-
lations so as to ensure that jobs are provided to tbe 10caI tr1bala III 
the industries set up by public or private undertaldnp. Local trI· 
bals can also be recruited as apprenticles and ablorbed .. ..... 
Iddlled and skilled jobs afteJi trainiDr~ The State GovemlDeDt 

!o!hould have a close liaison witb these industries and Introdaee such 
counes of traInin&" III their industrial TralnInr institutes, VoeaUon-
al TrainlDg Cent1'e$ etc. lor which there Is demand In the.e indus-
tries Sel that there Is no dltBeulty for the trlba" to. ret employ~ 
meat. 

5.101 The Committee have been IIllormed that the TrIbes AdVI-
sory Council bas recommended that In the tribal areas of the State 
only Cottare and Small Scale Industries should be eucoul'&led and 
a plan has been prepared by enraclnl' the APlTCO coDSUltaney 01 
the State Gc)Vcmment. Profile Projects wblch are suitable for small 
scale . Industry aDd wblcb can be completed In three or tour mouths 
time have bern worked out. 

'* The ConunJttee welcome the recommendation made by tbe Tri· 
bes Advisol'y Council and the decision of the state Government to 
start Small Scale and Cottage Indultries only In the tribal areas. 
The Committee suuest that Government or Andhra Prac1esI& auld 
identify particular cottare industries which have a rood potential 
for development in su.b-pJan area and eDCOIII'8Ie the trIhIais to de-
velop those industries . by provldlDr them credit ID&I'keUnr ... 
tralnlnr facilities. Neceuary pidaace and feebn..... luIew~how 
should also be provided to the trl.... by *be ITIa fuDrilcJablr III 
the State. 

. The CollUDlttee also reeommend that smaU &caIe· entrepreneurs 
~ald be raided and eueourapd &0 lonn eoopel&tlve aoeIetiei for 

. gettiq credit taelUUes from the ballb uuJ abo for III&J'UIiIIIr 
their pods. . 

'ill LS-8. 
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G. Forestry 
'1 1'" 

5.102 The Ministry of Welfare in a written note furnished to th~j1 , 
Committee have stated that the policy in the forest sector h~s tw,p I' 
different aspects-one is concerned with prevention of exploitatiQI),' 
of tribals in the Forestry Sector and the second is regarding the 
development of forests and tribals who have a symbiotic relation-
ship with each other. 

5.103 Following the recommendations of the National Commis-
sion on Agriculture. 1976, the Conference of Ministers in-charge of 
Forests and Tribals, 1978 and the National Committee on Develop-
ment of Backward Areas, 1981, State Governments have paid con-
siderable attention to departmental working of forests and control and 
nationaliaation of trade of forest produce with a view to check ex-
plOitation of tribals and ensure a fair price for the primary tribal 
colleet01'8 of forests produce. Cooperativisatian of forest labour, 
primary marketing societies dealing in forest produce and procure· 
ment of Minor Forest Produce have beep given due weightage and 
encouragement in all the States following the above recommenda-
tions, with a view to eliminate middlemen dealing in forest pro-
duce. Forestry programme can support a substantial portion of the 
tribal population in the poverty reduction programmes in conjunc-
tion with the soil and water conservation sectors. The Working 
Group on Tribal Development for the Seventh Plan h~s given very 
detailed recommendations in this matter in its chapter on Forestry 
and Forest Villages. Exploitation of tribals in forestry sector relates 
to-

(1) Payment of fair price of the forest products including 
minor forest produee; and 

(2) sale of timber s~nding on Adivasis land adjoining the 
forest areas. 

5.104 Some State5 in the country like Madhya Pradesh and Orissa 
have already enacted Legislations enabling na.tionalisation of all or 
several items of forest produce. States hav:e to pass suitable legis-
lations empowenng the State Governments or an appropriate au-
thority to prescribe fair prices for the State as a whole or from 
region to region .s may be relevant. Several States have taken 
up timber working ei~her departmentally or through State Qwned 
corporations. Tribal Development Corporations and Forest Area 
Cooperatives have been granted al)llual and long-tenn leases for col-
lection, processlng _nd marketing of forest produce. The Working 
Group has recommended that all States having tribal areas with 
substantial forest growth should pass enactments to prevent the 
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cutting of timber from the nearby community forests under the 
fictitious cover on a permit to collect timber from the tribals' tenan-
ted land. Madhya Pradesh has 'enacted a law known as 'Act for 
Tribal Interest on Trees, 1951' and Orissa has passed the Scheduled 
Tribes Protection of Interest on Trees Act, 1983. 

5.106 The Committee have been informed that the Forest Policy 
being followed in the State of Andhra Pradesh is to allow tribals 
to procure Minor Forest Produce freely from forest and sell it to 
Girijan Co-operative Corporation. Tribals are also allowed to cut 
wood from reserved forests for domestic purposes. The following 
new programmes were introduced during 1984-85:-

<a> 50 per cent of posts of foresters, forest Guards and For-
est watchers were rese!'Ved for Scheduled Tribes. 

(b) Degraded, forests in identified forest blocks were leased 
to weaker sections and in scheduled areas the tribals only , 
wollid be the beJ)eficiaries. 

It has been stated that the above policy would, be continued dur-
ing SeV:,enth Plan .also. 

5.106 In order to eliminate the- middlemen, the Girij~n Coopera-
tive Corporation has been, given monopoly rights for the purchase 
of Mirior Forest Produce from the tribals. In order to see that the 
over head cost due to payment of Forest rentals, and establishment 
charges did not fall on the tribal seller, Government took a decisio~ 
to subsidise. the corporation for the losse5 on account of non-deduc-
tion of rentals and was paying establishment charges. Therefore, the 
Corporation was now ;restricting the deduction to 15 per cent over 
heads which included trade charges, cost of transport and small 
fraction for minor items as interest on working capital etc. 

5.107 During evidence, when the Committee enquired whether 
tribal areas in the State are being benefited in mining projects as 
also from minor forest products, the representative of the State Gov-
ernm_t has stated as under;-

"'In tribal areas of Andhra Pradesh mining is not so prevelent 
except in a few factories set up by the public sector 
undertakings. Tribals are not getting much benefit out 
of the mining. But so far as minor forest products are 
concerned one hundred per cent benefit goes to the trt-
baIs. The entire minor forests products numbering forty 
to fifty are given on monopoly lease to the Girijan C0-
operative Corporation, a State Government Undertaking 
organised in 1956 itself. For 27 years it has been serving 
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the cause of the tribals. All the ,minor forest products were 
collecied by the tribals and sold to' the Girijan Coopel-a-
tive Corporation. The Corporaticin has been given the 
monopoly right by the State Government and no outsider 
can buy and sell mino,r forest products in Andhra Pradesh 
except througb the Government Undertl\king. The tribals 
are selling these products to the CorporaUonat reasbn-
able prices. The Government fixes their prices 'keeping in 
vi~w the interests of the tribals~" 

. 5.1U8 The Committee desired to know the forest policy of the 
State Government in so far as tribals are concerned and how far 
the tribals are entitled to collect forest prod~~ for their domestic 
c>onsutnption and sale. The representative of the State ,Goverrtment 
has st.nted during evidence as follows:--

. ': 'So far as the forest policy. is con~rn'ed; it is mostly the 
policy for preservation of forests which is laid down oy 
the ~overnment of India. But in this State, . long back 
in 1970 some Government executive orders, wete issued 
that the tribals are entitled to various, items of the fore$t 
wealth for thejr domestic purposes for fencing their ag-
ricultural field but they have to pay a small amount to 
the Forest department. That is what the ord~ issued 
by the State Government say. And the Forest Depart-
ment and the. Central Government work together, and 
we cannot process or even touch the forests, without the 
approval of the Government of India. The. conservation 
policy of the Government of India is stl'ictly prohibitjng 
and even de-reservina of one acre can be done ()nIy With 
the approval of the Government of India. Some orders 
were . issued in A~dhl'a, about three years back, 
some forests were identified and given to SchedUled 
Caste/Tribe people to develop them on a lorig term l~e 
basis. This is the policy pertaining to forests, pursued by 
the State Government." ': ' 

5.109 Du.ring evidence. the Committee desired to know wl1ether 
comnlaints have been received about the dlffictt1ties 'being faced by 
the tribal people in regard to the ·forest pcilicy. The representative 
of the State Government has stated as follows:-

"There is a sort of conflict of interest between'the FONSt 
Department and the tribal people. Sometimes the pr0-
jects come in the way of the forest policy. Tlie eonser-
vation of forests lies with the Goveriunent of India~ Tbe 
Forest Act does not have provision for de-reStir'Vation of 
the forest. We are facing a problem for shifting cultivll-
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tipnanc~ f.~~bi1itating the tribals. About 49,000 hectares 
were identified for Podu cultivation. shifting cultivation 
and we have a problem in rehabilitating thePodu culti-
vators. We have drawn up a scheme of Rs. 55 crores 
and the Gov~rnment. of India has given a sanction last 
year of about Rs. 2 crores only. We are pursuing this year 
also anc;l we have to rehabilitate them from Podu cultiva-
tion. ~~ proqlems of development of horticulture and sc-
cial forests are also there. Here we are also in conflict with 
the forest department's policy because they say that even 
though the land is occupied by the trlb"ls the land belongs 
to the Forest Department. Without the permission of the 

- Government of India We cannot rehabilitate even the 
Podu cultivators. The matter has been referred to the 
Government of India and our State Government. The 
tribals are supposed to begin from Jhoorn cultivation. 
then they shift to the other types of cultiva,tion. The 
tribals are generally reluctant to this shifting, 
because if the Forests Department takes their 
land it would affect their livelihood. Out of 49,000 hec-
tares. we have identified 27000 hectares which could be 
converted into settled cultivation. We have settled about 
27,000- families of tribals, that is, they have shifted from 
Jhoom cultivation to Podu or settled cultivation. But un-
less the land js allotted by the Forest Depar-tment and the 
State Government. I could not rehabilitate them. I 
have referred the matter to the State Government's Fortest 
department. They have referred it to the Government 
of India and a decision has not heen taken. In the mean-
time tribals are suffering." 

5.11' 'I'Iae CommiUee Dote that the forest poliey betDr followed 
In the State of Andbra Pradesh Is to allow trlbals to praeure lIIIDor 
forest produce freely from forest alUl tell It to Glrijaa Coopentive 
Corporation. The Trlbals are aIIo allowed to eut woocI from reserv-
ed forests for doIIIeIUe purposes. In order to elill:dDate the middle-
DIal. the GIrIjan Cooperative Corporation has been Jlven mOllOpoly 
rtrhts for the parehase of miDor forest prodaee from the tribllt. 
The Collllllittee have beeIllDformed that trlbaJII are seWItI' the mlDor 
ferest product. to the Corporation at ..... ble prices heel by the 
Govenmaent ~eepiD' In view the Interests of the tribals. 'DIe Co ... 
mlttee trust that price of minor forest pntducts paid to the trlbals 
by the Corporation is adequate In the eoatest of riD" prtees of 
eommod.IUes and sbould be reviewed from time tie .... 
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The Committee also recommend that forest based ladultries 
should. be set up In the tribal areas In order to provide a4ditloDal 
income to trlbals Uvlnr In farest areas. 

The state Government should draw up a plan for setting up 
forest based industries after taklnr Into aeeoant the avalla1JlUty of 
raw materials required lor such industries. The State Government 
could also rehablUtate the Podu cultivators to some ezteD.t on foreat 
based industries. 

H. Horticulture 

5.111 It has been stated in a note furnished to the Committee 
that an area of 94,603 acres were brought under Horticulture crops at 
'the end of Sixth Five Year Plan. The important Horticulture crops 
covered are Mango, Citrus, Cashew, Sapota, Coconut, indigenous and 
exotic vegetables etc. 

5.112. It is proposed to bring 1.00 lakhs acres under Horticulture 
crops during Seventh Five Year Plan besides providinl{ extension 
services in different schemes like 'Podu' Rehabilitation Prograrmpe, 
Social Forestry under RLEGP and other Integrated Tribal Develop-
meJ"lt AgellCY schemes. 

5.113 to popularise the horticulture development, it is proposed 
to produce and supply the fruit plants free of cost to the tribals, 
organise demonstration plots in Tribal fanners holdings to acquaint 
the latest management practices and providing s4bsidy towards 

,inputs under area coverage programme. 

5.114 The plant material required to cover 1.00 lakh acres will be 
produced in the 9 Horticulture Nursery-cum-Training centres estab-
lished in t.he tribal areas for this purpose only in 1984-85. ' 

5.115 To study the problems of crops suited in relation to the 
geoclimatic conditions, it is proposed to establish 3 minor and 3 
major Horticulture Research stations during Seventh Plan. Already 
Government have accorded sanction for the establishment of 3 major 
l'csearch stations during 1985-86 and they have ~tarted functioninJl;: 

5.116 Asked what. were the physical targets fixed for development 
of Horticulture, the funds allocated and what were the targets 
achieved and funds actually spent on horticulture durin~ the Sixth 
Plan period, in a notefumished to the Committee it has been stated 
that as against the target of 50,000 acres of land for development of 
horticultw"e, an area of 61,133 acres of l~nd was covered dUling Sixth 
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"Plan period and an expenditure of Rs. 77.58 lakhs was incurred dur-
:rrHgllthe Sixth Plan. 

5.117 The Committee desired to know whether development of 
horticulture has helped the tribals in the Sub-Plan area of the S'-te 
to supplement their income and improving their economic s'-ndard. 
In a written note furnished to the Committee it has been stated that • t.he horticulture programme provided income through wages by way 
of involving tribals in land preparation, pits 'digging, fencing. plant-
ing, watering inter cultivation etc. which automatically improved 
the economic level of the tribal farmer during the plantation time. 
During the bearing stage .. it yielded them an average of Rs. 4,000 
per acre. 

5.U8. The Committee have been informed in a written noU! that 
the tribals have adequate marketing facilities for the sale of their 
hortiCulture produce in order to get reasonable return. 

5.119. The Committee note that as .,alnlt the tar,et of 5O,ON 
acres of land lor development of horticulture, an area 0161,133 ..,.... 
were covered during:he Sixth PlaD perIod and a IUDl of ... ,IUt 
lakhs was spen~ 0'1 development of horticulture durlnc that period. 
The development of horticulture has provided Income to trlball aDd 
has improved their economic standard to some extent. 'l1Ie Com-
mittee have been Informed that the tribals have adequate marketlar 
facilities for the sale of their horticulture produce and they ,et rea-
sonable return. The Committee allo note that to popalartle the 
horticultur~ development, Government propose to produce and sap-
ply the fruit pl~nts free of cost to the tribal •. 

5.120 The Committee hope that 3 major Bortlea.lture ReMan 
Stations set up in 1985-86 would make an In-depth study about the 
suitablIity of fmlts which can be ~wn suceelBfuUy ID dUrerent 
area!; of the State and render all possible ....... ee to the tribal 
people in the matter of horticulture development. 8elecUma" 
rig-ht type of' fruits based on cUmaUe con~ would ro a IoDr 
way In bringing economic prosperity In tribal area •. 

The Committee also trult that the praPQlell 3 mhlOl" HOI1IeaIture 
Research Centres would also be set up 1008 ID the Intedor tribal 
areas to provide support for researell and tnlDln&' to tile JMlOPIe In 
these areas who cannot derive beneftt from Major IleIearch Centres. 

1. Drinking Water 

5.121 The Committee have been in:lormed in a written no*e that 
there are 5903 villages and 3403 Hamlets in the Tribal Sub-Plan 
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area·o£ the State of Andhra Pradesh. Out of these, there are 1609 
villages and 858 Hamlets which do not have a~east one safe <h'ink-
ipg-water source. These Villages and hamlets were identified as 
possible to cover 100 per cent villages and hamlets with one safe 
,:rlan period. 

5.122 The Committee enquired about the proposals for providing 
water supply source in all such problem village5 and ha,mlets dur-
ing the Seventh Plan period in the State. In a written note fur-
nished'to the Committee, it has been stated that during Seventh 
Plan period, it is proposed to provide the following sources to cover 
all the problem villages and Hamlets in Tribel Sub-Plan area on 
the basis of population yet to be covered at the rate of one source 
per 250 population or atleast one source for habitations:~ 

(a) Bore wells 4975 Nos. 

(b) OpeD wells 31195 Nos. 

(c) M.P.W.S .. 156 NOlI. 

(d) P.W.S. 65 NOI. 

(e) CUterlb 1990 Nos. 

.5.123 The district-w;Sf' details regarding drinking water facilities 
in districts of Andhra Pradesh are furnished in the statement 
··(~ppendix-nI). 

5.124 Regarding coverage of population with rural water s~pply 
schemes during the Sixth Plan period, the. following information 
'has been furnished to the Committee:-

Year 

1980081 ." 
'lgBi-82 • 

IgIIa-83 • 
:.~ 

1984·85 --....... --
\ . 

" ." 

Ph)'licaJ achievements 
(000" population) 

76-00 

75- 00 

67'S4 

Ifit·08 

3°·80 ------- ._--
5.125 The Committp.e have been informed that it was not found 

problem villages which could not be covered tUl the end of Sixth 
chinking water SOU1'ee during the Sixth Plan period ~in1y due to 
paucity of ·funds. 
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5.126 The Ministry flf Welfare in a written note fumiIhed. to~e 

Committee .regarding central· policy for the supply of ule:drinkiag-
water in tribal areas have stated that from the,pomt of !View of tile 
quality and accessibility of drinking water sources. villages were 
categorised as follows for tackling the problem: . 

'(a) those which do not have an assured source of drinking 
water within a reasonable distance of say 1.6 kms. 

(b) those which are endemic to diseases like choler~, guinea-
worm etc.; and 

(c) those where the available water has an excess of salinity. 
iron, fluorides or other toxic elements. 

Areas having geophysically difficult strata Itre to be paid special 
attention. 

5.127 Under the minimum needs programme as also the new 20-
Point Economic Programme, provision of drinking water supply 
particularly in problem-villages is considered a priority item. In 10 
far as tribal areas are concerned, the Seventh Plan strategy is to be 
one of improvement of existing drinking water sources to make them 
fit for consumption and provision for a drinking water source within 
easy reach of each hamlet. . 

5.128 The Committee note that the~ are 5913 vlllaps ud 34U 
hamlets In the tribal Sub-Plan area of the state aad out of tIIeIe 1_ 
villages and 858 bamleh do not have atlealt ODe sale drblldDr water 
source. These villages and hamlets were Identifted .. ....,bI.. vIl· 
lages and could not be covered UII the end of SIxth PlaIa period. TIle 
Committee have been Infonned that it was DOt pouIble to eover 
lOOper eeat vWages and hamlet. with ODe safe drIIaIdDr water 
source mainly due tQ pauelty of IUDcIs durlD&' the SIstII PlaIa. The 
CommIttee note that under the mlnJmum needs pnpamme, ..... 
unller the new 2O-Polnt Eeonomle Pl'OIftIIlme, provilloa of drInIdnc 
water supply .. rtleularly In problem villaps Is conlldered • prio-
rity Item. So far as .... baI areas are eoncaned. the Seventh Plan 
alms at making Improvement In esldin&' drlnldn, ..... 10111'ee11 to 
make them tit for COIISumption and alIO provbIma for a drInIdnr 
wate .. source within easy reach of each hamlet. 

'nit' Committee hope &bat aU tbe pmblena ftIIares ...... hamlet. 
wh~eh remained Dntovt'l"efl by the ... of the SbdiIa Plan would be 
provided with one alsared source of drIUIar ........... ,. darIq 
the Seventh Plan perlod and for tills parpoJe .......... faadllIIoaW 
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be prO'fIIed'by the Ceatrai Govemmellt uDder Aeeelerated Rural 
, Water'8'IIpply Prorramme. The paHey of, ,the Government dWtIng 

the Senath Plan period should not 0IlIy be to Improve the exWlnr 
water II01IneS but to cover 'as IOOD. as possible 100 per eent vttlMrcs 
aJHl hamlet. with oae safe drinking water source . 

" 

• "(.l 

J. HOusing Schemes 

5.129 Tbe Committ~e have been informed in a written note that 
Ri. '683.20 lakhs :bad been spent during the Sixth Plan period for 
hou&ing schemes in the State. It has been stated that against 
',target of 1I800 houses, 7801 houses were constructed during the Sixth 
Plan period. 

5.130 The Committee have been informed that 78011 tribal famili-
es had been benefited with the construction of houses during the 
Sixth Plan period. 

5.131 Asked about the housing scbemes proposed to be implement-
ed during the Sev,nth Plan period, it has, been stated that a target 
foo construction of 37,600 houses had been fixed during the Seventh 
,~Ianperiod and amount of Rs. 13.33 crores has been provided for 
the purpose. As per the new policy of the Government, presently 
all the houses to be constructed in the tribal sub-Plan area would 
be at the rate of Rs. 4,000 per unit. 

5.132. In 'reply to a questio~ regarding housing schemes for the 
tribals, Ulerepresentative of the State Gove~ment stated during 

.E!videXlOe .. under:-

, 'fl.·' 
"There are two schemes. One scheme is. Rs. 4.000 per house 

where cent per cent grant is given. Another scheme is 
for Ri. 6.000 where Rs. 3,000 will be subsidy and the re-
tnalning'Rs. 3,000 will be loan portion. Most of the tribals 
in the tribaI'erea h~ve taken up the first scheme, namely, 
RI. 4,000 per house. They need not repay any loan here. 
Tlie scheme is implemented through beneficiaries. The 1)(>-
partmerit ·provides Mangalore tiles. little piece of wood 
and bricks. The beneficiaries themselves contribute 
labou1\ The scheme is im.plemented through the benefi-
ciaries. We· construct a house having 400 sq. ft.' pljnth 
area ~nd the roof is mostly Mangalore tiles. Labol''' por-

'tlon ill' contributed . by the. beneficiaries. For low cost 

". 

, , 
;' 

housing. we could not; use cement and brick. Sometimes 
bene6aiaries themselves constiuct it with local materials 
and ~1oldl" ' 
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5.133 The Committee enquired whether there is any proposal to 
increaBl~ the grant under the two schemes for construction of houses. 
The representative of the State Government stated during evidence 
t,hat it would be a welcome step if the limit was enhanced but the 
tribals preferred to get 100 per cent grllnt. 

5.134 The Committee note that apiDst .. aUocatioD of Ra. 813 .• 
lakhs clurID, the Sb:th Plan UDder weaker IM!CtloIIs IlousIJIc 1Ch ..... 
for Scheduled TrIbes, a sam of Rs. "C.77 Iakbs was speat clarIDa' the 
Sb:th Plan. Against the tarret of CODItnactID&' ... boaaea, '.1 
houses were constructed during the Sidaa Plan. ~ the Seveath 
Plan period, a target of buUclln, 37,600 boalel baa beeII b:ec1 aad 
an amOUDt of Rs. 13.33 erores baa been provided for the JIIII'PGIe. 

5.135 . The Committee recommend that the State Qovenmaent 
should also carry Qut a survey In Tdbal Sub-Plan area repnUa, 
the tribal famWes who do not have a proper Ibelter to live. It Is 
neeessary to clo so In the IDterest of proper plan.tnl' darlD&'the 
Seventh Plan period. Tribal dlllrlcts ID which the boaslll, problem 
Is more acute should ret priority In the aUocation at fnds for tile 
construction of houses. 

K. Rural Electrification 

5.136 The Committee have been informed in a written note that 
there are 5903. villages in the sub-Plan area of the State and out of 
these, 1931 villages were electrified during the Sixth Plan period 
against the target of 1198 villages. Total amount of Rs. 1460.68 lakhs 
was incurred on rural electrification during the Sixth Plan against 
the allocation of Rs. 1127.51 lakhs. 

5.137 The Committee desired to know what tangible steps are 
proposed to be taken fnr the electrification of the remaining villages 
during the Seventh Plan period. It has been stated that Garland 
Scheme for electrifying all the villages has been drawn by the State 
Government. A sum of Rs. 3773.00 lakhs has been provided for 
achieving this target during the Seventh Plan period. 

5.138 The Ministry of Welfare in a note furnished to the Commit-
tee regarding central policy for rural electrification of tribal areas 
have stated that the Rural Electrification Corporation has reported 
that they will bear the capital cost of rural electrification pro-
gramme in tribal areas of an order of Ra. 1050 crores and they have 
asked the cost of internal wirinl of individual tdbal houses as well 
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as ~ption chargeS; to be met out of the Special Central 48sist. 
anee. They have su,gested that the State Governments should in· 
clude provision& :for electz:ifi<:ation of tribal' areai. while the State . . 
Electricity Boards will carry out the works and release services as 
per the programme fixed. After completion of the work, the State 
Governments should make credits to the aCC(lunts of the electricity 
bOards. The Rural Electrification Corporation has estimated that 
the cost. internal wiriagjn houses of tribals might amount to 
RI .. 82 .crores while eargy charges. might amount to Rs.. 71 crores. 
No decision could yet be< ·taken to meet. the internal wiring charges 
and the aaiJttof energy COl'tswnption of Scheduled Tribe families from 

·'Govemmeat funds. 
,. 

5.139 During evidence the Committee desired to know the targets 
ixtld. p actual acb~emen.ts . made regarding TUral electrification 
durinl·,~e Sixth Plan period. The Committee <l-lso enquired about 
the;: proposeq ~verage of villages during the Seventh Plan period. 
·Therepresentative of the State Government has st(f.ted as follows 
in reply:- " . ... 

I'Sir/We h.o(re a programme of rural electrification of the tri-
bal villages during the Sixth Five Year Plan period and 
as indicated in the note we have spent Rs. 1,460 'lakhs 
and our target was 1,198 villages to be electrified. during 
the Sixth Plan period. But our achievement was 1,931 
vlllaRes. We have drawn up a garland scheme to electrify 
all 'the trib(ll inhabited viUage!; by the end of the Seventh 

.' ,Plan period.' This year we have taken up 600 villages to 
. , 'f' . be completed and next year we will take up another 700 

and next to next year 860. So we plan to complete all the 
villages in the tribal areas by the erid of the Seventh Plan 
l)eriod. To that extent a plan has been chalked out in 
consultation with the Electricity Board of; the Govern· 
meni of Andhra Pradesl1. Our programme;,s to cover 
nICOllllised villages. Even after completing electrification of all tbe recoJ{Ilised revenue villages. there will be still 
5000 hamlets of habita.tion left over." , 

5.140 Giving further details about rural electrla.cation programme 
for the tribal Villages. the representative of the State Government 
has stated during evidence; as follows:-

"Our. prOClI'amme is to electrify villages. tranamission lines 
should be brouQ'ht to the particular village and from them 
. open wells or borewells are to be energised. There is a 
certain criterion for that. To that extent subsidy will be 
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given for the energisation of the wells. To that' ~t 
the dovei'nWtent is bearing the exPenses~ From. one 'V'll. 
lage to a'nother vill~ge there will be" a d1stint~ot'two" ot 
three kilometres., Specially in Telengarta one vlilig~ 'Will 
have 3 or' 4 or 5 'Hamlets. Sometimes the hilnIet, ,ae" big-
ger than the main villages. The main village is called 
revenue recognised village. But our target is to electrify 
first revenue recognised villages and subsequently the 
hamlets will be taken up. By the end of the Seventh 
Plan period we will try to cover only recognised villaees:' 

5.141 Asked how the State Government propose to electrify the 
hamlets, the representative of the State Government has stated dur-
jng e'Vidence as folloWIl: - " 

"Of course. sometimes the hamlets are bigger than the main 
villages. But the Government policy is to reach first the 
main village and then extend it further. The reason is, 
main villages are the recognised villages. Hamlets are 
surrounding the main village. Therefore, when electricity 
goes to the main village, some of the persons who are liv-
ing in the hamlet can also get extension." 

5.1a The Commlttee note that 1931 vUlaps were electrUled dar-
Ing the Sixth Plan. period aplnst a tarret of 1198 ~'eI an4 a IDDI 
of RI. U60.88 _ lakJq was spent on rnral electrUlcaUon dnrInJ the 
Sixth Plan. Remalnln" vWages are proposed to be electrified dur-
In" the Seventh Plan period and a Garland Seheme for electrltylq 
all the revenue vWares has been drawn up by the Slate Governmea& 
and a 80m of lb. 37'73.10 lakhs has beea provided for aehlevlnJ 
this larret. 

The Committee are perturbed to note that there III10111e ctUIIeulty 
in the matter of meetlna expenditure on Internal wIrInc aDd eod 
of eGuamption of eneqy In the houses of tribal. aDd a decision 
whether the expenditure will be bome by the BaraI Eledrl.flatlon 
Corporation or State E1ectrlelty Board has nat yet been takea. The 
Committee ur,e upon the autborltles OOIIeerned to IOI't oat. ~ 
matten without delay. The Committee trast &bat. these matters wiD' 
not retard the Implementation .f eleetrlfteatlon aebemet In thr 
Sub-Plaa a~. 

The Committee recommend that m.... electrl8cau. ..... be 
liven top priority durin" the Seventh Plan period and &be tarpt 
of electrlfyluc all the rem.'nln, reveaae vII1apa IbouId be lie ....... 
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with .. , fall. '!'he CommIttee feel that rural e1ectr1fleatlon Is u 1m. 
portaat as any other prornmme of setUar up IIIIWI acale uul eot-
tap ,lIldustries In tribal areas. It Is Deedless to say that with the 
avaDablllty of electricity SOMe of the IIldustrles eaD bring about 
eeoDomio revolutioD In the far-81111&' tribal areas. 

NEW DELHI; 

I. 

KRISHAN DATT SULTANPURI 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 
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APPENDIX IV 

(Vtde 'Para 4: of infl'oduction) 
Summar'll of Conclusions/Recommendations contmMd ift. the Report 
-- -_._-----_._-"'--""":'.- -- ... ~-:----~.-.---------.---. 

Reference to 
51. No Para No. in 

the Report 

Summary of 
Conclusions I 
Recommendations -- -'-~.~"""'-'-"'"----'-~-~----'--.'-'-. ----_._---_ .. _-

1 2 

1 1.51 

2 ~.60 

3 
-.--.--.----. -----.. --···---·r-----.... --·--· 

'rhe . Committee note that the main objective 
of Integrated Tribal Development Projects is to 
narrow the gap in development between tribal 
people and, othen. aod' to improve their quality of 
life. ITDPs in particular. aim at improving the 
level of development of . the tribal areas with 
particular focus on Scheduled Tribes. The Work-
ing Group on Devel'opment of Scheduled Tribes 
(1985-90) have spe}t out the objectives of ITDPs 
quite extensively which have been lilted in para 
1.35 of the Report. The Committee desire tbat 
the Central Governmetlt in wlison with the Gov-
ernment of Andhra Pradesh should make concer-
~d efforts towards these ilbjective8 and ensure 
systematic execution of various schemes in sub· 
plan area of the State. The working group on 
Development of Scheduled Tribes (198~) 
have rightly stressed the need for close coordina-
tion in the implementation of schemes drawn from 
different sectors if a radical change in the quality 
of life of the tribal peop'e is to be achieved and 
if they are to be raised above the pOverty line in 
the real sense of the term. 

The Committee have· been i~rmed that 
Universal Bench Mark Survey was conducted in 
the State of Andhra Pradesh in the year 1979-80 
and 'thiS was conducted on census basis in ITDAs. 
covering 4.5 lakhs Tribal/non-Tribal households .-

J24 
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in 7500 villages and 6500 hamlets. The main ob-
jecUve of the ~urvey was to generate data for 
plan PwPOSes and for preparation of project re-
POrts. tribal sub-plan and for collection of data 
lor future evaluation studies. The Survey was 
undertaken by Tribal Cultural Research and 
Training Fnstitute of the DirectOl'ate of TrJbal 
Welfare of the State Government and the data 
ODJJected by the Institute has been fully used for 
the preparation of sub-pwn in lTD areas. 

The Committee are happy that the data col-
lected by Universal Bench Mark Survey has prov-
ed beneficial in the preparation of Tribal Sub-
plan for ITDAs i'n the State. 

3 1.81 The Committee, howevel', recommend that 
the State Government should undertake another 
,Bench Mark Survey at the earliest SO that the 
available data is up-dated covering different as-
peete 01. Ufe of the tribals. They also feel that 
data wou1d be helpful in the preparation of new 
",hem.-for sub-pIan area of the State during the 
current Plan as well alii during the next Plan. 
The 'Committee feel that a Bench Mark Survey 
at regular intervw of five veltri; would provfde 
proper assessme&t of, ~hp. achievements made In 
the ffeld of Tribal Developm~nt durinR the Jut 
pJan period and would provide a Round buis for 
framing new programmes and schemes. 

I 1.12 The Committee have been informed durin~ 
evidence that 1.35 lakh Scheduled Tribes are 
liftngabcwe poverty lin:: and 2.30 laltht are ec0-
nomically .. ted and 2.70 laths are }!et to be 
811isted. The general norm ::IppUed for identi~
Ing a family above DOWrtv Ji't'le Ii!! that the annu.1 
fnCf'ftle of the family should be Rs. 3:500 or more. 
'!'he Committee have alto been informed that • 
. propouJ for raiBin.r the. annual income Umtt trom 
Ra. 3 500 to RI. MOO is being examined in the 
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5 1 .• 

6 t.64 

7 1.85 

Planning Commission. '!'be Committee, therefore, 
desire that the decision to raise the 8!nnual in-
come limit to Rs. 6400 per family for crossing 
the poverty line should be .taken at an early date 
keeping in view the general rise in prices and 
low purchasing power of Rupee. 

. The Committee are distressed to note that 
only 1.35 lakh Scheduled Tribes ~ould be brought 
above the poverty line and no clear picture is 
available about 2.30 lakh tribals who were eco-
nomically assisted. The Committee, therefore, 
recommend that a second dose· of assistance 
should be given to des:rving tribal famillet so 
that the effort. already made to bring them above 
the poverty line do not become infructuous. The 
CoIl')mittee also stress that 2.70 lakh tribals who 
are yet to be assisted to cross the poverty line 
would be taken care of during the Seventh Plan 
period. 

The Committee further recommend that the 
results of economic assistance given to triba]s 
undeJ:' various schemes should be properly evalua-
ted with a view to· see how far a particular 
acheme has helped in raising the economic level 
of triba~s. 

The Committee 'note that the Andhra Pradesh 
Gcvernment have identified eight tribes as pri-
mitive tribes viz. Chenchus, Kona Reddy, Kolams, 
Godaba, Porja, Tothi, Khend and Savara. The 
Committee are unhappy to note'that Project Re-
porta were approved for Chenchus. Konda Reddy 
and Kolams only and for other five tribes, the 
project reports are under preparation. The Com-

mittee need hardly emphasize that as recommend-
ed by the Working Group On Development of 
Scheduled Tribe9 during Seventh Plan (1985-
90) high priority' should be given to the pro-
aranimes meant for' primitive groups and project 
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8 1.66 

9 1.67 
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reports for the remaining groups should be com-
p'eted and finalized expeditiously 10 that aD iA-
tegrated, approach could be adopted for the deve-
lopment of all primitive tribal groupl. 

The Committee also recommend that volun-
tary agencies which are working for the upUtt-
ment of tribals in the State should be induced 
and involved in the implementation of schemet 
for deve~pment of primitive tribes. As the 
Central Government is giving funds for the deve-
lopment of primitive Tribes, the State Govern-
ment should utilise the funds fully. The Com-
mittee are not happy that against the allotmeDt 
of RI. 1.84 crores, Government of Andhra Pra-
desh utilised only Rs. 1.65 crores. 

The Committee have been infol'med during 
evidence that Government of Andhra Pradesh 
are taking various steps to give, pub!icity to the 
welfare schemes, particularly subsidy and loan 
components under the anti-poverty programme 
undertaken by them in the Tribal Sub-Plan area 
in order to create awareness among the tribals. 
It is, however, the experience of the Committee 
that tribals are not generally aware of the deWIt 
of welfare programmeslschemes launched bJ tile 
Government due to their general ignorance, edu-
cational backwardness and leading a Ufe of iIola-
tion in remote areas of the country. 'n1e Com-
mittee, therefore, recommend that the.taft at 
grass-root leAl should keep in close touch with 
the tribal people and create an awaren. IJDODI 
them about the welfare and developmental 
lChemes being executed in ITDAI in the State 10 
that maximum number of tribals come to know 
about these schemeslprogramme. and derive the 
benefits intended fOr them. The grau root level 
.taft should be given more lndUcemeDt and In-
centives for doing dedicated work tor tbe uplift.-
ment of tribal populace. 
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10 1.74 The Committee note that a Tribes Advisory 
Council has been set up in the Scheduled areas 
of Andhra Pradesh under Article 244 (1) of the 
C~titution. The Tribes Advisory Council js 
expected to adviSe the Governor on various mat-
ters pertaining to the welfare and advancement 
of the Scheduled Tribes. The Committee how-
ever find that the Tribes Advisory Council met 
only once during 1984-85, and another meeting 
was held during 1984-85 for considering the vari-
ous matters relating to the welfare of Scheduled 
Tribes. In the meeting held on 5th June, 1984. 
the Tribes Advisory Council considered. an im-
portant issue viz. amendment to the .Andhra Pra· 
desh Scheduled Area (Land Transfer) Regulation . 
Act. The Committee find that the proposed 
amendment recommended by the Tribes Advisory 
Council has not yet been finalised by the State 
Government 90 far. 

The Committee recommend that Tribes Ad-
Visory Council should hold its meetings more fre-
quently and atleast twice in a year. This is a 
Constitutional requirement which should not be 
iiJlored. The Tribal Welfare Dep~ent should 
also ensure that proper follow up action ia taken 
on the recommendations of the Tribes Advisory 
CouDcil within a reasonable time. The Commit-
tee hope that the proposed amendment to- the 
Andhra Pradesh Scheduled. Area (Land Trans-
fer) Regulation ~t would be considered by the 
State Government and final view taken without 
any further delay. The Committee need hardly 
stress that unless the recommendatious made by 
the Tribes Advisory COuncil are given due 
weifb,taee by the State Government, the recom-
mendations of the Council will only remain on 
paper and the purpose of making a provisIon .in 
the- Constitution for the Tribes Advisory Coun-
cil would be forefeited. 
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The Committee lurthw recommend that 
action taken to implement various recommenda-
tioos 01 the Tribes Advilqry Council should be 
.wtably incorporated ill the Report of the Gov-
emor on 1M adminiatration of the Scheduled 
areas which ia submitted to the President in ae-
-nlaDce with the proviaiooa contained in tbe 
Fifth Schedule to the Constitution. 

The> Committe(' note that at the Centre Min-
intry of \\'t!lfare is the nodal Ministry for dev-
elopment of tribal areas. In this Ministry there 
is a Tribal Deve1opm~t Division under tbe 
charge of a Joint Secretary. who is usisted by 
several otlicers to look after the work of Tribal 
Develupment. In the Planning Commission 
there is no separate or.anisationaJ. set up to 
deal with the integrated tribal develoPment 
Projects However. the Backward Classes Di· 
vil;ion in the Planning Commission ieab wjth 
the dcvclo}mlent- of backward classes, Tribal 
Sub-Plans and Special Component Plans for 
Scheduled CAltes. This division formulates the 
objecth'ea, strategy and euidelines and ftnaliRS 
the prop,rr.mmea for .~bal Sub-Plans formulat· 
ed by ";lrious Statt's and the Central :p.finiatries. 
The vaTlOUS Ministries at the Centre also pre-
pare schemes in their respective sectors to be 
implemented under thf' Tribal Sub-Plan. The 
C..ommittee find that implementation of pro-
grammes under Tribal Sub-Plan are reviewc8 
at the time of formulation' of Five Year Plans 
and also duriq' Annual Plan discussions held 
with t.he concerned State Governments. Duri0S 
theae d.i1lc,..siona, Ministry of Welfare also par-
ticipate. The Central Ministries partictpate in 
the Annual Meetin8sand the Programme for 
the dev{~lopment of Scheduled Tribes aT(~ dis-
cuued SP.Ctorwise and the progress i. reviewed 
in these meetings, ·AtJ the programmt!' for 

--_ ... _----.-----
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developmtnt of Scheduled Tribes afe imple-
mented in the field by the State Governments. 
important issues coming up during Annual 
Plan discuaions involving policy decillions are 
taken note of and whenever necessary guide-
lines are issued to the State Governments. The 
Committee were informed during evidence that 
it may not be fully correct to say that offi(:t'n1 
of the 'l'Jibal Development Division of the 
Ministry of Welfare should visit the State tor 
t'nluring implementation of programmes. 

The Committee are concerned to note t.hat 
there is no distinct machinery in the Ministry 
of Welfare or in the Planning COmmission 
to oversee the implementation of develop-
ment programmes being implemented in 
the tribal areas. In view of the fact that 
larAe &ums of money are provided by the Cen-
tral Government in the form of special CentraJ 
ABlistance for the development of Tribal areas. 
Ministry of Welfare should not put the entire 
burden of monitoring these programmes (.n the 
State Govt'mmenta. The Committee stroll,Jy 
feel that a special responsibility resta on the 
Ministry of Welfare as also on other Central 
Ministries which are expected not only to flS-
.ociate themselves in makin, programmell: 
ichemes in their respective sectors for develop-
ment of tribal areas or by providing funds bUl 
IIlso to }olay the role of a Leader for Tribal De· 
velopment in their respective sectors. The 
Committee, therefore, recommended that there 
mould b. " proper monitoring system at the 
Central level 8Ild officers of the MinistrJ of 
Welfare, Planning Commission and the Minis-
try concerned with ita sectoral prf)grammc 
mould visit the project in the Tribal Sub-Plan 
area of the State to aSllel8 the pace of develop-
ment 
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The Committee also recommend thllt Minh; 
try of Welfare, as the nodal, Ministry for thp. 
,Development of tribal areas. should devise a 
suitable.- machinery to watch the progress of 
im}Jlementation of development schemes being 
implemen~ed in the Tribal Sub-Plan Area in 
Andhl'a Pradesh and in other States where Tri-
bal Sub-Plans are in operation. 

"'or this pui-pose, a special "Implementati(lll 
Cell" should be created in ihe Tribal Develop· 
ment Dtapartment of the Ministry of Welfare 
with suftir:ient complement of std charged 
with the responsibility to oversee the prof(! eas 
of implementation of various development 
schemes sponsored by the Centre. 

1~ 2-35 The Committee feel that the District Collect 
tor has multifarious responsibilities in the day-
to-day administration of the district nnd he 
cannot devote as much time and attention as is 
requlred f01" the work of ITOAs. As lIuch. the 
Committee feel, the Project Officer who is • 
key figul'e in ITDA. should be a senior omeer 
with wjde powers 80 that he has not to walt for 
the appl'o\-al of the Collector in matters relet· 
iris to the day-to-day working of various sche-
mes in the project area· 

14 2.36 The Committee also recommend that in 
Tribal Sub·Plan area. at the block level. DlOC'k 
Dl:veloprnE'nt Officer and his team o~ officers 
should function under the direct control of the 
Project Ofticer so that the Project Oftleer is a 
"KE'Y Fiel4 Officer" in the real aense of the term. 

152.37 The Committee feel tbat there is an un-

- '--'----

derstanding gap between the JOVemmcnt "m-
cials and tribals in regard to developmental 
measures being undertaken for tribalJ. ThiJ gap 
can b" mllde up by the gr ..... root workers act-
ing as an effective and dedicated personnel who 

--.-------,--,-
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are trained to work for tribal development and 
fQ.i hibal people. In this context,the Commit· 
tee cannot over~mphasiae the importance of 
proper orientation of personnel posted in the 
tribal art"U8. 

16 2.38 The Com~ttee note that the Eighth Fm-

17 2.39 

ance Commission has made an allocation of Rs. 
37.82 crores from the Centre to the State::l for 
.construction of staft quarters in tribal areas and 
the sharf: for the State of Andhra Pradesh is 
Rs. 3.47 crores. The Committee therefore, re-
commend that suitable steps should be taken to 
en.c;ure that the fundll! available for the const-
ruction of staff quarters for the tribals are USl"-

fully utilized during the Seventh Plan period. 

The Eighth. Finance Commissiol). has made 
an allocation of Rs. 30 crores from the Centre 
to the States for payment of special compensa' 
tory allowance to staff posted in tribal areas as 
further financial incentive. The Committee dt"S-
ire that steps should be take~ " to see that the" 
funds available to the S~te Government for 
payment of compensatory allowance to the staif 
posted in tribal areas an4 working in difticult 
conditions are actually utilize<! during the 
Seventh Pb,n period for this purpose. 

The Committee also note that the Eiahth 
Finance Commjssionhas accepted the position 
that facilities in tribal areas continue to be in-
adequate and has awarded for the first time, an 
f4Dlount of Rs. 4'1.05 crores. for development of 
i1afrastructure m health, communication and 
educat~on in selected tribal villages in the Statei 
to make service in tribal areas attractive to th(" 
personnel. The exact share of Andhra Pradesh 
in this allocation is, however, not known. The 
Committee trust that fuDds made available to 

-" 
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Andhra Pradesh for the development of infra-
structure in health, communication and educa-
tion would be fully utilized during the Seventh 
~n period. 

18 2.40 As local MelQ,bers of Parliament and the 
Me:nbers of the Lqislative Assembly are c0n-
versant with the problema of Scheduled Tribel 
iu their respective areas, the Committee recom-
mend that they should be fully associated in the 
formulation aa well al implementation of villi-
oUs schemes in tribal sub-plan area. 

19 3.26 The Committee are distressed to note that 
the percentage of investments from State Plan 
to Tribal Sub-Plan during the Fifth and Sixth 
Five Year Plans in Andhra Pradesh WIlli 2.4e 
and 3.35 respectively and within these inade-
quate flow of funda, sizeable investments bad 
gone under Medium irrigation, Commercial for-
estry etc. which did not directly benefit the tri-
bals. Due to inadequate flow of funda to Sub-
plan areas, the disparities between the tribal 
and non-tribal areas did not get narrowed down 
but rather they increued. The Committee fur-
ther note that Govemment of Andhra Pradeah 
bave now decided that atleaat 6 per cent of the 
State Plan funds should ftow to Tribal Sub-
Plan in order to achieve the objective of bridg-
iDg the gap in levels of development between 
Tribttl and non-tribal areas. 

Tb,! Committee recommend that during the 
Seventh Plan period a larger per~'entage of State 
Plan funds should be earmarked for tribal Sub· 
Plan and there should be greater emphasis on 
family-oriented schemes which would directly 

benefit the tribal families to improve their 
economic standard and thereby· narrow the lap 
In the levels of development between tribal and 
non-tribal areas. 

-----------------------------------.------
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20 3.27 The Committee also feel unhappy that the 
quantum of funds under divisible sectors rea 
mained static during the Sixth Plan period and 
u the funds for Tribal SubaPlan Bowf!d only 
from divisible pool, the flow of funds for Tribal 
subaPlan had 'not been adequate. The limited 
funds were only sufficient to continue the sche-
mes already started or to maintain the level of 
physical targets achieved in the first two years 
of the Sixth Plan. 

21 3.28 The Committee recommend that as per deci· 
sion of the State Government at least 6 per cent 
of the State Plan funds m\lst ftow to Tribal Sub-
Plan during the Seventh Plan period. This can 
be achieved by allocating funds for the core 
sectors of development out of the total Plan 
allocation of the State. Individu~l Departments 
should draw up schemes for development oJ tri-
bal people but it should not be left to them to 

allocate funds for these schemes but these 
schemes should be financed from State Plan 
funds . 

.22 3.29 The Committee are concerned to note tbat 
even though the Bow of funds to Tribal Suba 
Plan was only 3.35 per cent of the total State 
Plan funds during the Sixth Plan Period yet 
there was shortfall in the utilization of funds 
allocated for Tribal SubaPlan for the Sixth 
Plan. The Committee have ,been informed during 
evidence that the shortfall in expenditure is 
due to natural calamities like cyclones or drought 
when some funds are spent for that purpose to 
meet a particular contingency. No fund, parti-
cularly meant for Scheduled Tribes was diverted 
and the diversion of funds was only to meet the 
natural calamities in general. The Committee 
feel that non-utilization of available funds coup-
led with diversion of funds 'under certain com-
pelling circumstances has retarded the pace of 
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development in tribal areas. It also indtcatelli 
that the. implementation machinery is not pro-
perly executing the schemes. The Committee, 
·therefore recommend' that the administrative 
and implementation- machinery should be suit-
ably strengthened both at the State level and 
project level so that there is full utilization of 
funds earmarke4 for Tribal Sub-Plan. In no cue, 
the funds allocated for implementat~on of deve-
lopmental programmes/schl"mes in the Sub-plan 
areas should be permitted . to be diverted for 
other purposes or remain un-utilized. 

The Committel" further recommend that 
there should be regular review 0 f the targets 
fixed and achievements under each scheme at 
the close of an Annual Plan. 

The Committee are happy to n"lte that 
Girijan Cooperative Corporation has 27 prj-
mary societies spread over in Tribal Sub-Plan 

. areas of the State and they are doing very uae-
luI work in various spheres. The Committee fur-
ther note that only tribal people are the mem-
bers of these Primary Societies. 

The Committee .are not sure whether these 
primary sOcieties are abl~ to cover the entire 
sub-plan area. They would, therefore, Uke 
to recommend ,that the State Government ren-
der all possible assi.stance to this Corporation to 
expand its activities and area of operation and 
open more Branches, if necessary. 

. .The CmtlDlittee note. that the Central Min-
istries have set up Cells for monitoring the pro-
grammes for tribal development in their respec-
tive sectors. These Cells are headed by senior 
oftlcers of the rank of Joint Secretary, Deputy . secretary or Director .. But these Cells are not 
in.pec~ion units. for .ma~ing inspection in the 

! 

I 
t 

i 
t 
i 



13~ 

------. __ . ----,.------------
2 3 

field in the ITDA areas. The Committee fur-
ther note that at the end of each Plan ~ Work-
ing Group is constituted by the Planning Com-
mission at the national level to decide the broad 
objectives of tribal sub-Plan for the next Plan 
period. 

At the State level. each Department has a 
I.ia1son Officer to plan and monitor 1he develop-
mental programmes including family-oriented 
schemes being implemented in tribal Sub-Plan 
areas of the State. These are reviewed monthly 
by the Director. Tribal Welfare and periodi-
cally by Secreta~. Tribal Welfare. 

The Committee feel that at the Central level 
the monitoring and evaluation system needs to 
be strenJCthened. The practice of constituting a 
WOl-k.ing Group at the end of the Plan to decide 
the strategy for the next Plan is l"udable but 
there snould be concurrent monitoring and 
evaluation of Tribal Sub-Plan programmes being 
imDlemented by the Central Ministries at the 
end of each Annual Plan. This is necessary for 
t.akini' remedial measures during the next 
Annual Plan on the basis of the shortcomings 
noticed in the implementation of various. sche-
mes in the previous Annual Plan. The Com-
m.i~tee therefore recommend that the achieve-
ments made in the implementation of various 
centrally sponsored programmes should be re-
viewed at the end of each Annual Plan. 

26 1.45 In the Report of the Working Group on 
development of Scheduled .Tribes during the 
SeveDth Plan (1985-90) also this aspect has 
been emphasized. The Working Group has in"," 
alia suggested that greater attention should be 
paid to concurrent monitoring and evaluation 
through the existing field functioDaries in the 
tribal areas on the principle of checks ~d 
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balances. The Committee: therefore, recommend 
that the existing monitoring and evaluation 
systems both at the Central and State levels 
should be further strengthened so that there is 
proper assessment oI the progress achieved in 
various programmeli being implemented in Tri-
bal Sub-Plan area of Andhra Pradesh. 

27 3.46 The Committe.e are happy to note that for 
proper monitoring and evaluation of tribal deve-
lopment programmes/lChemes in the States a 
special wing has been established in the Min~ 
tty of Welf~re under the charge of Joint Direc-
tor assisted by two research officers. They have 
prescribed a set of schedules for evaluation to 
aU States including Andhra Pradesh only recent-
ly. The Committee have also been inf'onned that 
a Research Advisory Committee and a Centrld 
Tribal AdviSory Council under the Chairman-
ship of the Deputy Minister for Welfare have 
been set up for monitoring and evaluation of 
programmes/schemes meant for tribal people in 
the States. 

28 1.4"1 ThP Committe., trust that both these organi-
sations namely Research Advisory Committee and 
Tribal Advisorv Council would playa sigaJftc:aat 
role jn streamlining the procedure fnr having an 
effective monitoring system for all development 
programmes being implemented for the bene8t of 
the tribal people. ' 

. 2P 4..9 The Committee note that inspite of the fact 
that Government of Andhra Pradesh has taken 
1egialative measure to prohibit the tranlfer of 
tribal land to non-tribals. a larffe number of cases 
of land alienation are stlll pending disposal. The 
Committee sug~t that all pending cues may be 
disposed of within one year at the latest and a 
massive drive for this purposee be undertakE-no 
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The Committee also recommend that exemplary 
puni~hmt"nt should ~ awarded to unscrupulous 
persons indulging in 1,11egal and benaml land-
transactions in order to stop this practice for 
eVE'r. 

The Committee also desire that various re-
medial legislative and administrative meaaurtll 
suggested by the Working Group On Develop-
ment of Scheduled. Tribes during Seventh Five 
Year Plan (1985-90) as enumerated in para 4.6 
of the Report sl)ould be 'followed in letter and 
spirit and for that purpose, the State <;;qvern-
ment should evolve J1 suitable machinuy for 

detection ot -cases of illegal transfer ot tribel 
land. 

The Committee are happy to note that bonded 
labour is not existing in most of the tribal areas 
of Andhra Pradesh and so far all the 200 bonded 
labourers identifted in the State have been 
rehabilitated. The Committee recommend that 
bonded labourers so rehabilitated should be p~ 
vided with agricultural land, necessary inpub. 
dwelling houses and employment avenues so 
that they do not revert to this evU practice. 

The Committee note that the Government of 
~ndhra Pradesh are alive to the problem of tri-
bal indebtedness and they have taken legislative 
measures to regulate the money lending busm.B 
and to protect the tribals from unscrupulous 
money lenders. The Committee have heeD In· 
formed that so far, 2270 cases have been detected 
in eight ITDAs Of Andhra Pradesh out of wblch. 
2226 cases have been disP9sed of by the Court& 
The Committee recommend that Government 01 
Andhra Pradesh shoU'd take immediate steps to 
write off old debts of the tribal people in the 
remaining 1024 cases detected under Debt Relief 
Ret~ulation. Th~ Committee afe of the vieW 
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that in order to save the tribals from falliDa III 
easy prey to unscrupuloWi money·lenders, co-
operative credit institutions should be streDg-
thened SO that loans are provided to the tribal. 
on easy terms to meet their day to day needs of 
production and consumption loans. 
The Committee note that the minimum wages 

fixed for male and female labourers in the State 
of Andhra Pradesh under the Minimum Wa,. 
Act is Rs. 12 per day. The Committee have 
been informed that cultivators, who constitute 
private employerE, do not maintain records about 
the payment of wages to labourers. The Com-
mittee recommend that the enforcement maehi-
nery should be strengthened so as to ensure that 
the prescribed minimum wages are invaItably 
paid to alI labourers in agriculture sector. TM 
Committee further recommend that the minimum 
wages should be reviewed half yearly in the 
light of rising prices. 

The Committee note that the guidelines iBBued 
by the Central Government in 1975 for imple-
menting the excise policy in the tribal areas have 
by and large been accepted by the State Gov-
eroment of Andhra Pradesh. The Committee 
have been infonned that in Andhra Pradesh 
commercial vending of Jiquor is continuinJl' 
through departmental agencies, arrack coopera-
tive societi~ and through limited auction amon-
gst tribals. 

The Committee r.!gret to point out that 
earnest efforts have not been made by Govern-
ment of Andhra Pradesh to elicit the cooperation 
of voluntary social organisations to wean the 
tribals from the drinkinrr habit. The Committee 
hope that the State Government would now nay 
serious attention to this problem and takP this 
tip. -------_ ..• - .--_._ •. _.- .. _-_ .•... --.... 

711 LS.-l0 
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The Committee also recommend that the ulti-
mate aim of the state Government should be to 

gradually abolish the contract system of liqW)1' 
vending completely so that the tribal people are 
not tempted to spend their meagre earnings in 
the . consumption of liquor.' 

Thr. Committee note that except in Bhadra-
chalam area of Khammam District of Andhra 
Prta.desh, survey and settlement of land has been 
completed in Tribal Sub-Plan area and proper 
titles to land have also been given. The Com-
mittee desire that immediate steps should be 
taken fol' the survey and settlement of land in 
Bttadrachalam area of Khammam District and 
proper titles to land should be given to tribal 
land owners without any further los9 of time. 

The Committee have been informed that there 
are 1,69,600 tribal families in Sub-Plan area of 
the State who do not "O!'Isess any land. 'fto 
Committee note that 46,292 acres of surplus land 
have been allotted to the landless tribal families 
in the State. The Committee further note 1IIat 
improved quality of seeds under 'Mini-kit t'ro-
gramme' and agricultural implements on 15OJ, 
subsidy are being supplied to tribals for raising 
better crops on their land 

The Committee further note that 5620 acres 
of surplus land and 19,190 acres of waste land 

have been reclaimed and 24,000 tribal famiHes 
havd been benefited from tbis programme. 'I'M 
Committee trust that proper incentives like im-
proved varieties of seeds and s~bsidy and aga.-
cultural implements etc. would continue to be 
~iv.~" to the a11ottee5\ .of reclaimed land in the 
Sub-Plan area of the State so that they may 
be able to raise their economic standard and 
thereby improve the quality of life. 
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The Conunittee find that there is a large 
number of tribal families who are still landlea 
ill the Tribal Sub-Plan area. The Committee 
recommend that during the Seventh Plan perJod 
efforts may be made to allot reclaimed land to 
more tribal families sa that they are able to cross 
the poverty line in due course of time. 

The Committee note that shifting cultivation, 
called "Podu" has been the 'way of life' for. 
number of tribal groups in many districts of the 
State. The tribal popUlation engaged in "Podu· 
cultivation generally shift from one field to an-
other after every three years. The shifting cul-
tivation has been a threat to forests. While tIw 
periodicity of shifting cultivation has been re-
duced due to the impositions by the forest de-
partment, the area under shifting cultivation baa 
been increasing over the years. The Committee 
has been infonned that shifting cultivation is 

being practised by 49,771 families in 1132 vil-
lages of the State. After a detailed review of the 
problem. a project report has been prepared for 

the rehabilitation of the 'Podu' cultivators by 
allotting one hectare of land per famlly and by 
i;rnplementing two important programmes of 
horticulture and social fore9try. 

The Committee are of the view that the tribals 
practising shifting cultivation can be weaned 
away from this undesirable practice only by 
allotment of land on a long term basis. Unless 
they develop a feeling that the land belongs to 
them, neither horticulture nor Rny programme 
of social forestry will be successful. in railing 
their economic status. 

The Committee have been informed that minor 
irrigatiOn plays a most important role in the 
development of agriculture in the tribal areal 
and a Master Plan for minor irrigation for e1Jbt 
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Integrated Tribal Development Agency areas js 
bci:og prepared. and would be put into operation 
from the year 1~7. During evidence, the 
representative of the State Government stated 
that in tribal areas, minor irrigation is most 
~uitable because minor irrigation is a schf"me 
which can be sprea.d over to various part!l of 
thE' tribal areas. We have not come across any 
hindrance in the implementation of minor irri-

gation schemes. . 
The Committee need hardly stress that the 

major thrust should be towards Minor Irrigation 
Schemes which are more beneficial in the tribal 
areas of the State and.can be implemented more 
quickly and at lesser cost. The Committee, there-
fore, desire that a larger allocation of funds 
should be earmarked for minor irrigation schemes 
during Seventh Plan period. 

The Committee note that major portion of the 
fU,ods have been sanctioned for medium irriga-
tion schemes. The Committee further note that 
six schemes undertaken under Medium Irrigation 
category had not been compl~ted at the end of the 
Sixth Plan and more funds would be required to 
complete these schemes. The Committee have 
bee~ informed during evidence that the concerned 
officers of the State Government have now taken 
a decision that only such of the irrigation schemes 
which would benefit majority of the tribals 
would be taken up and schemes which would 
benefit the tribals to a small extent WOuld not be 
taken up. 

The Committee regret tp point out that this 
decision has been taken at a Very late stage when 
lot of money has already been spent on several 
medium Irrigation Schemes. 

The Committee recommend that these medium 
irrigation schemes should be completed in a phas-
ed manner so that the investments already made 
do not go waste. But in future planning the main 
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thrust has to be on minor irrigation schemes 
wbich are more relevant to the tribal economy. 

The Committee find that literacy percentage 
among the Scheduled Tribes in Andhra Pradesh 
as per 1971 and 1981 census was 4.41 and 7.83 
respectively. According to the Survey, illite-
racy among the adutts is about 84 per cent and 
so the literacy Jevel among the tribal population 
18 very low. The Committee also note that 
Andhra Pradesh is one of the nine educationally 
backward States and the Ministry of Human 
Resources Development (DepU. of Education) 
has Special Centrally Sponsored Schemes for 
these States. The ·Committee have also bt!en 
informed that 10 order to increase the literacy 
rate among tribals, two programmes-- one fol' 
increasing enrolment of tribal students and the 
other for spread of adult education are proposed 
to be undertaken during the Seventh PI an 
period. 

SinCE' education 18 key to tribal development, 
the Committee recommend that this problem 
should be- tackled on a priority basis. A large 
number of primary schools should be opened for 
the villages and. hamlets in the tribal areas of 
the State so that by the end of Seventh PJan 
period 100 per cent coverage is achieved at the 
primary stage. Besides. sufficient funds should 
be allocated for construction of scholls, hostels 
and residential quarters for teachers. Unless the 
working conditions for teachers are improved in 
tribal areas, the tribal educated youth would not 

like to become teachers for educating their kith 
and kin. 

In order to meet the shortage of teachers in 
tribal areas, the Committee desire that the edu-
c~ted tribal boys and ~jrls should be given en-
couragement to join the teaching profession. if 
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necessary by relaxing thl! educational qualifica-
tion and arranging in-service training and pro-
viding proper incentives to the tribal boys and 
girls so recruited to work in tribal areas. This 
will in the opinion of the Committee, enable 
them to play their part in propagating and spread-
ing education among the tribals and inculcate in 
them the spirit of service 

The Committee note that enrolment of Scht---
duled Tribes under the Adult Education Pro-
gramme is 34404 as on 31.3.1985 in Andhra Pra-
desh which is 12% of the total enrolement. The 
Committee recommend that Adult Education 
P1 ogramme should be encouraged in Tribal Sub-
Plan area of Andhra Pradesh so that percentage 
of enrolment of Scheduled Tribes under this pro-
gramme goes up during the Seventh Plan period. 
The Committee hope that the State Government 
would avail of the financial assistance provided 
by the Central Government under the centrally 
eponsored schemes in this regard. 

The Committee would also like to emphasise 
that as recommended by the Workshop Group on 
Development of Scheduled Tribes low literacy 
areas and low literacy groups amongst Scheduled 
Tribes including the primitive tribes in the State 
should he identified and programmes devised for 
the~ groups. The Committee also desire that 
adequatp supervisory infrastructure for inspee--
tion and supervision of schools situated In tribal 
8l"t2'8S should be provided so as to ensure that the 
schools are run on proper line at all times. The 
Committee also fee1 that at the primary level 
women teachers are mnl"e us .. ful than male tea-
chers and for appointment of women teachers 
the State Government should avaU of the 80 
percent financial assistance offered by the Cen-
tral Government. 

The Committee note that there were 466 Ash-
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ram Schools fwletioning in the tribal areas of the 
Stare of Andhra Pradesh at the end of SixSb 
Plan period. Assessment for opening of Ashram 
Schools during Seventh Five year Plan would. be 
done after the education survey is completed. 
The Committee have been informed that no 
evaluation about the working of these schooJ. 
has been made by the Education Department. 
The Committee desire that proper evaluation 
about the functIoning of these Ashram Schools 
should be done without any loss of time and 
suitable steps taken to improve their working. 
Proper assessment for 'Opening of more Ashram 
Schools during the Seventh Plan should be done 
quickly and simultaneously with the Education 
Survey so that additional Ashram Schools are 
opened without delay, 

'The Committee note that a sum of Rs.264.82 
lakhs had been provided during' Sixth Plan 
)lftriod under the Public Health and Family 
Welfart' sector. Against this allocation, a Ium. 
of Rs. 209.42 lakhs bad been spent during the 
Sixth Plan in the health sector. The shortfall 
in p.).-penditure is stated to be on account of. 
construction of buildings and staff quarters far 
medical staff. The Committee recommend that 
the working of the health sebemes, should be re-

viewed immediately in order to ensure that the 
schemes in the health sector are properly 1m-
plp.mented during the Seventh Plan period and 
the funds allocated are fully utilized for the 
benefit of the tribal l'OPUIation tn the n'ribal 
flUb-Plan area of the State. 

The doctor population ratio in the sub-plaD 
area is stated to be 1: 12.000. The Committee 
have been informed that the average doctor 
population ratio in the State as a whole fs not 
available. There is a sboria~e of 100 qualtfted 
doctors and these posts of doetol'!t are propoeed 

---_._._,--- ----- --
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to be filled through special recruitment. The 
Committee regret to point out that the availabi-
lity of doctors in the Sub-Plan area is quite m-
adequate. The Committee, therefore, recom-
mend that the posts of doctors lying vacant 
should be filled up without any fu·rther loss of 
time. 

The Committee need hardly stress that Hos-
pitals, Dispensaries, Primary Health Centres I 
Sub-Centres cannot by themselves be of any ser-
vice to the tribal people unless these medical 
institutions are manned. by qualified doctors and 
other para-medical staff. The Committee 
would like the State 'Government to examine as 
to why. 100 posts of doctors are lying vacant and 
fix responsibility for not taking timely action to 
fill up the vacancies. 

The Conunittee would also like to stress 
that the working conditio.ns of doctors and other 
!'led.ical staff posted in remote tribal areas of 
the State should be improved by various mea-
s'~reg e.g. by constru~tion of staff quarters for 
them, by giving financial incentives in the shape 
of higher allowances and educational facilities for 
their children. The Committee feel that U;nless 
the medical staff work wit;h dedication and with 
a spirit of service, the health standards are not 
likely to improve in spite of opening more hos-
pitals, primary health centres etc. in the tribal 
areas of the State. For this, proper motivation 
is required and motivation can be built up by 
providing special amenities and incentives. The 
Committee hope that the Centra] and State 
~vE'rnments will bestow their careM attenljon 
to this aspect and make available the necessary 

funds and infrastructure. 

The Committee note that 33 road works 
co&ting Rs. 493.89 lakhs were completed since 
1974-75 in the tribal areas of the State and 31 ._-_._ ... _ .. ----- .. _._- .. -.. -
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road works costing Rs. 733.20 lakbs are in pM-
8J:eI8. The Committee have also been iDfoma. 
ed that proposals for taking up 53 road works 
costina Rs. 2168.00 lakhs were included in the 
Master Plan for improvements in road commu-
nication in tribal areas in the diatricts of Srika-
KWam, Vizianagaram, Visakhapatnam, West 

Uodavari, East Godavari, Warangal, Khammam 
and Adilabad and the approval of ·Government 
is still awaited. 

'{'he Committee recommend that road works 
which are in progress should be completed on 
priority basis by allocating funds required for 
the purpose. The proposals for making im-
provements ,in road communication in tribal 
areas which were sent to Government for appro-
val should be cleared without any further de-
lay. The Committee need hardly stress that in 

the absence of proper road communication facili-
ties, the trlbals will not be able to get a fair price 
for their produce. The Committee recommend 
that more funds should be allocated by Govern-
ment of India under the Minimum Needs Pro-
gramme for construction of roads in the tribal 
areas of the State. I 

'1"ne Committee regret to point out that ma)o-
rity of the road construction schemes taken up 
with the assistance of Government of India du-
ring the first, second and .third Five Year Pl8DS 
could not be completed for want of fuuc:I8 and 
were abandoned. The expenditure already in-

curred on incomplete roads hl'ls gone waste. 
~bis only proves lack of planning on the part of 
the Central Government. 

The Committee cannot over-emphasize that 
the Tribal Sub-Plan area of the State should be 
covered by a net-work of roads conneeting the 
blocks, sub-divisional headquarters and distrfct 

---.--- --------- -------
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headquarters with marketS and other growth 
centres and as such the Central Government as 
well as Government of Andhra Pradesh should 
accord the J¥ghest priority to road construction 
programme. 

SucceSs can only be achieved if' there is long 
term planning and proper coo.rdination between 
the Central and State Governments and a firm 
determination that no scheme undertaken for 
construction of roads will be left unfinished as 
otherwise it results in wastage of funds ear-
marked for tribal development. 

51. 5.100 The Committee note that there are not many 
major industries located jn the Sub-Plan area 
of the State except a few medium-sized indus-
tries in East Godavari" Adilabad and Khammam 
districts and these industries have not displaced 
the tribals. The Committee would like the State 

Government to make necessary rules or regula-
tions so as to ensure that jobs are provided to 
the local tribals in the Industries set up by pub-
lic or private undertakings. Local tribals can 

alSo be recruited as apprentices and absorbed in 
semi-skilled and skilled jobs after training. 
The State Government should have a close 
liaison with these industries and introduce such 
~urses of training in their Industrial Training 
Institutes, Vocational Training Centres etc. for 
which there is demand in these industnes so 
that there is no difficulty for the tribals to get 
employment. . 

52. 5.101 The Committee have been informed that the 
Tribes Advisory Council has reeommended that 
jn the tribal areas of the State only Cottage and 
Small Scale Industries should be encouraged 
and a plan has been prepared by engaging the 
APITCO consultancy of the State GoVernment. 
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Profile Projects which are suitable for small 
scale industry and which can be completed in 
three or four months time have been worked 
out. 

The Committee welcome the recommendation 
made by the Tribes Advisory Council and the 
decision of the State Government to start Small 
Scale and Cottage industries only in the tribal 
areas. The Committee suggest that Government 
o1i Andhra Pradesh should identify particular 
cottage industries which have a good potential 
for development in sub-Plan area and encourage 
the tribals to develop those industries by pro-
viding them credit, marketing and training faci-
lities. Necessary guidance and technical know-
how should also be provided to the tribslls by 
the ITIs functioning in the state. 

The Committee also recommend that small 
scale entrepreneurs should be guided and en-
eouras.ced to fonn cooperative societies for get-
ting credit facilities from the banks and also 
for marketing their Jloods. 

The Committee note that the forest policy 
being followed in the State of Andhra Pradesh 
is to allow tribals to procure minor forest pro· 
duce freely from forest and sell it to Girijan 
Cooperative Corporation. The Tribals are also 
allowed to cut wood from reserved forests for 
domestic purposes. In order to eliminate the 
middlemen, the Oirijan Cooperative Corporation 
has been given monopoly rights for the pur .. 
dulse of minor forest produce from the tribals. 
The Committee have been informed that tribal. 
are selling the minor forest products to the Cor-
poration at reasonable prices ftxed by the Gov .. 
ernment keeping in view the interests of the· 
tribals. The Committee trust that price of minor 
forest products paid to the tribals by the cor-

poration is adequate in the context of rlslnlt 
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prices of commodities and should be reviewed 
from time to time. 

The Committee also recommend that forest 
based industries should be set up in the tribal 
areas in order to provide ~dditional incom,e to 
tribals living in forest areas. 

The State Government should draw up a plan 
for setting up forest based industries after tak-
Ing into account the availability of raw mate-
rials required for such industries. The State 
Government could also rehabilitate the podu 
cultivators to some extent on forest based indus-
tries 

:54. 5.119 The Committee note that as against the tar-
get of 50,000 acres of Jand for development of 
.horticulture, an area of 61.133 ",eres were cover-
ed during the Sixth Plan period and a sum of 
Rs. 77.50 lakhs was spent on development of 
horticulture during that period. The develop-
meAt of horticulture has provided income to tri-
bals and has improved their economic standard 
to some extent. The Committee have been in-
fanned that the trib_ls have adequate market-
ing facilities for the sale of their horticulture 
produce and they get reasonable return. The 
Committee also note that to popularize tht> hor-
ticulture development, Governmen~ propose to 
produce and supply the fruit plants free of cost 
to the trib.ls • 

. 55. 5.120 The Committee hope that 3 major Horticul-
ture Research Stations set up in 1985-86 would 
make an in-depth study about the suitability of 

fruits which can be grown successfully in diffe-
rent areas of the State and render all possible 
assistance to the tribal people In the matter of 
horticulture development. Selection of ri¢1~ 
type of fruits based on climatic conditions 
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9/ftuld It) a long way in bringinl economic proli-
perity in tribal areas. 

The Committee also tnlst that the proposed S 
minot: Horticulture Research Centres would also 
be set ap soon in the interior tribal areas t" 
~ide support for research and training to tht· 
people in these arelS who cannot derive benefit 
from Major Rese,arch. Centres. 

The Committee note that there are 5903 vil-
lages and 3403 hamlets in the Tribal Sub-
Plan area of the State and out of these, 
1609 villages and 858 hamlets do not have 
atleast one safe drinKing water source. 
These villages and hamlets were identified· 
as problem villages and could not be 
COVf:'red till the end of Sixth· Plan period. 
The Committee have been informed that it was 
not possib1e to cover 100 per rent villages and 
hamlets with one safe drinking wat.er source 
mainly due to paucity of funds during the Sixth 
Plan. The Committee note that under the mini· 
mum needs Programme, as ,Iso undet' the new 
20-Point Economic Programme, provision of 
drinking water supply particularly in problem 
villaces is considered a priority item. So far as 
tribal areas are concerned, the Seventh Plan 
aims at making improvement in e'Xls~ing drink-
Ing water sources to make them fit for consump-
tion and also provision for a drinking water 
source within easy reach of each hamlet. 

The Committee hope that all the problem 
villages and hamlets which remained uncovered. 
by the end of thf.> Sixth Plan would be provided 
with one assured source of drinking water sup-
ply during the Seventh Plan period and for this 
purpose adequate funds should be provided by 
the Central Government under Accelerated 
Rural Water Supply ProJ{l'amme. The policy of 
the Govt>rnment during the Seventh Plan period 
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should not only be to improve the existing 
water sources but to cover ~s SOOn as possible 
100 per cent villages and hamlets with one safe 
drinking water source. 

The Committee note that against a~ alloca-
tion of Rs. 683.20 llUths during the Sixth Plan 
under weaker sections housing schemes for 
Scheduled Tribes, a sum of R$. fr14.77 lakhs was 
spent during the Sixth Plan. Against the target 
of constructing 6800 houses, 7801 houses were 
constructed during the Sjxth Plan. During the 
Seventh Plan period, a target of building 37,600 
houses has been fixed and an amount of Rs. 13.33 
crores has been provided for the purpose. 

The Committee recommend that the State 
Government should also carry out a survey in 
Tribal Sub-Plan area regarding the tribal fami-
lies who do not have a proper shelter to live. 
It is nf'cessary to do so in the interest of proper 
planning during the Seventh Plan period Tribal 

dlstricts in which the housing problem is more 
acute should get priority in' the allocation of 
funds for the construction of houses. 

The Committee note that 1931 villages were 
electrified during the Sixth Plan period against 
a tlU"get of 1198 villages and a sum of Rs. 1460.88 
lakhs w~s spent On rural electrJfication during 
the Sixth Plan. Remaining villages are proposed 
to be electrified during the Seventh Plan period 
and a Garland Scheme for electrifying aU the 
revenue villages has been drawn up by the 
State Government and a sum of.Rs. 3773.00 lllokhs 
has been provided for achievinl this target. 

The Committee are perturbed to note that 
there is some difficulty in the matter of meeting 
expenditure on internal wiring and cost of con-
sumption of energy jn the houses of tribals aad 
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a decision whether the expenditure will be 
borne by the Rural Electrification Corporation 
or State Electricity Board has not been yet 
taken. The Committee urie upon the authorities 
concerned to sort out the/ie matters without 
delay. The Committee trust that these matters 
will not retard the implementation of electri-

fication schemes in the Sub-Plan areas. 

The Committee recommend that rural elec-
trification should be given top priority during 
the Seventh Plan period and the tarlet of elec-
trifyiDjl all the remaining revenue villales 
should be achieved without fail. The Committee 
feel that rural electrification is as important as 
an,y other programme of settine up small scale 
and cottage industries in tribal areas. It is need-
less to say that with the availability of electri-
city some of the jndustries can bring aboUt eco-
nomic revolution in the far-flung tribal areas. 
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